939

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

Original Application No. 295 of 2023

In the matter of:

Dimpal Kumar .....Applicant
V/s
State of Punjab& Ors. . Respondents
. INDEX
S. No | Particulars Page no.

1. | Index 939

2. | Status and action taken report by way of affidavit of Er. 940 - 944
Kamal singla, Environmental engineer, Punjab Polution
control board, regional office, Sri Fatehgarh sahib, in
compliance of order dated 25.10.2024.

3. ANNEXURE -A 945 - 962
A list of 258 number of industries containing the name
&type of industry with status and action taken

4. ANNEXURE -B (Colly)The copies of the directions issued | 963 - 1202
separately by the Board in 119 number cases are
collectively.

S. ANNEXURE-C (Colly) The copies of the directions issued 1203 -
to the Punjab State Power Corporation Limited 1322
Authorities with endorsement to the concerned industries
in all the 119 number of cases are collectively.

6. Proof Of Service 1323

PLACE -NEW DELHI
DATE- 12.12.2024
SUNIETA OJHA
COUNSEL FOR PPCB

336, KaveriAppartment, D-6, VasantKunj
New Delhi 110070

MORB: - 8800237326

EMAIL ID- sunieta.ojha@gmail.com




940
e 1

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

Original Application No. 295 of 2023

In the matter of

TAS Dimpal Kumar
= oo Applicant
V/s
State of Punjab & Ors.
.......Respondent

Status and Action Taken Report by way of affidavit of Er. Kamal Singla,
Environmental Engineer, Punjab Pollution Control Board, Regional Office, Sri
Fatehgarh Sahib, in compliance of order dated 25.10.2024.

I, the above-named deponent, do hereby, solemnly affirm and state as
under:

Respectfully Showeth:

1. That the above-mentioned case relating to the grievance against un-regulated
violation of air quality norms by Coal fired furnaces operating in Mandi
Gobindgarh area of the State of Punjab is under consideration of this Hon'ble
Tribunal. The Punjab Pollution Control Board is filing replies/status reports in
the case in compliance to the directions of the Hon'ble Tribunal issued from

time to time. The Rolling Mills of the area of Mandi Gobindgarh have also been

impleaded as party in the case before the Hon'ble Tribunal.
2. That after consideration of the matter, the Hon'ble Tribunal was pleased to pass

an order dated 25.10.2024 in the instant case thereby directing the Punjab
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Pollution Control Board to file a fresh report in the case by way of an affidavit.
The Member Secretary, Punjab Pollution Control Board has also been asked to
appear virtually on the next date of hearing to appraise the action taken at the
ground level. In this regard, paragraph 7 and 8 of the order dated 25.10.2024
is reproduced below for kind perusal and reference.

"7.  Learned Counsel for the Applicant has also pointed out that

the issue raised in the OA was in respect of 220 violating units,

" therefore, the replies should not have been confined to only 24

A
-
)

‘_-I\,.\units. He has also submitted that there was no justification and

X )basis for uniformly imposing the environmental compensation

— </ Wwithout reference to the size and production capacity of the unit.

= v

8. Since we find that neither the proper reply before the
Tribunal has been filed nor any effective action at the ground level
has been taken, therefore, we direct the Member Secretary, PPCB
to appear virtually on the next date of hearing and appraise the
action taken at the ground level. The PPCB is also directed to file a
fresh report at least one week before the next date of hearing by

way of an affidavit."

3. That in compliance to the order dated 25.10.2024 of the Hon'ble Tribunal, it is
submitted that the Board has taken ground level action after identifying all the

,\R industrial units, which are required to be shifted to cleaner fuel. The status and

the action taken report of the Board is given below in a tabular form:
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Sr. No. | Status of the Industries and Action Number of
taken by the Board Industries
1 Total number of industries including 258

rolling mills, forging units, annealing
units, casting and annealing unit,

galvanizing units and other industries

LN
| \ required to use cleaner fuel / PNG
N )2 Industries using PNG / LPG 125
; s — Y 3 Industries closed permanently 10
4 Action taken for disconnection of 119
electricity supply
5 Pollution causing machinery sealed 02
6 Industry converted to Induction using 01

electricity as fuel

7 Action under process for closure 01

A list of 258 number of industries containing the name & type of industry

with status and action taken is enclosed as Annexure-A.
4. That in 119 number of cases, which are in default, the Board has issued
directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 fdr

closure of the industry and disconnection of electricity supply as under:

a) Theindustry shall stop operating its industrial plant and stop
forthwith discharging any emissions from its industrial

premises into atmosphere.
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b) The industry shall not re-start its unit till complies with the
provisions of the Air (Prevention & Control of Pollution) Act,

1981 as amended in 1987 as well as till it to switch over to

PNG as fuel.
C) The industry shall not restart discharging emissions until it
obtains 'consent to operate' of the Board u/s 21 of the Air

A . _“\f\ (Prevention & Control of Pollution) Act, 1981 as amended in

o ) 1987,
- \/ " d) The Punjab State Power Corporation Ltd. is directed to
y '_ % disconnect the supply of electricity available to the industry
with immediate effect and further directed to allow 2% of
the contract demand or 100 KW (whichever is less) of

electric power available with the industry for its office use

only.

The copies of the directions issued separately by the Board in 119
number cases are collectively enclosed as Annexure-B.
That the Board has also issued directions u/s 31-A of the Air (Prevention &
Control of Pollution) Act, 1981 to all the 119 number of cases separately to the
Punjab State Power Corporation Limited Authorities for disconnection of the
electricity supply available to the industries. The copies of the directions issued
to the Punjab State Power Corporation Limited Authorities with endorsement to
the concerned industries in all the 119 number of cases are collectively enclosed

as Annexure-C.
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6. That the status and action taken report is hereby submitted in compliance to

order 25.10.2024 for kind consideration of the Hon'ble Tribunal.

Deponent
B

/

(Er. Kamal Singla)

Date: )1-|2-20n 1y Environmental Engineer,
Punjab Pollution Control Boarc!,
Place: fodehqarl, Ralolk Regional Office, Fatehgarh Sahib
Verification:

Verified that the contents of Para No. 1 to 5 of the above status and
action taken report by way of affidavit are true and correct to my knowledge and belief

as derived from the official record. Para no. 6 is prayer. No part of the above status

~ | /andaction taken report is false and no material has been concealed therein.

T— ¢ Y

Deponent
i\ 4
¥ oF (Er. Kamal Singla)
Date: )) —)2- 2024 Environmental Engineer,
Punjab Pollution Control Board,
Place: ?c,_-!-re,l-\%o,gw., L h Regional Office, Fatehgarh Sahib

NOTARY k“ / / 77 Il

K'*“'\j‘ SNGLD Fatehgarh Sahib (Punjab)
ENVIRomM E NTE 2. -Distt. Fatehgarh Sahib -
X 4 wat the affidavi/SPAIGPA/s
Q F e - Cettifid that 12d 1o the deponent

oty to understand

Tl

i eadover & €XD
MANDT Gub N DEARH C"@ e sttt & o o
he time marking thereot

fhe same at e UM
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Annexure-A
Sr. PNG/Not
No. Name Address Type of Industry Using PNG Remarks
1 A.K. Multimetals Pvt Itd A-1, Focal Point, Mandi Gobindgarh Annealing Unit PNG The industry is using PNG as fuel
o |Aarkay I”d“s”'efir(;;‘éz') Indian Securities| - + poad, Sirhind Side, Mandi Gobindgarh Rolling Unit PNG  |The industry is using PNG as fuel
. Annia Road, Opp. HDFC Bank, Amloh. Auto/Agriculture Part . L
3 Aggarwal Industries Mandi Gobindgarh Manufacturers PNG The industry is using PNG as fuel
70 Feet Road Ambe Majra, Mandi Casting & Annealing . L
4 Ak Incast Metals Gobindgarh, Fatehgarh Sahib Unit PNG The industry is using PNG as fuel
5 Alliance Tubes & Galvanizers Backside Focal Po.|nt, Vill. Ajnali, Mandi GaIvamzmg & PNG The industry is using PNG as fuel
Gobindgarh Annealing Unit
6 Amar Forgings Vill Kumbh, Amloh Road, Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel
. . . . . Auto/Agriculture . . .
7 Amisant Industries LLP D-86, Focal Point Mandi Gobindgarh PNG The industry is using PNG as fuel
Manufacturers
. . Village Ajnali, R G Mill Road Near Sangam . . . L
8 Anand Sagar Steel Rolling Mills Kanda, Mandi Gobindgarh, Fatehgarh Sahib Rolling Unit PNG The industry is using PNG as fuel
9 Arjas Modern Steels Limited GT Road, Mandi Gobindgarh Induc;frr:‘-:;r!n-Arc PNG The industry is using PNG as fuel
10 Avtar's Roll Forge Industries Amloh Road, Backside Octroi, Mandi Forging Unit PNG  |The industry is using PNG as fuel
Gobindgarh
11 | Bansal Alloys & Metals (P) Ltd.(Unit-II) G.T. Road, Mandi Gobindgarh Annealing Unit PNG The industry is using PNG as fuel
12 Bansal Iron & Steel Rolling Mills G. T. Road, Sirhind Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
13 Bansal Ispat Udyog GT Road, Near Talwara road, Mandi Rolling Unit PNG The industry is using PNG as fuel

Gobindgarh
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Mullanpur Road, Ambey Majra, Mandi

Induction-cum-

14 Bassi Alloys Pvt Ltd Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
Behari Lal Engineering Limited Earlier Village Tooran, Amloh Road, Opp. Simran . . . L
15 Belco Special Steels Pvt Ltd Steel Inds, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
16 Behari Lal Ispat Pvt Ltd Village Salani, Amloh Road, Mandi Annealing Unit PNG The industry is using PNG as fuel
Gobindgarh
17 Bhambri Steels Pvt. Ltd. Village Tooran, Amloh Road, Mandi Rolling Unit PNG The industry is using PNG as fuel
Gobindgarh
Vill. Mugal Majra, Backside R.P Concast, |Auto/Agriculture Part . L
18 Bharat Agro Tech Peer Gajju Shah Road, Mandi Gobindgarh. Manufacturers PNG The industry is using PNG as fuel
19 Bharat Metal Impex Village Kumbh, Opp. Amar Forging, Mandi Aluminium Unit PNG The industry is using PNG as fuel
Gobindgarh
20 Bhawani Industries Private Limited Vill Ajnati, Backs@e Focal Point, Mandi Annealing Unit PNG The industry is using PNG as fuel
Gobindgarh
21 Bhoday Agriculture Indutries Amloh Road, Mandi Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel
Amloh Road, (Near Petrol Pump), Mandi . . . L
22 Bhoday Ispat Udyog ) Rolling Unit PNG The industry is using PNG as fuel
Gobindgarh.
23 Broadway Steel Industries Vill. Salani, Amloh Road, Mandi Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel
Opp. Site Modern Automotive Ltd. Near . . . L
24 C.K Alloys Focal Point, Amloh, Fatehgarh Sahib Annealing Unit PNG The industry is using PNG as fuel
25 C.S Castings Pvt Ltd Vill- Kumbh, Amloh Road, Mandi Casting & Annealing PNG  |The industry is using PNG as fuel
Gobindgarh. Unit
26 C.S Forgings Pvt. Ltd. Amloh Road, Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel
27 C.S Heavy Forgings Vill. Jalalpur, Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel
28 Chanakya Bakery Products Pvt Ltd Plot A-1B, Focal Point, Mandi Gobindgarh Food Processing PNG The industry is using PNG as fuel
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Plot A-4,5,6, Focal Point, G.T. Road, Mandi

29 [ Chanakya Dairy Products Private Limited Gobindgarh. Food Processing PNG The industry is using PNG as fuel
Chanakya Dairy Products Pvt Ltd Plot No. C25A, C25B Focal Point, Mandi . . L

30 (Packaging Unit) Gobindgarh Food Processing PNG The industry is using PNG as fuel

31 Chankya Bakery Products Pvt Ltd Plot A-1A, Focal Point, Mandi Gobindgarh Food Processing PNG The industry is using PNG as fuel

32 Christ King Media Network Pvt Ltd C-44, Focal Point, Mandi Gobindgarh Printing Press PNG The industry is using PNG as fuel
- - Vill Malikpur, G.T. Road, Near PWD Rest . . L

33 D.B Corp Limited (Dainik Bhashkar) House, Fatehgarh Sahib Printing Press PNG The industry is using PNG as fuel
. Village Jalalpur, Amloh Road, Mandi Induction-cum- . L

34 Dashmesh Casting Pvt Ltd Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel

35 Delta Galvanizers Pvt Ltd D-98, Focal Point, Mandi Gobindgarh Galvanizing Unit PNG The industry is using PNG as fuel
. . Village Kumbra, Transport Nagar Road, | Casting & Annealing . L

36 Dev Bhoomi Castings Pvt Ltd Mandi Gobindgarh Unit PNG The industry is using PNG as fuel

37 Devshree Metals Vill Kumbh, Amloh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

38 Dhiman Iron & Steel Industries G.T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
. Village Kumbh, Amloh Road, Mandi Induction-cum- . L

39 Foresteel Industries Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

40 G.O. Steel Pvt Ltd Badinpur Road, Village Kahanpura, Mandi | Induction-cum- PNG  |The industry is using PNG as fuel

Gobindgarh Rolling Unit

41 Ganesh Steel Industries G. T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

42 Garg steel sales Vill. Salani, Amloh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

43 Gokal Steel Rolling Mills Vill. Kumbh, Amloh Road, Mandi Rolling Unit PNG The industry is using PNG as fuel

Gobindgarh
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44 Gopala Steel Rolling Mills G.T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
45 Guru Kirpa Agro Industries D-123, Focal Point, Mandi Gobindgarh. Auto/Agriculture Part PNG The industry is using PNG as fuel
Manufacturers
46 Hansco iron & Steels Pvt Ltd Village JaIaIpur,_AmIoh Road, Mandi Annealing Unit PNG The industry is using PNG as fuel
Gobindgarh.
47 Impression Securities Pvt. Ltd. unit Bharat Village Talwara, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
Ispat Udyog
48 Ishwar cast & Forge - Unit-2 C-60, Focal Point, Mandi Gobindgarh Auto/Agriculture Part PNG The industry is using PNG as fuel
Manufacturers
. . Backside Modern Steel Ltd., Talwara Road, . . . L
49 J.S Steel Rolling Mills Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
50 Jagat Steel Rolling Mills G. T. Road, Sirhind Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
51 Jain Steel Industries G. T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
. Village Kumbh, Amloh Road, Mandi . . . L
52 Jassar Forgings Gobindgarh Forging Unit PNG The industry is using PNG as fuel
53 Jiten Steel Industries B-4, Focal Point, Mandi Gobindgarh Annealing Unit PNG The industry is using PNG as fuel
. . Near Dutt Wire, Vill. Ajnali, Mandi . . . L
54 J.T. Steel Rolling Mills Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
55 JTL Industries Limited Backside Old Radha Satsang Bhawan, Galvanizing Unit PNG  |The industry is using PNG as fuel
Mandi Gobindgarh
56 JTL Steel Industries G.T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
57 Karam Steel Corporation Nasarali Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
58 Kisco Castings India Limited Dana Mandi, Guru Ki Nagri, Mandi Casting & Annealing PNG The industry is using PNG as fuel

Gobindgarh

Unit
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Dana Mandi, Guru ki Nagri, Mandi

Forging, Pickling and

59 Kisco Castings India Limited, Unit-II Gobindgarh Annealing Unit PNG The industry is using PNG as fuel
. . Vill. Salani, Near Surjeet Palace, Amloh . . . L
60 Krish Industries Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
61 Kuber Concast Vill. Kumbra, Near Truck Stand, Mandi Rolling Unit PNG  |The industry is using PNG as fuel
Gobindgarh
. . . G.T. Road, Talwara Road, Sirhind Side, . . . L
62 Lakshmi Steel Rolling Mills Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
. . Vill. Tooran, Amloh Road, Mandi Induction-cum- . L
63 M/s Anj Metal Recycling Pvt. Ltd, Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
64 Madhav Stelco Pvt. Ltd. Unit-II Talwara Road, Slsrglr:g Side, Fatehgarh Rolling Unit PNG The industry is using PNG as fuel
Talwara Road, Sirhind side, Mandi Rolling-cum- . L
65 Madhav Udyog pvt Itd Gobindgarh Galvanizing Unit PNG The industry is using PNG as fuel
66 Malwa Steel Rolling Mills R.G Mill Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
67 Manas Steel Pvt. Ltd. Vill. Kumbh, Af“'°h Road, Mandi Pickling Unit PNG The industry is using PNG as fuel
Gobindgarh
68 Marshal Ispat udyog Village Chatarpura, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
69 MB Ceramics - Unit - II Village Chattarpura, Mandi Gobindgarh Misc PNG The industry is using PNG as fuel
70 Metatech CCR Private Limited Transport Nagar.Road, Agnali, Mandi Aluminium Unit PNG The industry is using PNG as fuel
Gobindgarh
. Vill. Tooran, Amloh Road, Mandi . . . L
71 Micro Alloy Steels Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
72 Modi Steel Private Limited Backside MOde'?n Steel Ltd. Mandi Rolling Unit PNG The industry is using PNG as fuel
Gobindgarh
73 Munde Steel Industries Building No. 157, Sector 27a, Amloh Road, Rolling Unit PNG The industry is using PNG as fuel

Mandi Gobindgarh
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70 Feet Road, Opp Modern Automotive

74 Namdev Forge Pvt. Ltd. Village Ambey Majra, Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel
75 Nandini Alloys Amloh Road, Mandi Gobindgarh. Seamless Pipe Plant PNG The industry is using PNG as fuel
76 Narayan Castings Tallwara Road, §|rh|nd Side, Mandi Annealing Unit PNG The industry is using PNG as fuel
Gobindgarh
. . Khasra No. 133 & 278/1, Village Kumbh, . . . L
77 National Forgings Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel
. Village Bhadal Thua, Nabha Road, Amloh, . . . L
78 Navdurga Steel Corporation Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
79 Neelkanth Steel & Agro Industries Near RIMT University, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
80 New York Steel F-47, Focal Point, Mandi Gobindgarh Agriculture PNG The industry is using PNG as fuel
Implements
81 Northern Indian Heavy Forge Vill. Kumbh, Af“'°h Road, Mandi Forging Unit PNG The industry is using PNG as fuel
Gobindgarh
82 Om Sai Auto Industries Village Kumbh, Amloh Road, Mandi Heat Tre_atmenjc & PNG The industry is using PNG as fuel
Gobindgarh Annealing Unit
83 Pagro Frozen Foods Private Limited (Unit-| Village Dalo Majra, Near Sa(.tlhugarh, Distt. Food Processing PNG The industry is using PNG as fuel
1) Farehgarh Sahib
Pagro Frozen Foods Private Limited (Unit-| Village Jalberi Gehlan, Near Sadhugarh, . . L
84 2) Distt. Farehgarh Sahib Food Processing PNG The industry is using PNG as fuel
85 Parbhat Heavy Forge Pvt Ltd Sector 18A, GT Road, Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel
. Near Minakshi Metals and Casting, Village . . . L
86 Parshav Industries Kumbh, Amloh Road, Mandi Gobindgarh. Forging Unit PNG The industry is using PNG as fuel
87 PFI Heavy Press Forgings Vill. Malakpur, Tarkhan Majra Road, Sirhind Forging Unit PNG The industry is using PNG as fuel
88 Pioneer Strips Limited No. 355, Sector 5A, R.G. Mill Road, Mandi Annealing Unit PNG The industry is using PNG as fuel

Gobindgarh.
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89 Punjab Forging Industries G.T. Road, Sirhind Side, Mandi Gobindgarh. Forging Unit PNG The industry is using PNG as fuel
90 Punjab Hammers (Unit No. II) C-30 & D-100 ffocal Point, Mandi Forging Unit PNG The industry is using PNG as fuel
Gobindgarh

91 Punjab Hammers Pvt Ltd G.T. Road, Sirhind Side, Mandi Gobindgarh Forging Unit PNG The industry is using PNG as fuel
e Vill. Mullanpur Kalan, Ambey Majra Road, . . . L

92 Pushpanili Strips Mandi Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel

93 R.K. Re-Rolling Mills Vill. Salani, Kumbh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
. . Transport Road, Focal Point, Mandi . . . L

94 Raj Agro Industries Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

95 Raj Shree Ispat (India) Pvt Ltd Talwara Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

96 Rajshree Udyog Talwara Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
. Plot No. 461, Sector 1-C, Near Bhadla . . . L

97 Rajtek Ventures Chowk, G.T. Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

98 Ram Steel Industries G.T. Road, Khanna Side, Mandi Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel

99 Royal Alloys Kumbh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
Opposite Royal Alloys, Village Kumbh, . . L

100 Royal Autofab Pvt Ltd Amloh Road, Mandi Gobindgarh. Induction Furnace PNG The industry is using PNG as fuel

101 Royal Ispat Udyog Kumbh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

102 Royal Steel Rolling Mills Khanna Side, G.T. Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel

103 Rudra Alloys Pvt. Ltd. G.T. Road, Sirhind Side, Ambey Majra, Annealing Unit PNG The industry is using PNG as fuel

Mandi Gobindgarh.
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Village Chanalon, Tohra Road, Sirhind,

104 S S Steel Industry (Sirhind) Distt. Fatehgarh Sahib Annealing Unit PNG The industry is using PNG as fuel
105 S.P Casting Shankar Mills Roac}, Amloh Road, Mandi Annealing Unit PNG The industry is using PNG as fuel
Gobindgarh
106 Sai Ram Steel Rolling Mills C-18, Focal Point, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
107 Satkartar Foundry & Engg. Works GT Road, Khanna Side, Mandi Gobindgarh Foundary Unit PNG The industry is using PNG as fuel
Seamless Steel Industries LLP Previously . . . . . . . L
108 known as Kaytx Industries Pvt. Ltd. Vill Ambey Majra, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
109 Shiva Alloys Village Kumbh, Amloh Road, Mandi Annealing Unit PNG The industry is using PNG as fuel
Gobindgarh
. . Village Badinpur, Peer Gajju Shah Road, . . . L
110 Shree Ganesh Rolling Mills Mandi Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel
111 Shree Jee Heavy Metal Industries village Kumbh, Amloh Road, Mandi Rolling Unit PNG The industry is using PNG as fuel
Gobindgarh
Sec-26, Block-B, Opp. Friend Mill, Amloh [ Auto/Agriculture Part . L
112 Shree Thakur Traders Road, Mandi Gobindgarh Manufacturers PNG The industry is using PNG as fuel
113 Shri Chamunda Multimetals Pvt. Ltd. B-7, Focal Point, Mandi Gobindgarh. Annealing Unit PNG The industry is using PNG as fuel
114 Singla Steel & Allied Industries Amloh Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
. Village Ambey Majra, Near Surya Furnace, . . . L
115 Sunshine Concast Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
116 Tavastar Steels Pvt Ltd Vill: Talwara, Ta]wara Road, Mandi Pickling/ Phgsphatmg PNG The industry is using PNG as fuel
Gobindgarh Unit
. . Harbanspura, G.T. Road, Sirhind Side, . . . L
117 Unique Ceramics Fatehgarh Sahib Ceramic Unit PNG The industry is using PNG as fuel
118 Vaibhav Enterprises St. no. 1/4, Behind S.D. Model School, Kothali Furnace LPG The industry is using LPG as fuel

Mugal Majra
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Opp Modern Automotive, Raj Agro Road,

119 Vaibhav Steel Industries Mandi Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel
Vandana Steel Rolling Mills L/o Baba . . . . . . . .

120 Visvakarma Agro & Steel Industries Nasrali Road, Mandi Gobindgarh Rolling Unit PNG The industry is using PNG as fuel
121 Vimal Alloys Pvt Ltd Amloh Road, Mandi Gobindgarh Annealing Unit PNG The industry is using PNG as fuel
122 Vinay Steel Industries MC Disposal Road, Amloh Road, Mandi Rolling Unit PNG  |The industry is using PNG as fuel

Gobindgarh.
123 Vivek Re-Rolling Mills Vill. Salani, Amloh Road, Mandi Gobindgarh. Rolling Unit PNG The industry is using PNG as fuel
124 World Wide products pvt Itd Unit-2 C-48-49-50, Focal Point, Mandi Gobindgarh | Electroplating Unit PNG The industry is using PNG as fuel
125 World Wide PrOdUth Private Limited Unit C-31/32, Focal Point, Mandi Gobindgarh Galvanizing Unit PNG The industry is using PNG as fuel
126 ANG Agro Industries Focal Point, Mandi Gobindgarh Auto/Agriculture Unit |Not Using PNG Closed
127 Jain Alloys G.T. Road, Sirhind Side, Mandi Gobindgarh. Rolling Unit Not Using PNG Closed
128|  Shri Markanda Steel Rolling Mills |-G Mill Road, GT Road, Sirhind Side, Mandi| o jin it |Not Using PNG Closed

Gobindgarh.
129 Akhilraj Steel & Agro Industries Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG Closed
130 Ansari Metal industries Bidhi Chand Colony,. Sectgr 23-B, Ward no. Kothali Furnace  |Not Using PNG Closed

15, Mandi Gobindgarh

131 Ashirwad Steel & Agro Industries GT Road, Near RIMT, Mandi Gobindgarh Rolling Unit Not Using PNG Closed
132 Gian Steel Rolling Mills Pvt. Ltd. G. T. Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG Closed
133 M/s Bee Cee Steel Rolling Mill Kumbh, Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG Closed
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134 Samana Ispat Pvt Ltd Village Salani, Amloh Road Rolling Unit Not Using PNG Closed
135 | Steel Town Special Steels (Rolling Mills) B-3, Focal Point, Mandi Gobindgarh Rolling Unit Not Using PNG Closed
136 Adarsh Steel Rolling Mills GT Road, Sirhind Side, Mandi Gobindgarh Rolling Unit  |Not Using PNG D'SCO””eCtS'S;pT; electricity
137 Ambey Industries G.T. Road, Dhargm Mill Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
138 Ashok Steel Industries G.T. Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG D|sconnec’28;pcl); electricity
139 Bajrang Steel Rolling Mills Village Sounti, Amloh, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’slj);p(l); electricity
140 | Citizen Ispat Udyog Lesse of Balaji Alloys | Tallwara Road, GT Road, Mandi Gobindgarh Rolling Unit Not Using PNG D|sconnec’28;pcl); electricity
141 Bhartiya Steel Rolling Mills G.T. Road, Ambgy Mf':ura, Sirhind Side, Rolling Unit Not Using PNG Disconnection of electricity
Mandi Gobindgarh supply
142 Bhoday Steel Rolling Mills G.T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’gll?;p(l); electricity
143 Chehal Udyog C-53, Focal Point, Mandi Gobindgarh Rolling Unit Not Using PNG D|sconnec’;|8;pcl>; electricity
144 Data Udyog Earllel\r/”I;:n]ab Steel Rolling Amloh Road, Vill Kumbh, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’glli);pclj electricity
145 Deepak Iron & Steel Rolling Mills Guru Ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’glli);pclj electricity
146 Dhiman Industries Pvt. Ltd. Guru Ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’glli);pclj electricity
147 Dhiman Steel Rolling Mills Amloh Road, Opp_. Pun_Jab and Sind Bank, Rolling Unit Not Using PNG Disconnection of electricity
Mandi Gobindgarh supply
148 Doaba Steel Rolling Mills Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity

supply
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Disconnection of electricity

149 Friends Industries Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG supply

150 Ishwar Cast & Forge E-68, Focal Point, Mandi Gobindgarh. Auto/Agriculture Part Not Using PNG Disconnection of electricity
Manufacturers supply

151 1.5.L Springs Vill. Kumbh, Amloh Road, Mandi Auto/Agriculture Part Not Using PNG Disconnection of electricity
Gobindgarh Manufacturers supply

152 Jandu Steel & Agro Industries Amloh Road, Dlspgsal Road Side, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

153 Kailash Steel Rolling Mills Village Jalalpur, Amloh Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

154 King Steel Rolling Mills GT Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’sggpcl); electricity

155 M.M. steel Rglhng Mills L/o'Nanak R.G Mill Road, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity
Nirankari Steel Industries supply

156 M/s Shri BaI"aJ| Industrlgs L/(? M/s Shri Village Jalalpur, Amloh Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Balaji Steel Rolling Mills Gobindgarh supply

(Formerly Uttam Steel Rolling Mills), . . . Disconnection of electricity
157 Madhav Stelco (P) Ltd Talwara Road, Mandi Gobindgarh Rolling Unit Not Using PNG supply

158 Mela Ram Ispat Village Jalalpur, Amloh Road, Mandi Forging Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

159 P.S Ubhi Steel Industries Vill. Tooran, Amloh Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

160 Prayag Steel Rolling Mills Behind Modern Stgel, G. T. Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

161 |Parveen Alloys L/o Punjab Agro Industries C-45, Focal Point Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnecgsgpcl); electricity

. ; . . . . . . Disconnection of electricity

162 Quality Steels Guru Ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG

supply
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R.G. Mill Road, Sirhind Side, Mandi

Disconnection of electricity

163 R.G. Steel & Agro Industries Gobindgarh Rolling Unit Not Using PNG supply

164 R.K. Plate Re-Rolling Mills G.T. Road, Mandi Gobindgarh. Rolling Unit  |Not Using PNG D'SCO””eCtS'S;pT; electricity

165 R.K. Steel Industries Premnagar, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’slcj);p?; electricity

166 Raghunath Steel Rolling Mills Village Tooran, Amloh Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

167 Raj Steel Rolling Mills Guru ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’slj);p(l); electricity

168 Royal Industries G. T. Road, Khanna Side, Mandi Gobindgarh Rolling Unit Not Using PNG D|sconnec’28;pcl); electricity

169 Ruby Strips Pvt Ltd Talwara Road, Mandi Gobindgarh Rolling Unit  |Not Using PNG D'SCO””eCts'l‘J’;p‘l’; electricity

170 Ananya Steel Rolling Mill Earlier S.S Steel | Mughal M'aJrg Road, Mandi Go.blndgarh, Rolling Unit Not Using PNG Disconnection of electricity
Industry District Fatehgarh Sahib supply

171 Sangam Steel Industries RG Mill Road, §|rh|nd Side, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

172 Satpal Strips Pvt. Ltd. Village Wa2|rnaga-r, PO Mullapur Kalan, Rolling Unit Not Using PNG Disconnection of electricity
Sirhind supply

173 Shakti Steel Rolling Mills Vill. Jassran, Majri Road, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’glli);pclj electricity

174 Sharda Alloys Vill. Kumbh, Amloh Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

175 | Sher-e-Punjab Steel & Agro Industries | G.T. Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG D|sconnec’;|8;pcl>; electricity

176 Shree Ambica Alloys RG Mill Road, G_.T. R(_)ad, Sirhind Side, Rolling Unit Not Using PNG Disconnection of electricity
Mandi Gobindgarh supply

177 Shree Ganesh Alloys & Metals Mugal Majra Road, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity

supply
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Shree Krishna Steel Industries (AKM Steel

Nasrali Road, Near Karam Mill, Mandi

Disconnection of electricity

178 Rolling Mills) Gobindgarh Rolling Unit Not Using PNG supply
. . . L/o Shree Ganpati Steel Rolling Mills, R.G . . . Disconnection of electricity
179 Shree Krishna Steel Rolling Mills Mill Road, Mandi Gobindgarh Rolling Unit Not Using PNG supply
180 | Shri Ram Industries L/o B.C Industries | e Nagar, Dharam Mills Road, Mandi Rolling Unit | Not Using PNG| ~ Disconnection of electricity
Gobindgarh supply
181 Siri Ram Jain Steel Rolling Mills | G.T. Road, Khanna Side, Mandi Gobindgarh| ~ Rolling Unit  |Not Using PNG D'SCO””eCtS'S;pT; electricity
182 Steelage Refactories Pyt Ltd G.T. Road, Talvs{ara Rpad, Sirhind Side, Ceramic Unit Not Using PNG Disconnection of electricity
Mandi Gobindgarh supply
183 Sumit Agriculture Industries F-56-60, Focal Point, Mandi Gobindgarh Rolling Unit Not Using PNG D|sconnec’28;pcl); electricity
184 Taj Castings Opposite Sangam Kar!da, R.G Mill Road, Rolling Unit Not Using PNG Disconnection of electricity
Mandi Gobindgarh supply
185 The Modi Oil & General Mill Railway Godown, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’slj);p(l); electricity
186 |Vishwanath Iron and Steel Re-Rolling Mills| GT Road, Sirhind Side, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’sl?;p(l); electricity
187 A K Steels Mughal Majra Roa.d, G. T. Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
188 A.C. Steel Industries Badinpur Ga]Ju.Shah Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
. . . . RG Mill Road, Sirhind Side, G.T. Road, . . I Disconnection of electricity
189 | Aditya Rolling Mills L/o Rehal Steel Strips Mandi Gobindgarh Rolling Unit Not Using PNG supply
190 Agni Refractories G.T. Road, Vill. Ajnali, Mandi Gobindgarh |Ceramic/ Refractories|{Not Using PNG Dlsconnec’glli);pclj electricity
191 Ajanta Steel Corporation Nasrali Road, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’gl?;p?; electricity
192 Alwar Steel Rolling Mills Vill. Mughal MaJr_a, G.T. Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
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Amar Alloys earlier Saraswati Steel Re-

Disconnection of electricity

193 rolling Mills Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG supply
194 B.S. Steel Rolling Mills Village Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’slcj);pcl); electricity
195 Bansal Steel Fabricators Mughal Majra, YI|| Badinpur, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
196 Boparai Steel Rolling mills (Prop. Boparai GT Road, Khanna Side, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity
Gases Pvt Ltd) supply
197 Citizen Steel Rolllng |V|I||S. (L/o Mohan Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity
Steel Rolling Mills) supply
108 Devgan Steel Rolling Mills Vill Mughal Majra, Ngar Deep Kanda, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
199 Dhiraj Alloys Backside V.D. Kanqa, Amloh Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
200 Ekam Steel Industries Alour Badinpur Rpad, Y|II. Mughal Majra, Rolling Unit Not Using PNG Disconnection of electricity
Mandi Gobindgarh supply
201 Gaurav Steel Industries Old Radha Swam! Sats.ang Bhawan Road, Rolling Unit Not Using PNG Disconnection of electricity
Mandi Gobindgarh supply
202 Gupta Ceramics Village sardarnagar, Backside RIMT college Ceramic Not Using PNG D|sconnec’;|8;pcl>; electricity
M/s Maha Luxami Agro Industries, Earlier [Peer Gajju Shah Road Village Mughal Majra, . . . Disconnection of electricity
203 Guru Nanak Agro Tech Mandi Gobindgarh Rolling Unit Not Using PNG supply
Backside Octroi Post, Amloh Road, Mandi . . I Disconnection of electricity
204 Haryana Ispat Udyog Gobindgarh Rolling Unit Not Using PNG supply
205 J.S. Steel & Agro Industries Vill Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’glli);pclj electricity
206 Jaisleen ceramics Village Majri Mishriwali, Mandi Gobindgarh Ceramic Not Using PNG Dlsconnec’gl?;p?; electricity
207 JSG Steel Rolling Mill L(o Neyv Khalsa Iron Guru ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity
& Steel Rolling Mills supply
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G.T. Road, RG Mill Road, Khanna Side,

Disconnection of electricity

208 K.S Steel Rolling Mills Mandi Gobindgarh Rolling Unit Not Using PNG supply
Vill. Mugal Majra, Peer Baba Gaijju Shah, . . . Disconnection of electricity
209 Khanna Metals Pvt. Ltd Badinpur Road, Mandi Gobindgarh Rolling Unit Not Using PNG supply
210 Kirpalu Steel Industries Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’sl(};p?; electricity
711 Kohinoor Ispat Udyog Near M.C. Dlsposa.l, Amloh Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
M/s Ambey Industries, Previously Jai . . . -
212 | Jagdambey Steel Rolling Mills (L/o Balbir Mugal Majra Rqad, Amloh, G.T. Road, Rolling Unit Not Using PNG Disconnection of electricity
. Mandi Gobindgarh supply
Steel Industries)
213 M/s Arya Steel Re-Rolll.ng Mills, L/o Balbir Mughal MaJra,.G.T. Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Enterprises Gobindgarh supply
214 M/S Bhavtik Steel Rolling M|II§ L/o Braj Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity
Steel and Agro Industries supply
Bidhi Chand Colony, Ward No. 15, Mandi . . Disconnection of electricity
215 M/s Khan Metals Gobindgarh, Distt. Fatehgarh Sahib Kothali Furnace  |Not Using PNG supply
M/s Vinayak Steel Rolling Mills L/o Onkar Mugal Majra, Khanna Side, G.T. Road, . . . Disconnection of electricity
216 Steel Rolling Mills Mandi Gobindgarh Rolling Unit Not Using PNG supply
217 Maa Ambey SteeI.RoIImg. Mills L/o Jodh R.G Mill Road, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity
steel industries supply
21g | Malhotra I”d“St”ei,”LI/l;’ Raja Steel Rolling | - + ¢ oad, Sirhind Side, Mandi Gobindgarh Rolling Unit  |Not Using PNG D'Sconneczjgp‘l’; electricity
219 Mb Ceramics (formerly Known As Mitali Village Kumbh, Amloh Road, Mandi Ceramic Not Using PNG Disconnection of electricity
Steels) Gobindgarh supply
220 Mehak Steel Industries Village Mughal Majra, Mandi Gobindgarh Rolling Unit  |Not Using PNG D'SCO””eCZ'l‘J’;p‘I’; electricity
291 Mittal Refractories Vill. Kumbh, Amloh Road, Mandi Ceramic Not Using PNG Disconnection of electricity
Gobindgarh supply
922 Mohindra Alloys G.T. Road, Mughal Majra, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
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Disconnection of electricity

223 Nalas Steel Re-Rolling Mills Mugal Majra Road, Mandi Gobindgarh Rolling Unit Not Using PNG supply
224 Nisha Steel Rolling Mills Badinpur Road, V|II: Mughal Majra, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
225 P.L Dhir Industries Prem Nagar, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’slcj);p?; electricity
226 Panesar Steel Ierustr.les (Mohit Steel Mughal Majra Road, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity
Rolling Mills) supply
227 Parvati Ceramics Village Wazir Nagar, Mandi Gobindgarh Ceramic Not Using PNG Dlsconnec’slj);p(l); electricity
228 Punjab Agro & Steel Rolling Mills Amloh Road, Near !Dlsposal Works, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
229 Punjab Steel Works Prem Nagar, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’slj);p(l); electricity
230 Quality Multimetals Pvt Ltd Guru ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’slj);p(l); electricity
. . . . I Disconnection of electricity
231 R.P Ceramics Village Chanalo, Fatehgarh Sahib Ceramic Not Using PNG supply
232 Rajesh Steel Industries Mugal Majra Road,l Vill. Badinpur, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply
733 Ravindra Steel Corporatpn L/o Karnail Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity
Steel Industries supply
234 Rehal Industrial Corporation R.G. Mill Road, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’glli);pclj electricity
235 | Reyance Ceramics L/o Aggarwal Ceramics Vill. Mullanpur, Ambey Majra, Mandi Ceramic Not Using PNG Disconnection of electricity
Gobindgarh supply
236 S.R. Ceramics & Enterprises G.T. Road, Sirhind Side, Mandi Gobindgarh Ceramic Not Using PNG Dlsconnec’gl?;p?; electricity
237 Sai Ram R_e-RoIImg Pvt. _Ltd. L_/o Baba Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity
Tulsidas Steel Rolling mills supply
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Vill. Talwara G.T. Road, Sirhind Side, Mandi

Disconnection of electricity

238 Samrat ceramics Gobindgarh Ceramic Not Using PNG supply

239 Sandeep Steel & Agro Industries Amloh Road, Near M.C Disposal Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

Saraswati Steel & Metal Industries L/o L/o R.G. Machine Tools, C-9, Focal Point, . . . Disconnection of electricity
240 R.G. Machine Tools Mandi Gobindgarh Rolling Unit Not Using PNG supply

241 Shankar Steel Industries Behind Octroi PosF, Amloh Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

242 Shiva Ceramics Vill. Jalalpur, Kumb.h Road, Amloh, Mandi Ceramic Not Using PNG Disconnection of electricity
Gobindgarh supply

243 Shree Durga Steel & Agro Industries Shankar Mill Road., Amloh Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

244 Shree Ganesh Steel Rolling Mills Khanna Side, Amloh, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’slj);p(l); electricity

245 Shree Steel Industries L/o Manmohan Mughal Majra, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity
Ispat supply

246 Shri Salasar Steel Structure (P) Ltd. Ambey Majra, Mandi Gobindgarh Rolling Unit Not Using PNG D|sconnec’;|8;pcl); electricity

247 Shri Shyam Steel Indsut-rles L/o Deep Mugal Majra, G. T. Road, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity
Steel Industries supply

248 Simar Steel Industries Vill. Majri Mishri Wali, Mandi Gobindgarh Kothali Furnace  |Not Using PNG Dlsconnec’glli);pclj electricity

249 Simran Steel Industries Vill. Tooran, Amloh Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

250 Singhal Ceramics Village Kumbh, Amloh Road, Mandi Ceramic Not Using PNG Disconnection of electricity
Gobindgarh supply

251 Sunshine Steels Corporation Plot No. 2 Sector 1_8-A G.T. Road, Mandi Rolling Unit Not Using PNG Disconnection of electricity
Gobindgarh supply

252 Supreme Industries L/o Amritpal Agro Mugal Majra, G. T. Road, Mandi Gobindgarh Rolling Unit Not Using PNG Disconnection of electricity

Industries

supply
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GT Road, Mughal Majra, Khanna Side,

Disconnection of electricity

253 Triveni Purijee Steel Rolling Mills Mandi Gobindgarh Rolling Unit Not Using PNG supply
254 United Iron and Steel Amloh Road, Mandi Gobindgarh Rolling Unit Not Using PNG Dlsconnec’sggp?; electricity
TCG Alloys Unit-II (Earlier Shree Ram . _ . . .
255 Steel Rolling Mill L/o Jai Bharat Steel Village Ajnali, B?CkSIqe Baddi Bhawani, Rolling Unit Not Using PNG| Air polluting machinery sealed
. ) Mandi Gobindgarh.
Rolling Mills)
256 Baldev Singh & Sons Village Salaglc,)tfi\rr:jlggrﬁoad, Mandi Rolling Unit Not Using PNG| Air polluting machinery sealed
' The industry has installed
257 Dhiman Industries Guru ki Nagri, Mandi Gobindgarh Rolling Unit Not Using PNG| induction furnace and using
electricity as fuel
258 M/s Shri Krishna Steel Sales Village Sounti, Amloh Road, Mandi Rolling Unit Not Using PNG Action under process

Gobidngarh
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ANNEXURE -B
COLLY
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No. Dated :
REGISTERED

To
M/s Raghunath Steel Rolling Mills
L/o B.S. Steel Rolling Mills,
Vill. Tooran, Mandi Gobindgarh,
District Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22307°655
dated 06/07/2023 valid upto 31/12/2023 for manufacturing of Bar, CTD Bars, Square, Round etc.
@ 8.0 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

UG, mmmmmmmsmm e in the context of directions to shift rolling mills from coal

to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of -
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12,2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Contral Board {CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the’
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2937 dated 11.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
ufs 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

L
Endst. No. lD| ! Dated < ! 12 'D-LJ

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

o
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ANy E-mail : ppchzop2@ymail.com, Web: www.ppeb,gov.in Environment
No. Dated :
REGISTERED
To

M/s 1.S. Steel & Agro Industries,
Village Mughal Majra, Amloh,
District Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises,

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21372977
dated 05/05/2023 valid upto 31/12/2023 for manufacturing of M.S Round & Square etc. @ 5.0
TPD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ==-=------------- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.,

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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Submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the

Action Plan is the control of industrial emissions by taking action against nan-complying industrial
units,

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2899 dated 9.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pallution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under; '

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.,

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental%éineer (ZP-1I)
. For & on behalf of Chairman

Endst. No. LIW Dated _<S[12 3{,\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

Sr. Environmenta?
For & on behalf of Chairman
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M/s Samrat Ceramics,
Vill. Talwara G.T. Road, Sirhind Side,
Mandi Gobindgarh, Distt. Fatehgarh Sahib.

Subject:  Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NQC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Poliution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2019/10669850
dated 30/07/2019 valid upto 30/9/2023 for manufacturing of Fire Bricks and B.P. Set etc @ 7200
MT/Year subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmmmmmmmmmeeene in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the -
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order. }

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG,

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2109 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the

decisions hearing held on 26/04/2024 and without obtaining the consent of the
Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
1.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with tne above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental &Jineer (ZP-II)
For & on behalf of Chairman

Endst. No. _ Y112 Dated _ 0§ 13\5’_

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sengding compliance report
of the aforesaid directions.

]
Sr. Environmental [Engineer (ZP-II)
For & on behalf of Chairman

Y
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M/s Reyance Ceramics,

L/o Aggarwal Ceramics,

Vill. Mullanpur, Ambey Majra Road,

Mandi Gobindgarh, Distt. Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2019/10974433
dated 16/09/2019 valid upto 31/3/2021 for manufacturing of Ceramics & Refractory goods @ 25
MTD subject to the certain conditions mentioned therein,

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"G, eeee-mem-m—-———- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Gowt, of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order. '

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31,12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2123 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the
decisions hearing held on 10-04-2024 and without obtaining the consent of the
Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the directions already issued to it u/s 31-A of the Air (Prevention & Cantrol of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises info atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate’'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. L\I QL\ Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

S
Sr. Environmental [Engineer (ZP-II)
For & on behalf of Chairman
pr—



971

PROCEEDINGS CHAIRMAN - NEW -2024

S [ = °
o A YgHE JaEH 895 . LiFE
= = \.

N\ L PUNJAB POLLUTION CONTROL BOARD N 4/ Loyl for
nvironment
E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in
No. Regd. Dated :
To
M/s Dhiman Steel Rolling Mills,
Amloh Road, Opp. Punjab and Sind Bank,
Mandi Gobindgarh
Subject: Proceedings of the personal hearing given by the Chairman of the Board for

violations of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and notice to issue directions u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 to M/s Dhiman Steel Rolling Mills, Amloh Road, Opp. Punjab and
Sind Bank, Mandi Gobindgarh on 05/12/2024.

The following were present :

From the Board:

1. Er. G.S. Majithia, Member Secretary

2: Er. Rakesh Kumar Nayyar, Chief Environmental Engineer (B)
3. Er. Rajeev Gupta, Sr. Environmental Engineer, ZO-lI, Patiala
4. Er. Amit Kumar, EE, ZO-Il, Patiala

From the Industry:
1. Sh. Rajesh Mittal, Partner

The officers of the Board brought out that the industry is a small-scale rolling mill unit
and was granted consent to operate under the Water (Prevention & Control of Pollution) Act, 1974
vide no. CTOW/Varied/FGS/2023/22534664 dated 11/08/2023 valid upto 30/09/2023and under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/22737248 dated
11/08/2023 valid upto 31/12/2023 for the manufacturing of Angle/ Channel/ Round/ Square @ 35.0
MT/day with certain conditions mentioned therein.

The Hon'ble National Green Tribunal vide its order dated 01/10/2020 in the matter of
OA no. 924/ 2019 issued certain directions to the Board with one of the direction that:

M5, mmmmmmmmmenee -- in the context of directions to shift rolling mills from coal to

PNG, we direct the State PCB to ensure that if such shifting does not take place, the non-
compliant units be closed till compliance. This should apply not only to rolling mills but also
to other similarly placed industries operating on coal. Wherever there is non-compliance,
the State PCB may take coercive measures including closure, recovery of compensations
and initiating prosecution, following due process of Law."

The Govt. of Punjab, Department of Science, Technology & Environment vide
notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the Industries
of State of Punjab with one of the provision that any order already passed or to 'be passed by the
Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall supersede
any provision of this policy, if such provision is not in consonance with such order.

The Board has issued order no. 347 dated 05/10/2023 regarding use of clear fuels by
the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting from
conventional fuels to cleaner fuels in view of the request of the industrial associations made
on the basis of closure of industrial units and escalating prices of cleaner fuel, till the
finalization of the State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn,

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are
requested to shift to the clear fuels".



The Board has issued public notices in the print media for confirmation Of directions
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi Gobindgarh
to shift from coal to PNG. i

Mandi Gobindgarh has been declared as Non-attainment City by Central Pollution
Control Board (CPCB) and Action Plan for Clean Air has been prepared & submitted in Hon'ble NGT,
New Delhi. One of the key activity of the Action Plan is control of industrial emissions by taking action
against non-complying industrial units.

The industry was visited by the AEE of Regional Office, Fatehgarh Sahib on 29/11/2024
and found that the industry has failed to shift to PNG as fuel in its reheating furnace and still using coal
as fuel. Thus, the industry has failed to comply with the directions of Hon'ble NGT as well as Board
w.r.t. use of PNG.

Also, the industry is operating its unit without having valid consents to operate of the
Board as required under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention
& Control of Pollution) Act, 1981. Thus, violating the provisions of the said Acts.

Accordingly, show cause notice for violations of the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and notice to issue directions u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 was issued to the industry vide Board’s letter no. 3489
dated 03/12/2024 with an opportunity of personal hearing before the Chairman of the Board on
05/12/2024.

Sh. Rajesh Mittal, Partner of the industry attended the hearing on 05/12/2024 and did
not submit any reply to notice issued to the industry. However, he informed that it is not viable for the
industry to shift from coal to PNG as fuel in its furnace due to increased price of PNG as well as
competition in the market. The justification w.r.t. not using PNG as fuel in its re-heating was found not
satisfactory. Also, the industry has not given any commitment/ assurance to shift from coal to PNG as
fuel in its re-heating furnace with timelines.

It was made clear to the industry by the Competent Authority that the industry has
failed to comply with the directions issued by the Board and of the Hon’ble NGT regarding switch over
to PNG in its furnace in stipulated time period.

After hearing the Partner of the industry and the officers of the Board, examination
and considering all the facts and circumstances of the case, the Chairman of the Board decided that
following directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987
shall be confirmed for closure of the unit:

1. That the industry shall take all necessary steps to close down its operations and stop forthwith
discharging any emissions into the atmosphere.

2. That the industry shall immediately stop its operation / activities and will not restart the same
unless all necessary air pollution control measures are taken.

3. That the industry shall not restart discharging its air pollutants until it obtains the consent of
the Board to operate u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

4.  That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry with immediate effect.

You are requested to ensure the compliance of hearing decisions within stipulated
period and submit report at Regional Office.

Environme@ Engineer (ZP-11)

For &, on behalf of Chairman
Endst. No._Y] 32 Dated &

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information & necessary action and submit the
report accordingly.

Environmenta
For & on behalf of Chairman
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M/s Ashok Steel Industries,
G.T. Road, Sirhind Side,
Amloh, District Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/23257749 dated
28/08/2023 valid upto 31/12/2023 for manufacturing of Flats/Bars/Angle etc. @ 70 MTD subject
to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmmmmmm e in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non- .
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Gowvt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.



974

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2917 dated 11/10/2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
03.12.2024 and found that the industry is still using coal in its furnace in violation of the directions
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the
industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for ciosure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmenl'a%;%ineer (ZP-II)
For & on behalf of Chairman

Endst. No. _4053 Dated _os] |
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regional Office, Fatehgarh Sahib for information and sen compliance report
of the aforesaid directions.

<!
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

hz—
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REGISTERED
To

M/s Mehak Steel Industries,
Vill Mughal Majra, Mandi Gobindgarh,
District Fatehgarh Sahib,

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21884334
dated 25/05/2023 valid upto 31/12/2023 for manufacturing of Round, Channels, Angles, Flats,
Bars @ 15 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

R in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green, Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/ 10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels”.

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2943 dated 11.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit,

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
ufs 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmentaﬁizgineer (ZP-11)

For & on behalf of Chairman
Endst. No. l{ﬂ 2 Dated ‘

A copy of the above is forwarded to the Environmental Englneer Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

Sr. Envimnmentaf gineer!(ZP-II)
For & on behalf of Chairman
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No. Dated :
REGISTERED
To
M/s Vishwanath Iron Steel Re-Rolling Mills,
G.T. Road, Sirhind Side, Mand! Gobindgarh,
District Fatehgarh Sahib
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and ufs 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Contral of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21478986 dated
28/04/2023, valid upto 31/12/2023 for manufacturing of Bars, Patras & Flats @ 118 TPD and Steel Tubes
& Pipes @ 25 TPD with subject to the certain conditions mentioned therein,

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, mmmmm—mmmeemnes in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecutjon, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble, National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever Is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.



And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of-
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2158 dated 20/08/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“That the industry shall not operate its unit, without complying with the
decisions of hearing held on 12-06-2024 and without obtaining the consent of the
Board.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 01.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental Engineer (ZP-I1)

'&‘[b For & on behalf of Chairman
Endst. No. Jl Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending comp#
aforesaid directions.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Pe—
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No. Dated :
REGISTERED
To

M/s Shankar Steel Industries,
Amloh Road, Behind Octrol Post,
Mandi Gobindgarh,

District Fatehgarh Sahib

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant fer discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adeguate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2021/17169866 dated
06/11/2021 valid upto 30/06/2022 for manufacturing of Bar, Angle, Channel @ 40 TPD with subject to
the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

15, mmmemeeeen in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

‘And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification' no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action%an is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2193 dated 21/08/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“That the industry shall not operate its unit, without complying with the
decisions of hearing held on 12-06-2024 and without obtaining the consent of the
Board.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Enlineer (zP-11)

For & on behalf of Chairman

Endst. No. LD_ESH Dated =S ]«J\)-l

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the

aforesaid directions.

I
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman
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No. Dated :
REGISTERED
To

M/s Sharda Alloys,
Vill. Kumbh, Mandi Gobindgarh,
Distt Fatehgarh Sahib

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and ufs 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consents to operate under the Air (Prevention
& Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2022/20310863 dated 15/12/2022 both
valid upto 31/12/2026 under the green category for manufacturing of Bars, Angels, Rounds, Joist &
Square etc. @ 88 MTD or ERW Pipes @ 85 MTD subject to the certain conditions mentioned therein
which was cancelled vide letter no. 3699 dated 05/12/2024, due to reasons mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

15, e in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12,2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearing given
to it, in the stipulated time. Thus, violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2857 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“That the industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental Engineer (ZP-1)
or & on behalf of Chairman

Y p-

Endst. No. \ tai Dated \g
A copy of the above is forwarded to the Environmental Engiﬁeer, Punjab Pollution

Control Board, Regional Office, Fatehgarh Sahib for information and sending comphance report of the

aforesaid directions.

i )
Sr. Environmental E%ee (zP-11)
For & on behalf of Chairman

A
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M/s Parvati Ceramics,
Village Wazir Nagar,
Mandi Gobindgarh, Distt. Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial nlant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2019/9204278
dated 13/03/2019 valid upto 30/9/2023 for manufacturing of Refractory goods @ 25 MTD subject
to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of

the direction that:

"5, =ememmmememeeaan in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

“The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable

conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2093 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the
decisions of hearing held on 10/04/2024 and without obtaining the consent of
the Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt, Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Envimnmentalﬁ;;ineer (ZP-1I)
For & on behalf of Chairman

Endst. No. l 9&:5 Dated é | !2/-‘ il]
llution

A copy of the above is forwarded to the Environmental Englneer Punjab Po
Control Board, Regional Office, Fatehgarh Sahib for information and se
of the aforesaid directions.

g compliance report

Sr. Environmental Engirlees (zp-I1)
For & on behalf of Chairman

A
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M/s Gupta Ceramics,
G.T. Road, Sirhind Side,
Mandi Gobindgarh, District Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21598358 dated
25/04/2023 valid upto 31/12/2023 for manufacturing of Fire Bricks and B.P. Set etc @ 15
MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of

the direction that:

"5, mmmmmemmmemaeaen in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

_ And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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subniitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units. i

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no., 2117 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the
decisions hearing held on 26/04/2024 and without obtaining the consent of the
Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
1.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the clirections already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel,

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-II)

For & on be G If of Chairman
Endst. No. l 1% Dated . pE }17

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

g 3] rz-“(:«&«
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

e
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M/s Ekam Steel Industries,
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Mandi Gobindgarh
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and ufs 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21590902 dated
21/04/2023, which was valid upto 31/12/2023 for manufacturing of Round Square Bar Flat/Angle/
Channel @ 25 T/day with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

B -- in the context of directions to shift rolling mills from coal to PNG,

we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no.. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now

withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh

are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of fhe Action Plan is the *
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2903 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981, Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere. )
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the su pply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmeng; Engineer (ZP-Il)
For & on behalf of Chairman

Endst. No._3%63 Dated 0§ “-’Jl"[

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

37 2
Sr. Environmental r{gh{:;‘ (ZP-n)
For & on behalf of Chairman

Qe
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M/s Jaisleen Ceramics,
Village Majri Mishri Wali,
Mandi Gobindgarh, Distt. Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

) And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/2176:068
dated 16/05/2023 valid upto 31/12/2023 for manufacturing of BP set, Fire Brick & Tiles, Ladle
Sleave, Stand Brick. @ 15 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ===-=-==n-mm-ao- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order alroady
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn. ;

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the

Action Plan is the control of industrial emissions by taking action against non-complying industrial
units. :

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2121 dated 20.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that;

"That the industry shall not operate its unit, without complying with the

decisions of hearing held on 10/04/2024 and without obtaining the consent of
the Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit,

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
ufs 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-1I)

. For & on behalf of Chairman
Endst. No. Y[ 06 Dated 6§ ‘ 1 \1\1

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Cont:ol Board, Regional Office, Fatehgarh Sahib for information and sey )g compliance report
of the aforesaid directions.

Sr. Environmental
For & on be

!
n;ﬁeer ZP-I1)
alf of Chairman

Rz
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M/s Gaurav Steel Industries,
Old Radha Swami Satsang Bhawan Road,
Tehsil Amloh, Mandi Gobindgarh

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pallution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22129184 dated
10/06/2023, which was valid upto 31/12/2023for manufacturing of Round, Square and CTD Bars etc. @
6 MTD with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, ===es=mmmmmmm---- in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-5TE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the )
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2881 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’ of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action ufs 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Eng!neer (ZP-n)
For & on behalf of Chairman

Endst. No. ('HOI Dated Of!&—l'?‘,

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending co
aforesaid directions.

Sr. Environmentgl Engineer (ZP-11)
For & on behalf of Chairman

B =
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M/s Steelage Refractories Pvt. Ltd,,
G.T. Road, Talwara Road,
Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1?74 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/23221647
dated 06/09/2023 valid upto 31/12/2023 for manufacturing of Fire Bricks, BP set & other
refractories items and Sleeves & Boards, Teaming compound, Ladle cover, repsil, casting pov.der,
nozzle filling garseal, garpack @ 32 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of

the direction that:

U5, wemsmsmecemmcanen in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.,
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the

Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings

earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2101 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the

decisions hearing held on 26/04/2024 and without obtaining the consent of the
Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
1.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of thé powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-1I)
For & on behalf of Chairmian

Endst. No. __ 40 95 Dated 05/ !2!13

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

)
r. Environmental Engineer (ZP-I1
S | Lr( kl' (
For & on behalf of Chairman
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Mandi Gobindgarh
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/22202954 dated
15/06/2023, which is valid upto 31/12/2023 for manufacturing of MS Angles, Flats, Bars @ 60 MTD with
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, e in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gohindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.



And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of ,
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2919 dated 11/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate Its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981."

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (zpP-11)
For & on behalf of Chairman

Endst. No. ':‘03 i Dated Qflf&ltpi

A copy of the above is forwarded to the Environmental Engineer; Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compljance report of the
aforesaid directions.

Sr. Environmental [Engineer (ZP-11)
For & on behalf of Chairman

Pe—
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M/s Ravindra Steel Corporation,

L/o Karnail Steel Industries (formerly known Shree Jai Bharat Steel Rolling Mils),
Vill. Mughal Majra, Mandi Gobindgarh,

District Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/18922270
dated 07/07/2023 valid upto 31/12/2023 for manufacturing of M.S Round, Squares, Flats and
Bars @ 5.0 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, e in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technolocy &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order,

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn,

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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' And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Centrfai Pol_lutmn Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the

Acticn Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings

earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2853 dated 9.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus. the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit. : :

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental’:li';‘gineer (ZP-II)
For & on behalf of Chairman

Endst. No. _HO& Dated oshalag

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

SLI

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

P
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M/s Alwar Steel Rolling Mills,
Vill. Mughal Majra, G.T. Road,
Mandi Gobindgarh, District Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial nlant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22266749
dated 22/06/2023 valid upto 31/12/2023 for manufacturing of Rounds/ MS Bars/ Square/ Flats/
Angles/ Channels @ 15 T/day subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmmemm————— in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills .
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such prowsmn is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2845 dated 9.10.2024
u/s 1-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1.  The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Enﬂineer (ZP-1I)
For & on behalf of Chairman

Endst. No. HO 17 Dated aéi@lg?j

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

. Vi 244
Sr. Environmental Engineer (ZP-II)

For & on behalf of Chairman

b
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M/s Deepak Iron & Steel Rolling Mills,
Guru Ki Nagri, Amloh,
Mandi Gobindgarh, District Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22010951
dated 06/07/2023 valid upto 31/12/2023 for manufacturing of TMT Bars/M.S. Bars/Round/Sauare
etc. @ 70 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ==========-=-==-- n the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Palicy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is rnt in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2955 dated 11,10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel In its furnace as well as without obtaining consent to operate under the
Air (Prevention & Cantrol of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
29.11.2024 and found that the industry is still using coal in its furnace in violation of the directions
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the
industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2, The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental Endineer (ZP-II)
For & on behalf of Chairman

Endst. No. _UHo1] Dated &5

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sengding compliance report
of the aforesaid directions.

1%y
'Sr. Environmental Engineer (ZP -II)
For & on behalf of Chairman

A
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M/s Parveen Alloys, L/o Punjab Agro Industries,
C-45, Facal Point, Mandi Gobindgarh,
Distt. Fatehgarh Sahib

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21880802 dated
09/06/2023 both are valid upto 31/12/2023 for manufacturing of M.S. Bars and Rounds @ 32 MTD with
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, —emmmemnmmmemmo— in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2133 dated 19/08/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“That the industry shall not operate its unit, without complying with the
decisions of hearing held on 12-06-2024 and without obtaining the consent of the
Board.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt, Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air {Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmen;al Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. [_-IQﬁf Dated OY'QQH

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending com ce report of the
aforesaid directions.

12
Sr. Environmental Engineer (ZP-1)
For & on behalf of Chairman

kr—
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REGISTERED
To
M/s Aditya Rolling Mills,
L/o M/s Rehal Steel Strips,
R.G. Mill Road,
Mandi Gobindgarh
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21837547 dated
08/05/2023, which was valid upto 31/12/2023 for manufacturing of MS Bars/Flats/Rounds/Square @
100 T/day with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, wormrmrmmemee e in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this palicy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31,12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution} Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units,

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2837 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit,

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only,

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Enuimnmeng’g;gineer (ZP-1)
For & on behalf of Chairman

Endst. No. Hggfi Dated offm]gy

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

Sr. Environmental [Engineer (ZP-11)
For & on behalf of Chairman
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2019/10962332
dated 11/09/2019 valid upto 31/3/2021 for the manufacturing of Bars, Flats, Round/Channels,
Angles @ 30 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, =---mm-mmammmame- i1 the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31,12.2023, whichever is earlier subject to the suitable
conditions Is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for
condrmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG,
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry was visited by the officer of the Board on 29.11.2024
and found that the industry has been closed permanently and there was no machinery available.

And whereas, the matter has been considered by the Competent Authority and
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of
the unit.

Now, therefore, in exercise of the powers conferred upon ufs 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only..

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Eng{neer (ZP-II)
For & on behalf of Chairman

Endst. No. _ 35 2-# Dated _Y
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
l/tontrol Board, Regional Office, Fatehgarh Sahib for information and sepding compliance report
of the aforesaid directions. |

/

_ T e
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

pe
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M/s Mittal Refractories,
Village Kumbh, Amloh Road,
Mandi Gobindgarh, Distt. Fatehgarh Sahib. =g (8,

Subject:  Directions u/s 31-A of the Air (Prevention & Control of-Poflition).Act;
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent cf the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2019/10494511
dated 23/07/2019 valid upto 30/9/2024 for manufacturing of B.P. Set Fire Bricks & Other
Refractories Bricks @ 23 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ===--------—--—-- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Gowvt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn. i

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

_ And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units. '

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to It, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2189 dated 21.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the
decisions of hearing held on 10/04/2024 and without obtaining the consent of
the Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 57 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engilleer (ZP-1II)
. For & on behalf of Chairman

Endst. No. > 3 1 Dated Sl! QJ #

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

7 .
Sr. Environmental Engineer (ZP-II)

For & on behalf of Chairman
By —
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amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2018/8156884 dated
14/08/2018, both were valid upto 30/09/2022 for the manufacturing of M.S Round/Flats/Squares/Bar @
20 MTD with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, s -— in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court. of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the relling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills cperating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2154 dated 20/08/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“That the industry shall not operate its unit, without complying with the
decisions of hearing held on 12-06-2024 and without obtaining the consent of the
Board.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 01.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit. ;

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4, The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or

any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No.j Z Er; Dated .S[l ZQ | .-L\n.,

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the

aforesaid directions.

Sr. Environmental Engineer (ZP-l)
For & on behalf of Chairman
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollutmn) ﬁdf,
1981 as amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

_ _ And whereas, it is mandatory on the part of the industry to provide adequate and
appropnate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22646093
dated 17/08/2023 valid upto 31/12/2023 for manufacturing of Round, Squares, Flat @ 8.0 MTD
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ======-=-------=- |n the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Gowvt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Alr has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of-the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Alr (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2933 dated 11.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit. :

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Envlmnmentaﬁgineer (ZP-1I)
For & on behalf of Chairman

Endst.No. D) &% pated _$ l 1N i-ﬂt L)
A copy of the above is forwarded to the Environmental Engineer, ; unjab Pollufion

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

Sr. Environmen En %?:Erd(ZP-II)
For & on behalf of Chairman

pz—
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M/s S.R. Ceramics & Enterprises,
G.T. Road, Sirhind Side, .
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollugfon) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/fs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no, CTOA/Varied/FGS/2018/7791830 dated
23/07/2018 valid upto 30/9/2022 for manufacturing of B.P. Set/ Tiles/Nozzles @ 5760
MT/Year subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of QA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that: '

"5, -=--------------- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cieaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units. ) .

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2113 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the
decisions hearing held on 26/04/2024 and without obtaining the consent of the
Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
1.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Endineer (ZP-II)
For & on behalf of Chairman

Endst.No. 37 A7) Dated _.

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and senging compliance report
of the aforesaid directions.

”'f 2y
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

pe—
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Subject:  Directions u/s 31-A of the Air (Prevention & Control of Po!lutlon) Act, '
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an Industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2022/18729707
dated 01/06/2022 valid upto 30/9/2023 for manufacturing of Purified Aluminum Ingots @ 40
TPD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmemmesecemamene in the context of directions to shift rolling mills from coal

to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-comphant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same |s re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable

conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units. .

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2127 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the

decisions of hearing held on 10/04/2024 and without obtaining the consent of
the Board",

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981,
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under;

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate'

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. _‘Q)Lk_ Dated -
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regional Office, Fatehgarh Sahib for information and sen g compliance report
of the aforesaid directions.

T 12,1;:.
Sr. Environmental Ehgineer (ZP-II)
For & on behalf of Chairman
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollutionf=Acf; 1981 asq.
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21

of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2022/18000790 dated
15/03/2022, which was valid upto 31/12/2022 for manufacturing of Bars, Patti, Channels, Angles,
Rounds @ 24 TPH with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed

in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"8, me e in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with ane of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or

31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the .
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2887 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Reglonal Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
ufs 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental E‘gineer (ZP-1)
For & on behalf of Chairman

Endst. No, 3 ) |<-5r_ Dated + 5 ‘ [2 Llj

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending comqliance report of the
aforesaid directions.

sl
Sr. Environmental Engineer (ZP-Il)
For & on behalf of Chairman

o
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 CTOA/Renewal/FGS/2021/17014320 dated 06/11/2021,
which was valid upto 30/06/2022 for manufacturing of MS Bars, Round, Squares & Flats @ 16
T/day with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, s in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now

withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices In the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.
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And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2877 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that;

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst.No. 45 & Dated ;; 1) ‘ qu

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Pr—



1023

— S -
UA™Y YEHE JqE8H §95 LiFE
ST Y 13 PUNJAB POLLUTION CONTROL BOARD \‘\% Lifestyle for
a4 E-mail : ) il.com, Welb: ww: i Environment
No., Dated :_
REGISTERED s

M/s Triveni Puri Jee Steel Rolling Mills

L/o M/s Gobindgarh Steel Works

(formerly Known as Jai Ambey Steel Rolling Mills), T 5

Village Mugal Majra, Amloh, District Fatehgarh Sahib. rft 2 '
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollutron) Act,

1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21552652
dated 24/05/2023 valid upto 31/12/2023 for manufacturing of M.S Round, Square, Flats & Bars
@ 28.0 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, —mmmmeeemeem e in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of thé request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12,2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attalnment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted In Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying Industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2891 dated 9.10.2024
u/s Z1-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

S
Sr. Environmental Engineer (ZP-1I)
For & on behalf of Chairman

Endst. No. 2993 Dated 5}}.,?7:?0#11 Pl

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

Sr. Environmental%%neer (ZP-1I)
For & on behalf of Chairman
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Subject: Directions u/s 31-A of the Air (Prevention & Control of‘Pollution) Act,
1981 as amended in 1987, TR

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emis<ions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2018/7098452 dated
06/04/2018 valid upto 30/09/2022 for manufacturing of Rounds, Squares, Flats/Bars & Steel
Products @ 15 T/day subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, =s=ew--------———= in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order. '

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn. '

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices In the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of ttie
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2951 dated 11/10/2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981."”

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
03.12.2024 and found that the industry is still using coal in its furnace in violation of the directions
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the
industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit,

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1.  The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. 2797 Dated 5// ) oA\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

2
Sr. Environmental Eng ee:j(ZP-II)
For & on behalf of Chairman
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M/s Saraswati Steel & Metal Industries,
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Focal Point, Mandi Gobindgarh CLE By
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Prjllutidrij“'ﬂt‘t’,"iggi;—;s-'---
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21553558 dated
21/04/2023, which was valid upto 31/12/2023 for manufacturing of Round, Square, Flat, Channels, TMT
Bars @ 10 T/day with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

B in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Tecl"nologv & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.
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And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2949 dated 11/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Cantrol of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract

demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmenta; EnJineer (zP-11)
For & on behalf of Chairman

Endst. No. % Ea !4\ Dated _. 2 [D } ) "7

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

h—
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollutlon) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2019/11254021
dated 28/11/2019 valid upto 30/9/2024 for manufacturing of BP Set, Fire Bricks & Refractories
Goods @ 20 TPD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"B, =se-mmmmmeemeee- 0 the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31,12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn,

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 19¢1 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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subriitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the

Action Plan is the control of industrial emissions by taking action against nan-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings *

earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981. '

And whereas, the industry was Issued directions vide no. 2105 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that;

"That the industry shall not operate its unit, without complying with the

decisions of hearing held on 10/04/2024 and without obtaining the consent of
the Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the clirections already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. © The industry shall not restart dischargir{g emissions until it obtains 'consent to operate'

of the Board ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry' and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental ineer (ZP-II)
For & on behalf of Chairman

Endst. No. 37 gf Dated .5 Z)?)A"aé"«

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sendipg compliance report
of the aforesaid directions.

1
Sr. Environmental ngqi’nll;; (ZP-11)
For & on behalf of Chairman

A
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 CTOA/Renewal/FGS/2023/21724350 dated 01/05/2023,
which is valid upto 31/12/2023 for manufacturing of MS Bars, CTD Bars, Round, Square, Angle, Channel
etc @ 80 TPD with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that: :

M5, mseemsmemmmnenn in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of

the Government to the rolling mills operating in the area of Mandi Gobindgarh for

shifting from conventional fuels to cleaner fuels in view of the request of the

industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or

31.12.2023, whichever is earlier subject to the suitable conditions is now

withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh

are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted

et & iigi)
U Osenaranennsaas 1230,
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in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2925 dated 11/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’ of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Envirnnment%??!glneer (Zp-11)

For & on behalf of Chairman

Endst. No. 5 B ) ? Dated )’—' E) l..{\._\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

be
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Subject: Directions u/s 31-A of the Air (Prevention & Control Z'p y&ffut‘u’on))‘d’ §

1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21962384
dated 30/05/2023 valid upto 31/12/2023 for manufacturing of Round, Square, Bars, Angles, Press
Patti @ 15.0 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ===ems--m-------- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any prowsmn of this pollcy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Cantrol of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the

Acticn Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings

earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2969 dated 11.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1S81.
Thus. the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3.  The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental%%ineer (2P-1II)

For & on behalf of Chairman
Endst. No. 38D\, Dated _>( 12 ]2,

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sen compliance report
of the aforesaid directions.

{2y
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollutlon) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21898875
dated 23/05/2023 valid upto 31/12/2023 for manufacturing of Nozzles/ Fire Bricks and Other
Refractory Items @ 24 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmmemmeemeeeens in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non- compllant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCR) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the

Action Plan is the control of industrial emissions by taking action against non-complying industrial
units,

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2119 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the
decisions of hearing held on 10/04/2024 and without obtaining the consent of
the Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the' Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental ?‘lzllneer (ZP-II)
For & on behalf of Chairman

Endst. No. > ) ie‘g Dated '—Ql [)__:! a‘»'-*-}

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

)2y
Sr. Environmental [Endineer (ZP-II)
For & on behalf of Chairman

b
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Subject: Directions u/s 31-A of the Air (Prevention & Control of P&NiHiBN)..Act,. 1881 ds- -

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21905360 dated
18/05/2023, which was valid upto 31/12/2023 for manufacturing of Round Square Bar Flat @ 08
T/day with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed

in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

B A in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels”.

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units. '

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2859 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pallution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel,

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental Ingineer (ZP-n)

' For & on behalf of Chairman
Endst. No, > 3 5 23 Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the

aIOJesaId dIIECtIOIIS.
Sr. En\tllonmeﬂtal ngi;leer ZP‘“}

For & on behalf of Chairman

Pe_
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Subject: Directions u/s 31-A of the Air (Prevention & Control (Wfiﬁll'&tion)-Aétf-'--um
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21853601
dated 08/05/2023 valid upto 31/12/2023 for manufacturing of MS Channels / Angle @ 90 TPD
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

B, ireemetamananaae in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels”.

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Centrol of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2895 dated 9.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981",

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahit: on
3.12.2024 and found that the industry is still using coal in its furnace in violation of the directions
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981, Thus, the
industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for c'osure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under;

1. The industry shall stop operating its industrial plant and stop forthwith discharging ahy
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/fs 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental Engineer (ZP-II)

For & on behalf of Chairman
Endst. No. 39§ ) Dated > |9

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

A
Sr. Environmental E gin]e:‘: (ZP-1I)
For & on behalf of Chairman

)1./
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Subject: Directions u/s 31-A of the Air (Prevention & (:i:vntré’:lrJ ofg #ollution-ﬁﬂét,,,,,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises,

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2019/11398176
dated 29/10/2019 valid upto 30/9/2024 for manufacturing of B.P Sets, Fire Bricks & Refractory
Goods, @ 7200 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmmemmemeeaaaes in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order,

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units,

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2107 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the
decisions of hearing held on 10/04/2024 and without obtaining the consent of
the Board".

And whereas, to verify the compliance of directions Issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit,

Now, therefore, in exercise of thé powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel,

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental%n‘;ineer (ZP-1I)
For & on behalf of Chairman

Endst. No. "3 & | Dated .S’ljfﬁé LT

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and senging compliance report

of the aforesaid directions. ;
2 I
Sr. Environmental Q%LZHZP-II)
For & on behalf of Chairman

pee—
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amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22688474 dated
14/08/2023, which was valid upto 31/12/2023 for manufacturing of MS Bars/ Flats @ 150 T/day with
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

B -- in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-5TE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

“The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media fer confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units,

And whereas, the Industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 3299 dated 12/11/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981."

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compllance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-11)

- For & on behalf of Chairman
Endst.No.BE z—g Dated ! é‘v\.,I

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

S|121y
Sr. Environmental Engineer (ZP-1l)
For & on behalf of Chairman

B,
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 P

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21343192 dated
05/05/2023 both are valid upto 30/09/2030 for manufacturing of Forged Blanks & Other Forged
Products @ 2.5 MTD which was cancelled vide Board’s letter no. 593 dated 21/05/2024, due to the
reasons mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"8, -=---—--——---—- in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Contrel Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is tha
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2144 dated 20/08/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“That the industry shall not operate its unit, without complying with the

decisions of hearing held on 10-04-2024 and without obtaining the consent of the
Board.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is using bio-mass pallets as fuel in its furnace in violation of the directions
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is
not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under: :
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental ;ngineer (zP-)
For & on behalf of Chairman

Endst. No. M_c? Dated B,

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending copapliance repart of the
aforesaid directions.

]’L’Lll.b
Sr. EnvironmentallEngineer (ZP-11)
For & on behalf of Chairman

Pe
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Subject: Directions u/s 31-A of the Air (Prevention & Control of POlluti;:;.l‘.l‘)‘ ;A:ct,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to estaolish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no, CTOA/Renewal/FGS/2019/10194793
dated 20/06/2019 valid upto 30/9/2022 for manufacturing of refractory goods@ 300
MT/Month subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ==--=-==eemn---—- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Gowvt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same i; re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the

Action Plan is the control of industrial emissions by taking action against non-complying industrial
units,

And whereas, the industry has failed to comply with the decisions of the hearings

earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2111 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the

decisions hearing held on 26/04/2024 and without obtaining the consent of the
Board",

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
1.12,2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit,

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the

contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
ufs 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmentalgggineer (ZP-1I)

For & on behalf of Chairman
Endst. No. T‘SQ C 5 Dated S ’ 1 ’?._,l A/L,

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

Sr. Environmental’Enhgineer (ZP-1I)
For & on behalf of Chairman

V
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollutlon} Act, 1981 as '
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2017/5794923 dated
10/07/2017, which was valid upto 30/09/2021 for manufacturing of TMT Bars, Squares, Flats, Round etc.
@ 14 T/day with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:”

T in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial assaciations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2889 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987ta the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-1I)
For & on behalf of Chairman

Endst. No, 5$’£ 2 Dated_ﬂiﬂ:l_‘;_\z\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

12474
Sr. Environmeifital ?r:Lineer (zp-1)
For & on behalf of Chairman

bt~
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amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
) discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2021/16432339 dated
16/08/2021, which was valid upto 31/03/2022 for manufacturing of Rounds, Squares, Flats & Bars @ 5
MTD with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

T in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consanance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time, Thus, the violating the provisions of the Air (Prevention & Cantrol of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2873 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board,

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over 1o PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmenta; En!ineer {zpP-n)

For & on behalf of Chairman
Endst. No. ES_Q_ Dated CEL_'L{& ~

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliaqce report of the
aforesaid directions.

NI
Sr. Environmental EwgﬁLerEP-ll]
For & on behalf of Chairman
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amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and ufs 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for dlschargé of, effluents /
emissions arising from its premises. Lo |

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an mdudtrlai plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to providg"'ad'eqirété and

appropriate air pollution control devices, so as to contain the various pollutants: in the -emissions

discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOAfRenew;‘FGSf'zOZ1;‘15860143 dated
09/06/2021 valid upto 31/12/2030 for the manufacturing of Channels and Angles etc. @' 100 MTD
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01{10,’2020'passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the; drrectlon
that: o ol

! i

"G, - in the context of directions to shift rolling mills from coai, to PNéj,'
we direct the State PCB to ensure that if such shifting does not take place, the non-complianti..: - -
units be closed till compliance. This should apply not only to rolling mills but also:to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and |n|tiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & En\nronment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon 'ble High Court or Hon'ble National Green Trlbunal shall

supersede any provision of this policy, if such provision is not in consonance with such order,

And whereas, the Board has issued order no. 347 dated 05/10}2023 regardlng use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of :
the Government to the rolling mills operating in the area of Mandi Gobindgarh for

shifting from conventional fuels to cleaner fuels in view of the request of the .
industrial associations made on the basis of closure of industrial unlts and

escalating prices of cleaner fuel, till the finalization of the State fuel pollcv or

31.12.2023, whichever is earlier subject to the suitable condltlons is now

withdrawn. S

The industrial associations, rolling mills operating in the area of Mandi Gobmdgarh'h
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for con’r“rmatlon of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling 'mills In Mandi
Gobindgarh to shift from coal to PNG. e

And whereas, Mandi Gobindgarh has been declared as Non-attainment City, by, the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government, One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units

; And whereas, the matter has been considered by the Competent Authority and decided
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of
Poilutlon} Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 for chsurE of the unit,

i “ And whereas, the consent to operate granted to the industry under the Air (Prevention
& Control of Pollution) Act, 1981 was cancelled vide no. 3561 dated 05/12/2024, due to aforesaid
reasons,

.And whereas, the matter has been considered by the Competent Authority and after
considering the facts on record being fully satisfied that it is a fit case to issue directions u/s 31-A of the
Air {Preventmn & Control of Pollution) Act, 1981 as amended in 1987 for closure of the unit.

; ‘Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
i _I;Bpla_rd u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

. 4. The Punjab State Power Corparation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of

the Air [Preveniion & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental EnLineer (ze-11)

For & on behalf of Chairman

Endst. No. 253 7 Dated ‘Sl 1 2!,;{\_'

_ A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board Regional Office, Fatehgarh Sahib for information and sending comptignce report of the
afcresal,d directions.

- oL
Sr. Environmental Erjgineer (ZP-lI
For & on behalf of Chairman

fe—
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21392848 dated
07/04/2023, which was valid upto 31/12/2023 for manufacturing of MS Bars and Rounds @ 12
MTD with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, sermmmneeeameeee in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order zlready passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this®policy, if such provision is not in consenance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981,

And whereas, the industry was issued directions vide no, 2885 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/fs 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him ufs 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. 28 5 | Dated S l ) Ilg}i.]

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions. ;

|
Sr. Environmenta] Engineer (2P-11)

For & on behalf of Chairman
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pa‘lllution'} Act,1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2023/22206340 dated
11/09/2023, valid upto 31/12/2023 for the manufacturing of Rounds @ 70 MTD with subject to the
certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, =ese-eeem--—— in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for

. shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



1058

in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2156 dated 20/08/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“That the industry shall not operate its unit, without complying with the

decisions of hearing held on 12-06-2024 and without obtaining the consent to the
Board.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit,

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air"
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1.  The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No.r 535 }P Dated ;S__‘ ,L lyLU'

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending coprpliance report of the
aforesaid directions.

Sr. Environmen énq'g?L:;p(ZP-ll}

For & on behalf of Chairman

P —
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, "

1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22428886
dated 08/08/2023 valid upto 31/12/2023 for manufacturing of Bars, Flats and Round @2.5 Metric
Tonnes/Day subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmmmemeeeeeeee in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no, 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn,

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the

Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings

earlier given to it, in the stipulated time. Thus, the violating the provisions of the Alr (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2851 dated 9.10.2024
u/s *1-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG

as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981",

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel. '

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmentaélqgineer (ZP-II)
For & on behalf of Chairman

Endst. No. 351 9 Dated Mﬁl'l

A copy of the above is forwarded to the Environmental Engineer, Punjab Polldtion
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

Erﬁin er (ZP-II)

half of Chairman

Pe—

Sr. Environmen
For & on
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1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices; so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22307473
dated 23/06/2023 valid upto 31/12/2023 for manufacturing of Fire Bricks and B.P. Set etc @ 10
MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ----------——----- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12,2023, whichever is earlier subject to the suitable .
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government, One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2115 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the
decisions hearing held on 26/04/2024 and without obtaining the consent of the
Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
1.12.2024 and found that the industry is still using pet coke as fuel in its furnace in violation of
the directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Centrol of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman
Endst. No. =383 Dated _ 5110/ )

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions,

2
Sr. Environmental g&‘ne‘gr (ZP-II)
For & on behalf of Chairman

bz—
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Subject: Directions u/s 31-A of the Air (Prevention & Contro Ilution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21832406
dated 06/07/2023 valid upto 31/12/2023 for manufacturing of MS Round, Square, Bars and Patra
@ 32 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, smmmemmmmemeneeee in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order,

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2871 dated 9.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate’'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
ufs 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Englneer (ZP-II)
For & on behalf of Chairman

Endst. No. 3.5 Dated &2 I‘;}_. Y

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sen compliance report
of the aforesaid directions.

Sr. Environmental g{in r (ZP-II)
For & on behalf of Chairman
Pz
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Subject: Directions u/s 31-A of the Air (Prevention & Control of meﬁﬁ’]:ﬁ}--nﬂ;--laﬁi‘ﬁs..--

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/19438111 dated
16/08/2022, which was valid upto 31/12/2023 for manufacturing of M.S Bars, Round/Squares/Flat etc @
30 TPD with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

T in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is nat in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:
"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now

withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2947 dated 11/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’ of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmen%al gngineer (zP-1)
For & on behalf of Chairman

Endst. No. 2 g1 Dated L_(,l l Ll:ﬁlﬂ

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

Sl 12>
Sr. Environmental|Engineer (ZP-I1)
For & on behalf of Chairman

A
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluerits /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2020/12730793 dated
04/08/2020, which was valid upto 31/03/2021 for manufacturing of MS Bars, Flats, Round etc. @ 10
T/day with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

B T ——— in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units. ’

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2855 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under: ;
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3.  The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only,

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-11)
For & on{behalf of Chairman

Endst. No. ;;E [ Z Dated - r&,/! 19” bﬁ*}

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

s>y
Sr. Environmental Engineer (ZP-1l)
For & on behalf of Chairman

e
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2022/18386145 dated
11/04/2022, which was valid upto 31/12/2022 for manufacturing of MS Bars, Round, Squares, TMT Bars
& Flats @ 32 T/day with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

T in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now

withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2875 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental EZgineer (zP-n)
For & on behalf of Chairman

Endst. No. 28 O S Dated EI [2 }‘__)4_’

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

) i
sr. Environmental Engineer (ZP-l)
For & on behalf of Chairman

Po—
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution] Act, 1981 38

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21331339 dated
18/05/2023, which was valid upto 31/12/2023 for manufacturing of MS Round, Flats, Square, Bars @ 03
T/day with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

T e — in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2195 dated 11/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12,.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. M Dated —ui/—l—‘i/\,} L\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending comppliance report of the
aforesaid directions.

Sr. Environmen E:éineer [iP-ll)

For & on behalf of Chairman
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Subject:  Directions u/s 31-A of the Air (Prevention & Control of Pollution) A

Whereas it is mandatory on the part of the ind ustry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CT O/Renewal/FGS/2024/24814419
dated 01/02/2024 valid upto 1/2/2025 for manufacturing of MS Bars, Angles, Channels, Rounds,
Squares etc. @ 10.0 TPH subject to the certain conditions mentioned therein, which was revoked
vide Board's letter no. 560 dated 14/5/2024 due to reasons mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that;

15, mmmmmmmemee e in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order alrzady
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG,
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units,

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to It, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981. ;

And whereas, the industry was issued directions vide no. 2134 dated 19.8.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"That the industry shall not operate its unit, without complying with the
decisions of hearing held on 12/4/2024 and without obtaining the consent of the
Board".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation o the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Boa rd hereby
directs as under:

5.  The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

6. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

7. The industry shall not restart discharging emissions until it obtains ‘consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

8. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. &G | pated - | ]‘7:1 4y

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

Sr. Environmental Eng n?e‘;' (ZP-II)
For & on behalf of Chairman
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollutron) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22196146
dated 22/06/2023 valid upto 31/12/2023 for manufacturing of Rounds/ MS Bars/ Squares/ Arigles
@ 10 T/day subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ===-=m--------——- 0 the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt., of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or, Hoi'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions Is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print medic for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &



1076

sub_mitted Iq Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Aci_:’lcon Plan is the control of industrial emissions by taking action against non-complying industrial
units. '

. And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2865 dated 9.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit,

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3.  The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity

available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the

industry for its office use only.
In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-1I)
For & on behalf of Chairman

Endst. No._2S5 U3 pated 8|12 oy

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sepding compliance report
of the aforesaid directions.
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Subject: Directions u/s 31-A of the Ait (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21607668 dated
08/05/2023 valid upto 31/12/2023 for manufacturing of MS Bars, Round, Square, Flat etc @ 60
MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, memmemameee in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Ho'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions /s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
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Action Plan is the control of industrial emissions by taking action against non-complying industrial
units. =

And whereas, the industry has falled to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was Issued directions vide no. 2867 dated 9.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel In its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prap. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental EngiZeer (ZP-II)
For & on behalf of Chairman

Endst. No. _ 234 S$ Dated ¢ J 2 l 24

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and seading compliance report
of the aforesaid directions.

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Kt
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Centrol of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22896155 dated
28/08/2023, which was valid upto 31/12/2023 for manufacturing of M.S. Flats/Bars/ Strips @ 100
T/day with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

B in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units. :

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2879 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’ of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. _3F39 Dated 6.5 l 1112&1

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

; 1 s
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

©y
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1574 and ufs21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for dlschargé of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air {Prevention & Control of Pollution) Act, 1981 to operate an mdustr:al plant ‘for
discharge of emissions arising from its premises.

And whereas, it Is mandatory on the part of the industry to provide 'adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOAlVarled/FGS,’2022!18125902 dated
14/03/2022 valid upto 30/6/2025 for the manufacturing of Round, Square & Bars @ 65 MTD subject to
the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020'passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one ef the dIrE(;tIDFI
that:

B R in the context of directions to shift rolling mills from coall to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-cempliant; .-
units be closed till compliance. This should apply not only to relling mills but also to other - .
similarly placed industries operating on coal. Wherever there is non-compliance, the State ; '
PCB may take coercive measures including closure, recovery of compensations and inltlatlng
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed dr to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National GreEn Trlbunal shall
supersede any provision of this policy, if such provision is not in consonance with such order. ' )

cleaner fuel by the rolling mIIIs and the same is re-produced as under

- .'.1:'. o "".r'i -
"The relaxation granted by the Punjab Pollution Control Board on concurrence of

the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial uhits and
escalating prices of cleaner fuel, till the finalization of the State fuel polll;\,f Or
31.12.2023, whichever is earlier subject to the suitable condltlons s, now
withdrawn,

The industrial associations, rolling mills operating in the area of Mandi Goblndgarh
are requested to shift to the cleaner fuels".

r

And whereas, the Board has issued public notices in the print media for mnﬂrrhat'ion of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rollmg mills,in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board {CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units. !

And whereas, the industry was visited by the officer of the Board on 29.11.2024. During
visit, the security guard was contacted. He informed that the industry was closed for more than 1 year
and the condition also indicates the same. However, it has not dismantled the furnace. No hazardous
waste was found during visit. The electricity connection was also disconnected.

. And whereas, the matter has been considered by the Competent Authority and decided
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of
Poliution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 for closure of the unit.

, And whereas, the consent to operate granted to the industry under the Air (Prevention

& Control of Pollution) Act, 1981 was cancelled vide no. 3545 dated 05/12/2024, due to aforesaid
reasons.

Now, therefore, in exercise of the powers conferred upon ufs 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’ of the
B,oard u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. . ' The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1957

S
Se¢. Environmental Engineer (ZP-11)

For & on behalf of Chairman

Endst. No. _ 47} %7 Dated L‘._hz_lﬁ

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending comgplance report of the
aforesaid directions.

——

S j)-l')olc‘,
Sr. Environmental Engineer (ZP-11)

For & on behatf of Chairman

P
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Subject: Directions u/s 31-A of the Air (Prevention & Contr(ﬁ—lbf Pomrtio’rr) Hct,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plart. for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Alr (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21187878 dated
05/05/2023 valid upto 31/12/2023 for manufacturing of Flats, ERW Pipes @ 140 MTD subject to
the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no, 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, wemeememeeenuen- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the

Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
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Action Plan is the control of industrial emissions by taking action against non-complying industrial
units,

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, In the stipulated time, Thus, the violating the provisions of the Air (Preventidn
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2939 dated 11.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate Its rolling mill unit without shifting from
coal to PNG as fuel in its furnace as well as without obtaining consent to operate
under the Air (Prevention & Control of Pollution) Act, 1981",

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit. :

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel,

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'

of the Board ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-II)

P . For & on behglf of Chairman
Endst. No. 3-) 07‘3 Dated S! \ %I al’\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and seading compliance report
of the aforesaid directions.

s
Sr. Environmenta E;aime r (ZP-II)
For & on behalf of Chairman

k-
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1931 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. R16/FGS/CTOA/4040805 dated 12/05/2016, which
was valid upto 30/06/2020 for manufacturing of Rounds & Squares @ 10 T/day subject to the certain
conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, eemeeeeee in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but alsc to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued _order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels",

And whereas, the Board has issued leblic notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2883 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that;

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981."

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 3"} & EFJ Dated . Q! [li eﬂ'\L‘

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending corppliance report of the
aforesaid directions.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

he
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water {Prevention & Control of Pollution) Act, 1974 and u/fs 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate under the Air (Prevention &
Control of Pollution) Act, 1981 vide no. CTO/Renewal/FGS/2024/24863023 dated 07/02/2024, valid upto
07/02/2025 for the manufacturing of Rounds, Bars & Flats @ 30 MTD, with certain conditions
mentioned therein, which was cancelled vide Board’s letter no. 545 dated 14/05/2024, due to the
reasons mentioned therein,

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

15, memmemeaeemnae -- in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units. e

And whereas, the industry has failed to comply with the decisions of the hearing given
to it, in the stipulated time. Thus, violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2142 dated 20/08/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“That the industry shall not operate its unit, without complying with the
decisions of hearing held on 12-04-2024 and without obtaining the consent of the
Board".

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
ufs 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1.  The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental EZgineer (ZP-11)
For & on behalf of Chairman

Endst. No. 2? £ E Dated Sl | k\;ll_i

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compjiance report of the
aforesaid directions.

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Pz
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M/s Bhartiya Steel Rolling Mills,
Ambey Majra, GT Road, g |
Mandi Gobindgarh.

| hf.-

._' e rl'J T FRSERIETER 12 { [Ro
Subject: Directions ufs 31-A of the Air (Prevention & Control of Pollution) Act 1981 as
amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for dlscharge of efﬂuents /
emissions arising from its premises. [

And whereas, it is mandatory on the part of the industry to obtain consent of the B"cérd
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an lndustrlai plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide ‘adequate and
appropriate air pollution control devices, so as to contain the various pollutants in _t_he erI'!ISS!OnS
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the:Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renew/FGS/2021/16980241 dated
04/10/2021 valid upto 31/12/2025 for the manufacturing of Steel Ingots, Billets, Bloom etc. @ 7.5 TPH
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10{2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the: dlrectmn .
that =t v |I 1

"5, e - in the context of directions to shift rolling mills from coal to PNG,f‘
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant: ;-
units be closed till compliance. This should apply not only to rolling mills but also.to other-
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and |n|t|at|ng
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technologv & Environment
vide notification no. 10/64/2020-STE4/469 dated 04}' 10/2023 has notified the Fuel _Policy. for the
Industries of the State of Punjab with one of the provision that any order already passed orto be passe
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Trlbunal 5‘131
supersede any provision of this policy, if such provision is not in consonance with suchorder. -

And whereas, the Board has issued order no. 347 dated 05;’10;'2023 regardlng use of
cleaner fuel by the rolling mills and the same Is re- produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobmdgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable condltlons is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh_
are requested to shift to the cleaner fuels". i

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mllls in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City- by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in I-Ilon'blie, NG"I'_,'-,New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

" And whereas, the Industry was visited by the officer of the Board on 29.11.2024 and
found that the industry has been closed permanently and there was no machinery.

. And whereas, the matter has been considered by the Competent Authority and decided
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of
Pollution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 for closure of the unit.

. And whereas, the consent to operate granted to the industry under the Air (Prevention
& Control of Pollution) Act, 1981 was cancelled vide no. 3549 dated 05/12/2024, due to aforesaid
reasons. i

. ‘ :'Now. therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as aménded in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
‘Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
.- Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4;.: The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only..

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

" Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. '22 IZ Dated _ Sl IZ'QJ\-’

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending corpPljance report of the

aforesaid directions.
[ I}Je'}oll{
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman
B —
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Péliution), Act, 1982 as -
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for dlscharg% of effluents /
emissions arising from its premises. |

And whereas, it is mandatory on the part of the industry to obtain consent of t'he Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an |ndustrlal plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in' the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/18932876 dated
16/06/2022 valid upto 31/12/2030 for the manufacturing of Iron, Steel and Ship Breaking @ 17'MTD
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020:passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the directlon
that: ;

B T in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also:to other-
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law." & e

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed ar to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Trlbunal shall
supersede any provision of this policy, if such provision is not in consonance with such order

And whereas, the Board has issued order no. 347 dated 05/10/2023 regardmg use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of

the Government to the rolling mills operating in the area of Mandi Gobindgarh for

shifting from conventional fuels to cleaner fuels in view of the request of the .
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel poliq'('or

31.12.2023, whichever is earlier subject to the suitable conditions is now

withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Goblndgarh
are requested to shift to the cleaner fuels". ‘

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to ruilmg mills in-Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City- by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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]
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

. And whereas, the industry was visited by the officer of the Board on 29.11.2024 and
found that the industry has been closed permanently and there was no machinery available.

__.And whereas, the matter has been considered by the Competent Authority and decided
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of
Pollution) Act, 1981 as well as issue directions /s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 for closure of the unit.

‘And whereas, the consent to operate granted to the industry under the Air (Prevention
& Control"of Pollution) Act, 1981 was cancelled vide no. 3553 dated 05/12/2024, due to aforesaid
reasons.

5 ‘Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
’ IControI of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
. Bo_ard u/fs 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4....The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 377) Dated 05—/’5 }?H
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regional Office, Fatehgarh Sahib for information and sending corppliance report of the
aforesaid directions.

s 2ol
Sr. Environmenta I‘:’ng' eer [Zl;-lll
For & on behalf of Chairman

M-\.
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M/s Ruby Strips Pvt. Ltd.,
Talwara Road, Mandi Gobindgarh,
District Fatehgarh Sahib T iE

Subject: Revocation/ cancellation of 'consents to operate’ grantei‘f‘unaér the Water rf*P’l‘e\:f&i'ntim'l &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) of
the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of
the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consents of the Board
u/s 25 of the Water (Prevention & Contral of Pollution) Act, 1974 & u/s 21 of the Air (Prevention & Control
of Pollution) Act, 1981 to operate an outlet/ industrial plant for discharge of effluents/ emissions arising
from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate effluent treatment facilities/ air pollution control devices, so as to contain the various
pollutants in the effluents/ emissions discharged by the industry within the standards laid down by the
Board.

And whereas, the industry was granted consents to operate under the Water Act, 1981
vide no. CTOW/Varied/FGS/2021/16573399 dated 16/09/2021 and under the Air (Prevention & Control of
Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2021/16573396 dated 16/09/2021, both are valid upto
31/12/2036 for manufacturing of MS flats @ 70 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed in
the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction that:

"5, mmmreecmmemeeaee in the context of directions to shift rolling mills from coal to PNG, we
direct the State PCB to ensure that if such shifting does not take place, the non-compliant units
be closed till compliance. This should apply not only to rolling mills but also to other similarly
placed industries operating on coal. Wherever there is non-compliance, the State PCB may take
coercive measures including closure, recovery of compensations and initiating prosecution,
following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment vide
notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the Industries of
the State of Punjab with one of the provision that any order already passed or to be passed by the Hon'ble
Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall supersede any
provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Contral Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and escalating
prices of cleaner fuel, till the finalization of the State fuel policy or 31.12.2023,
whichever is earlier subject to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of the
directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the Central
Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted in Hon’ble’
NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the control of
industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2195 dated 21/08/2024 u/s 31-A
of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“That the industry shall not operate its unit, without complying with the decisions
of hearing held on 12-06-2024 and without obtaining the consent of the Board.”

And whereas, to verify the compliance of directions issued to the industry, the industry was
visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 29.11.2024 and found that
the industry is still using coal in its furnace in violation of the directions already issued to it u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying with the said
directions issued by the Board.

And whereas, the matter has been considered by the Competent Authority and decided to
revoke/ cancel the consents to operate granted to the industry under the Water (Prevention & Control of
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 as well as issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 for closure of the unit.

As such, in exercise of the powers conferred upon the Board, the consent to operate,
granted to the industry under the Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988
is hereby revoked and consent to operate granted under the Air (Prevention & Control of Pollution) Act,

1981 as amended in 1987, is hereby cancelled, due to the aforesaid reasons.
M .
EnvironméntatEngineer (ZP-11)

For & on behalf of Chairman

Endst. No. 37 Kfz Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office, Fatehgarh Sahib for information & further necessary action.

Environmental Enginelr (ZP-1)

For & on behalf of Chairman
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M/s Bansal Steel Fabricators,
Vill. Badinpur, Mandi Gobindgarh,
District Fatehgarh Sahib. T {E

ACI T

=

Subject: Directions u/s 31-A of the Air (Prevention &%glqt"ﬁol"of-l‘oﬁiii'ion.) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to estaolish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2023/22262876
dated 22/06/2023 valid upto 31/12/2023 for manufacturing of

Bars, Square, Angles, Round & Flats @ 10 T/day subject to the certain conditions mentioned
therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"G, =-m-m-m-mm-m-m-== in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order. ;

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cieaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels”.

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2893 dated 9.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board v..r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions ufs

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

L. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere,

2. The industry shall not re-start its unit till it complies with the provisions of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel,

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'

of the Board ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the

contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. _23 87 Dated 2

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sendi compliance report
of the aforesaid directions.

)
Sr. Environmental E i:;fe:?ZP-II)

For & on behalf of Chairman

Pra—
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M/s Shree Steel Industry L/o Manmohan Ispat,
Mughal Majra, Mandi Gobindgarh,
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Subject: Directions u/s 31-A of the Air (Prevention & Contrél f! Pollution)..Act), 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2023/21949985 dated
25/05/2023 valid upto 31/12/2023 for manufacturing of Bar Flat @ 2 TPH with subject to the certain
conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"G, —eeee—m--—--—- in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05,/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.
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And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2191 dated 21/08/2024 u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
03.12.2024 and found that the industry is still using coal in its furnace in violation of the directions
already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the
industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

-

Sr. Environmental Ingineer (zP-1)

For & on behalf of Chairman
Endst. No. 3%} 6 | Dated 0§ j IL ’211

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

s
Sr. Environmental Engineer (ZP-I1)

For & on behalf of Chairman

o




— (2] - - o
o UATe YEHE ISEH 898 Q‘b LiFE
uhey PUNJAB POLLUTION CONTROL BOARD K\fé/) Lifestyle for
A/ Z-mail hzop2avmal n, Web: www, I3 pov.in Environment
No.

REGISTERED
To
M/s Rehal Industrial Corporation,
R G Mill Road, o [
Mandi Gobindgarh =
FTER Boverersssnnns Al
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS5/2023/22192711 dated
22/06/2023, valid upto 31/12/2023 for manufacturing of Flat/Bar/Round/Channel/Square @ 25
MTD with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that: '

"5, mmmmmmmemmnseeeas in the context of directions to shift rolling mills from coal to PNG,

we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31,12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi

Gobindgarh to shift from coal to PNG,

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2945 dated 11/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as

fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains "consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. 276 Dated 05 bQ[Q:;

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending commliance report of the
aforesaid directions.

Sr. Environmenta) Engineer (ZP-ll)
For & on behalf of Chairman

b
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Subject: Directions u/s 31-A of the Air (Prevention & Control of I’Ioilutnon)Actl
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21280877 dated
28/03/2023 valid upto 31/12/2023 for manufacturing of MS Flats / Bars @ 210 MTD subject to
the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmmmmmmmeeeeeeee in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is rnat in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now. withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
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Action Plan is the control of industrial emissions by taking action against non-complying industrial
units. ;

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2913 dated 11.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its rolling mill unit without shifting from
coal to PNG as fuel in its furnace as well as without obtaining consent to operate
under the Air (Prevention & Control of Pollution) Act, 1981",

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hernhy
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2, The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. 3190 Dated 05| !9[@5

A copy of the above is forwarded to the Environmental Engmeer Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sengiog compliance report
of the aforesald directions.

s
Sr. Environmental g)‘i;;;;-' (ZP-II)
For & on behalf of Chairman

-
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1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required ufs 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Contro| of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21223697 dated
15/03/2023 valid upto 31/12/2023 for manufacturing of Flat/Bar/Round/Square @ 11 TPH subject
to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

B in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non- compllant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal, Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Funjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government, One of the key activity of the
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Action Plan is the control of industrial emissions by taking action against non-complying industrial -
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2935 dated 11.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it ufs 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental?ﬂlﬂlneer (ZP-11)
For & on behalf of Chairman

End«t. No. _ 2714 Dated o,ﬂ ngg

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and ding compliance report
of the aforesaid directions.

I
Sr. Environmental En i:;Zr (ZP-11)
For & on behalf of Chairman

’V
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2023/21637549 dated
05/05/2023 for the manufacturing of M S Bar Round Square @ 6.0 TPH with subject to the certain
conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, meemmee e -- in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued ‘order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject tq the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2697 dated 07/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtalning consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1.  The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’ of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-1l)
For & on behalf of Chairman

Endst. No. 3708 Dated ©5 ha’élgj

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending copapliance report of the
aforesaid directions.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

h.r-’
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) At.t, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for dlschargé of effiuents /
emissions arising from its premises. _ i

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2021/15856827 dated
25/05/2021 valid upto 31/12/2026 for the manufacturing of CTD/TMT Bars @ 175 MTD subject to the
certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that: ;

"5, we-emmmme——-- in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant -
units be closed till compliance. This should apply not only to rolling mills but also-to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Trlbuhal shaII
supersede any provision of this policy, if such provision is not in consonance with such order. -

And whereas, the Board has issued order no. 347 dated 05/10/2023 regardmg use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel pollcy or.
31.12.2023, whichever is earlier subject to the suitable condltmns is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Goblndgarh
are requested to shift to the cleaner fuels". =

And whereas, the Board has issued public notices in the print media for conflrmatlon of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolllng mills in Mandl
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City. by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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I
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the

control of industrial emissions by taking action against non-complying industrial units.
|

“ And whereas, the industry was visited by the officer of the Board on 29.11.2024 and
found that the industry has been closed permanently and there was no machinery available.

L ' And whereas, the matter has been considered by the Competent Authority and decided
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of

Pol1uti0rji} Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 for closure of the unit.

And whereas, the consent to operate granted to the industry under the Air (Prevention

& Control of Pollution) Act, 1981 was cancelled vide no. 3555 dated 05/12/2024, due to aforesaid
reasons.

. . '_Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any emissions

from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.
3. Theindustry shall not restart discharging emissions until it obtains 'consent to operate' of the
., Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.
Y.

The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract

demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only. .

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action ufs 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmenta%E:Lineer {zP-n)

For & on behalf of Chairman

Endst. No. 3643 Dated afh-?/i‘j

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

1] 2al
Sr. Environmental Englneer (ZP-11)

For & on béhalf of Chairman

P
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC,

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2017/5848693 dated
17/07/2017, which was valid upto 30/09/2021 for manufacturing of Bars, Square, Angles, Round @ 10
T/day with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

B T in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Poallution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn,

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units. *

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2907 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate Its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him ufs 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under: .
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Ehgineer (ZP-II)
For & on behalf of Chairman

Endst. No. 2688 Dated 05’! !Q‘Q‘_-j

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

J
Sr. Environmentg; ngfl\g;‘?‘(ZP-lll
For & on behalf of Chairman

A
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Subject: Directions u/s 31-A of the Air (Prevention & Control of ﬁollutiérl} “Act, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 andu/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for dnscharge of. efﬂuents /
emissions arising from its premises. i ;

And whereas, it is mandatory on the part of the industry to obtain conse'lnt of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an mdustrlal plant for

discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to pmvidé’ ‘adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC. '

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOANar:ed{FGS{2022f18719312 dated
24/05/2022 valid upte 31/12/2030 for the manufacturing of M.S Bars & H.R Coil @ 120 MTD subject to
the certain conditions mentioned therein. :

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020)passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction,
that: g ot ,‘I

B T — in the context of directions to shift rolling mills from coal to PNG,

we direct the State PCB to ensure that if such shifting does not take place, the non-cempirapt g
units be closed till compliance. This should apply not only to rolling mills but also to other: |
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and mltlatmg
prosecution, following due process of Law." ; ol

And whereas, the Govt. of Punjab, Department of Science, Technoiogy & EnvIronment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel: Policy for the
Industries of the State of Punjab with one of the provision that any order already passed br to be pas.qed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Trlbunal shall
supersede any provision of this policy, if such provision is not in consonance with such order. i

And whereas, the Board has issued order no. 347 dated 05/10;‘2023 regar;lmg use of
cleaner fuel by the rolling mills and the same is re-produced as under: : s ,
"The relaxation granted by the Punjab Pollution Control Board on concurrence of P
the Government to the rolling mills operating in the area of Mandi Gobindgarh for '
shifting from conventional fuels to cleaner fuels in view of the reque'st of the _
industrial associations made on the basis of closure of industrial umts and :
escalating prices of cleaner fuel, till the finalization of the State fuel pollcy or
31.12.2023, whichever is earlier subject to the suitable conditions. is’ nquw'

withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobtndgarh:
are requested to shift to the cleaner fuels". '

And whereas, the Board has issued public notices in the print media for Eﬂnf‘ r;ﬁation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rnlllng mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City. by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the’
control of industrial emissions by taking action against non-complying industrial units.

- And whereas, the industry was visited by the officer of the Board on 29.11.2024. During
visit, the security guard was contacted. He informed that due to increase in price of PNG, the industry
had stopped its operations and lying closed for more than 5 months. The electricity connection was also
disconnected.

) And whereas, the matter has been considered by the Competent Authority and decided
to cancel the ¢onsent to operate granted to the industry under the Air (Prevention & Control of
Pollutlon) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 for closure of the unit.

''‘And whereas, the consent to operate granted to the industry under the Air (Prevention
& Control of Pollution) Act, 1981 was cancelled vide no. 3547 dated 05/12/2024, due to aforesaid
reasons.

 Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1.  The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
_C_ontrol of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. 'The industry shall not restart discharging emissions until it obtains 'consent to operate’ of the
 Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4: ' The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

" In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. 3682 Dated 05/l

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Ccntrol Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the
aforesaid directions.

)
Sr. Environmental Er?g’iLq;?(ZP-ll}
For & on behalf of Chairman

P



1113

—_— a - =
o U™ YgHT JAE™H ¥J3 LIFE
e PUNJAB POLLUTION CONTROL BOARD \\%) Lifestyle for
a4 E-mail : , Web: b.gov.in Environment
No. Dated : =/SA!

REGISTERED

M/s Raj Steel Rolling Mills,
Guru Ki Nagri, Amloh,
Mandi Gobindgarh, District Fatehgarh Sahib. ot :?

B B,

Subject: Directions u/s 31-A of the Air (Prevention & Control of’ Pollutlbn) Act,"'
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21176529 dated
11/03/2023 valid upto 31/12/2023 for manufacturing of Beams, H.Beams, Flat & Bars, Angle,
Square, Channel, Joist, Round @ 300 MT/Day subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmemmeemeemeeea- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial assmatlons made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31,12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2907 dated 9.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pallution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3.  The industry shall not restart dischargin.g emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
ufs 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. 3676 Dated 05 /f-?lq?fz

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

S|
Sr. Environmental n;ﬁ;gr (ZP-I1I)
For & on behalf of Chairman

Nz~
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required’u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21

of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/22451721 dated
28/08/2023 valid upto 31/12/2023 for the manufacturing Flat, Angles, Bars @ 120 MTD & Agricultural
Implements @ 30 MTD with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no.#924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, --------—----—-— in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the roliing mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till'the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn,

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in Hon'ble NGT, New DElhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.
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And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 3351 dated 20/11/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit, without complying with the decisions
of hearing and without obtaining the consent of the Board.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its re-heating furnace in violation of the directions already
issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981, Thus, the industry is not
complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Preventlon & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4, The Punjab State Power Corporation Ltd..is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the |ndustry for its office
use only. :

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental EIgineer (ZP-11)

For & on behalf of Chairman
Endst. No. 2664 Dated _®3 ||

A copy of the above is forwardéd to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending comphance report of the
aforesaid directions.

Sr. Environmental ngineer {;LII}
For & on behalf of Chairman

L'r’—
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

Whereas it Is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
‘of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. R16FGSCTOA3587857 dated 27.01.2016 which
have expired on 30.06.2020 for the manufacturing Round, Square & Bars @ 3 TPD with subject to the
certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"G, —eemmmmmmmemm---- in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31,12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2829 dated 08/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt, Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its re-heating furnace in violation of the directions already
issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not
complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution} Act, 1981 as amended in 1987.

Sr. Elwironmen;al ELgineer (zP-n)
For & on behalf of Chairman

Endst. No._365% Dated _OS|
A copy of the above is forwarded to the Environmental Engmeer Punjab Pollution

Control Board, Regional Office, Fatehgarh Sahib for information and sending comphance report of the
aforesaid directions.

iy 121 >
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman

pe—o
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution). Act 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for dlschargé of- efﬂuents /
emissions arising from its premises. A .’

And whereas, it is mandatory on the part of the industry to obtain cor’zser}t of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate" and
appropriate air pollution control devices, so as to contain the various pollutants in the emisslons
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOANarxedfFGSf2021116507269 dated :
24/08/2021 valid upto 31/12/2030 for the manufacturing of TMT Bars, Angles/Channels @' 300, TPD
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the: drreotlon
that: N

"5. -------—--—-—-in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-_ccpmpli-_:'fu;jt_
units be closed till compliance. This should apply not only to rolling mills but also to other.
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and |n|t|at|ng
prosecution, following due process of Law." j

And whereas, the Govt. of Punjab, Department of Science, Technologv & Enuirnnment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel PQlICV for the
Industries of the State of Punjab with one of the provision that any order already passed or to be qused
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Trlbunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no, 347 dated 05/10/2023 regardLng use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial Uhits and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable condltlons ls now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Goblndgarh_
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for wnfifme.l'ﬁdn of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to roll:ng 'mills jn: Mandi
Gobindgarh to shift from coal to PNG. i

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted

_—
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in Hon'bl'e NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control-of industrial emissions by taking action against non-complying industrial units.
| ! Fo

"And whereas, the industry was visited by the officer of the Board on 29.11.2024. During
visit, the représentative of M/s Fortune Metals was contacted. He informed that the industry was
adjoining to M/s Fortune Metals and the same was purchased by M/s Fortune Metals. The industry has
also got its EC amended from SEIAA; however, it has not yet started any industrial activity on the said
land. The representatwe was advised to not carry out any activity without taking prior permission of the
Board.

And whereas, the matter has been considered by the Competent Authority and decided
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of
Pollution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 for closure of the unit.

And whereas, the consent to operate granted to the industry under the Air (Prevention
& Control of Pollution) Act, 1981 was cancelled vide no. 3563 dated 05/12/2024, due to aforesaid
reasons.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
{Preventlon& Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. ' The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
: _(;qntrol of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate' of the
; Bo_ard u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4;.: The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

" In case of failure to comply with the above said directions, the industry and its Prop. or

any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 35 brﬁ Dated O | ’ f-?lup 9

" A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending comptiance report of the
aforesaid directions.

2o
Sr. Erwironmena {lz;ieer {?Elﬂl-ll

For & on behalf of Chairman

-
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises,

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/22811926 dated
17/08/2023 valid upto 31/12/2023 for manufacturing of Angels / Flats / Rounds @ 300 MTD
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmmmmemceeeeeeens in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

o
And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2927 dated 11.10.2024
u/s >1-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981",

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to.comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmentaﬁ;(gineer (ZP-1I)
For & on behalf of Chairman

Endst. No. _ 3646 Dated 25712

A copy of the above is forwarded to the Environmental Englneer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sendipg compliance report
of the aforesaid directions.

]
Sr. Environmental ngi"féer (ZP-II)
For & on behalf of Chairman

k——‘
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Subject: Directions u/s 31-A of the Air (Prevention & CuntrzilI )';fr E’éﬂﬁﬂbﬂi} Ah,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. R1I6FGSCTOA3556761 dated 26/02/2016
valid upto 30/6/2020 for manufacturing of MS Bars & Strips @ 50 TPD subject to the certain
conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, =e=ms==s==e=-=-== 0 the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is r.at in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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subniitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units. '

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2975 dated 17.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981,
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
‘non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:;

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere,

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmentai%:;ineer (ZP-II)
For & on behalf of Chairman

Endst. No. 3640 Dated o3/

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

Sr. Envlronme-n—tasj I'Eﬁgqmeer (ZP-II)

For & on behalf of Chairman

pe—
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollutuon) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Preventlon & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.,

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2023/21202299
dated 08/07/2023 valid upto 31/12/2023 for manufacturing of Bars/ Round/ Square @ 5.2 T/day
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmmemmmessceeaes in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12,2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gabindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units. ’

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981,

And whereas, the industry was issued directions vide no. 2941 dated 11.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 27 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engiﬂeer (ZP-I1I)
For & on behalf of Chairman

Endst. No. 26 34 Dated 5 /)&)%2

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sepding compliance report
of the aforesaid directions.

S| 2024
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

A
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,

1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards I'_aid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2023/22814308 dated
17/08/2023 valid upto 31/12/2023 for manufacturing of M.S Rounds, Squares, Angles, Channels
Bars @ 65 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"8, ==sm=mmememmem-- 0 the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Palicy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2931 dated 11.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to. it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981,
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry
for closure of the unit,

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under;

1. The industry shall stop operating its industrial plant and stop forthwith dlscharglng any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmentaﬁnﬂgtneer (ZP-II)
For & on behalf of Chairman

Endst. No. 36 X% Dated 5//2)2-34

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regional Office, Fatehgarh Sahib for information and sengding compliance report
of the aforesaid directions.

-1 2
Sr. Environmental JlgiLneer?iP-II)
For & on behalf of Chairman

R—r_
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Subject: Directions u/s 31-A of the Alr (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pellutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/19475729 dated
08/08/2022 valid upto 31/12/2023 for the manufacturing of Bars/Angles/Channels/Patra @ 13 TPH with
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed

in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, mmmmemeee e in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or

31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of

the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.
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And whereas, the industry has failed to comply with the decisions of the hearings earlier
- given to it, in the stipulated time. Thus, the viclating the provisions of the Air (Prevention & Control of -
Pollution) Act, 1981.

And whereas, the industry was Issued directions vide no. 2911 dated 11/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981."

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him ufs 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under: '
1. . The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental EnZneer (ZP-I1)
For & on behalf of Chairman

Endst. No. :_5_5&”\27 Dated 54}2/ 2R

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending comphiance report of the
aforesaid directions.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

r—
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Subject: Directions u/s 31-A of the Air (Prevention & Control"'df"lgo(fm‘tﬁ'ri) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for dlscharge of effluents ,’
emissions arising from its premises. ¢ f '

And whereas, it is mandatory on the part of the industry to obtain conser]t of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an mdustrlal_ plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide; adequate and
appropriate air pollution control devices, so as to contain the various pollutants in. the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Buard under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTONFresh{FGSfZOZ3;‘21648628 dated
28/04/2023 valid upto 31/12/2031 for the manufacturing of Spring Leaf @ 4.8 MTD subject to the
certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01!10{2020 -passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the d|rect|on
that: 5 .

B ——— —— in the context of directions to shift rolling mills from coal to I5NG
we direct the State PCB to ensure that if such shifting does not take place, the non-cemplram" -
units be closed till compliance. This should apply not only to rolling mills but also o other: '
similarly placed industries operating on coal. Wherever there is non- -compliance, the State
PCB may take coercive measures including closure, recovery of compensations anc_t ir)itj.awtjlr]g.‘ 4
prosecution, following due process of Law." ,I,. i

And whereas, the Govt. of Punjab, Department of Science, Technology & Enwronment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed orto, be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Trtbunal shall
supersede any provision of this policy, if such provision is not in consonance with such ofder. - )

And whereas, the Board has issued order no. 347 dated 05/10/2023 regardmg use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh.for
shifting from conventional fuels to cleaner fuels in view of the request. of the
industrial associations made on the basis of closure of industrial unlt$ ‘and
escalating prices of cleaner fuel, till the finalization of the State fuel pohqy or
31.12.2023, whichever is earlier subject to the suitable conditions is. now
withdrawn, : '

The industrial associations, rolling mills operating in the area of Mandi Goblndgarh_l o
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for eenﬁrmatlon of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rollmg mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City. by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted



g 1132

in Hon'ble NGT New Delhi by the State Government. One of the key activity of the Action Plan is the
contml of Industrial emissions by taking action against non-complying industrial units.

And whereas, the industry was visited by the officer of the Board on 29.11.2024 and
found that the Industry has been closed permanently and there was no machinery available.

And whereas, the matter has been considered by the Competent Authority and decided
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of
Pollution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 fortlosure of the unit.

‘And whereas, the consent to operate granted to the industry under the Air (Prevention
& Control‘of Pollution) Act, 1981 was cancelled vide no. 3559 dated 05/12/2024, due to aforesaid
reasons.

3 Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
{Preventton & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1.  The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Con‘trnl of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3 The mdustry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

. 4.1 The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of

the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. 26 0& Dated >y

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

\/e@l Board, Regional Office, Fatehgarh Sahib for information and sending compljapce report of the
aforesaid directions.

] P
Sr. Environmental Engineer (ZP-Il)
For & on behalf of Chairman

Ay
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2023/21842994
dated 06/07/2022 valid upto 31/12/2023 for the manufacturing of Bars, Round, Angle, Flat &
Square etc. @ 32 T/day subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

U5, meeemcmmmaenaees in the context of directions to shift rolling mills from coal

. to PNG, we direct the State PCB to ensure that if such shifting does not take place, the

non- cpmpllant units be closed till compliance. This should apply not only to rolling mills

but also to other similarly placed industries operating on coal. Wherever there is non-

compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventipnal fuels to cleaner fuels in view
of the request of the industrial associations mage on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31,12,2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 191 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry was visited by the officer of the Board on 29.11.2024,
During visit, the security guard was contacted. He informed that the industry was closed for more
than 01 year and the condition also indicates the same. However, It has not dismantled the plant
& machinery. No hazardous waste was found during visit.

And whereas, the matter has been considered by the Competent Authority and
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of
the unit,

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel,

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only..

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental EngiLeer (ZP-1I1)
For & on behalf of Chairman

Endst. No. 260> Dated _S_ 2y
A copy of the above is forwarded to the Environmental Englneer, Punjab Pollution

Con oard, Regional Office, Fatehgarh Sahib for information and s g compliance report
the aforesaid directions.
2024

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Ar—
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Subject: Directions u/s 31-A of the Air (Prevention & Cuntrol of Pollutmn) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/ 2021/15566465
dated 05/05/2021 valid upto 30/9/2021 for the manufacturing of MS Bars, Flat, CTD bars, Angles,
Shape & Section etc. @ 66.0 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ===e==eme-—--—-- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the -
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order,

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating pricés of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn,

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry was visited by the officer of the Board on 29.11.2024.
During Visit, the security guard was contacted. He informed that the industry was closed
permanently and the condition also indicates the same. However, It has not dismantled the plant
& machinery. No hazardous waste was found during Vvisit.

And whereas, the matter has been considered by the Competent Authority and
after considering the facts on record being fully satisfied that it Is a fit case to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of
the unit.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Contral of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of' the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only..

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Envimnmenta%gineer (zP-1I)
For & on behalf of Chairman

Endst. No. _ S 94 Dated

\/ A copy of the above is forwarded to the Environmental Engineér, Punjab Pollution
= :

trol Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

24
Sr. Environmental Jgji’rleer (zP-11)
For & on behalf of Chairman

'&1,//
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/ 2021/17024405
dated 29/11/2021 valid upto 31/3/2022 for the manufacturing of M.S. Round/Square/Flats/Bars
@ 24.0 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ==emeem-mem-m---- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order,

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab PRollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry was visited by the officer of the Board on 29.11.2024
and found that the industry has been closed permanently and there was no machinery available,

And whereas, the matter has been considered by the Competent Authority and
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of
the unit.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as.amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
- in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only..

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

. 21
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. 35“9 (&) Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
'\/&ﬁol Board, Regional Office, Fatehgarh Sahib for information and seading compliance report
of the aforesaid directions.

ol Engihee
Sr. Environmental)Engiheer (ZP-II)
For & on behalf of Chairman

By —
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Subject: Directions u/s 31-A of the Air (Prevention & Control of JIivo'fl'l.ttlijr'lj''At:i.',;""
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
dppropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Preventlon & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2021/16961668
dated 06/11/2021 valid upto 30/6/2022 for the manufacturing of M.S Bars, Round, Square.-etc.
@ 10.50 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ==-=---------—--- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is nut in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels tp cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12,2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry was visited by the officer of the Board on 29.11.2024
and found that the industry has installed Gas fired re-heating furnace, but not in operation since
last 02 years.

And whereas, the matter has been considered by the Competent Authority and
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closurc of
the unit.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3, The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity=
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental EZgineer (ZP-II)
For & on behalf of Chairman

Endst. No. 35 &5 Dated X/ >

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
\/etml Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

-

. -

N ) 4
Sr. Environmental Engineer (ZP-1I)
For & on behalf of Chairman

A—
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

" And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/ 2018/7834648
dated 13/07/2018 valid upto 30/6/2023 for the manufacturing of CTD Bars @ 16 TPD subject to
the certain conditions mentioned therein,

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, =s=s=mssee-ae---— in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills .
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of .
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry was visited by the officer of the Board on 29.11.2024.
During Visit, no responsible was contacted. The site was observed to be an empty plot, with all
plant and machinery dismantled. No hazardous waste was found during visit.

And whereas, the matter has been considered by the Competent Authority and
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of
the unit.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity *
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only..

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

2 7
Sr. Environmental Engineer (ZP-II)
For & on beha)f of Chairman

Endst. No. 3378 Dated 004y

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compllance report
of the aforesaid directions.

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

i
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Subject: Directions u/s 31-A of the Air (Prevention & Contiot of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to estzolish
(NOCZ) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/19208880 dated
03/08/2022 valid upto 31/12/2023 for the manufacturing of Bars, Flats etc. @ 14.28 MTD subject
to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, =---m-m---------- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any prowsmn of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regardine'use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable

conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry was visited by the officer of the Board on 29.11.2024
and found that the industry has been closed permanently and sold its plot to others which were
found empty.

And whereas, the matter has been considered by the Competent Authority and
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of
the unit.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Preyention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its

Prop or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. 30— Dated S 207

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
\_/eoﬁnfoi Board, Regional Office, Fatehgarh Sahib for information and serding compliance report
of the aforesaid directions.

. 9 Y
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

M—-—
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Subject: Directions u/s 31-A of the Air (F're\.rentié'i‘fTﬁii &ontrol-o?ﬁollutim) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required ufs 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ FGS/2017/5193997
dated 07/04/2017 valid upto 30/6/2021 for the manufacturing of Flats/ Bars/Angle / Round/
Channels @ 20 T/day subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ====------------= in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating pricés of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pallution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry was visited by the officer of the Board on 29,11,2024
and found that the industry has been closed permanently and there was no machinery available.

And whereas, the matter has been considered by the Competent Authority and
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of
the unit.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only..

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. _ >3 66§ Dated _S | Y
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
\Aol Board, Regional Office, Fatehgarh Sahib for information and sending compliance report

of the aforesaid directions.

: 5 DT o by
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman
by,
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Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollutlon) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to estelish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal /FGS/2021/ 17301849
dated 17/11/2021 valid upto 30/6/2022 for the manufacturing of M.S. Round, Square, Bars, Flat
etc. @ 32 TPD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, ---p------------- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order,

And whereas, the Board has issued order no. 347 dated 05/10/2023 regardmr use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn,

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry was visited by the officer of the Board on 29.11.2024
and found that the industry has been closed permanently and there was no machinery available.

And whereas, the matter has been considered by the Competent Authority and
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of
the unit. '

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1." The industry will stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel,

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4,  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only..

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s =7 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Sr. Environmental EZlgineer (ZP-II)
For & on behalf of Chairman

Endst. No. 2 S Yo Dated _L{ Igz_/gaﬁﬂ

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
L/Eonffol Board, Regional Office, Fatehgarh Sahib for information and sgqding compliance report
of the aforesaid directions.

j D
Sr. Environmental En iné::kzp-ll)
For & on behalf of Chairman

fo—
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Subject: Directions u/s 31-A of the Air (Prevention B:Coutrol..of Follution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to estaalish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/18951176 dated
21/06/2022 valid upto 31/12/2022 for the manufacturing of Bar Round Square @ 10 TPH subject -
to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2920
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that: =

"5, memmeemeeeeeea. in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non- compllant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units,

And whereas, the industry was visited by the officer of the Board on 29.11.2024
and found that the industry has been closed permanently and there was no machinery available.

And whereas, the matter has been considered by the Competent Authority and
after considering the facts on record being fully satisfied that it is a fit case to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 for closure of
the unit.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1.~ The industry will stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s =7 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. _ 33 >4 Dated _Y ZZLZWW

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

‘/Qofftr’ol Board, Regional Office, Fatehgarh Sahib for information and sending compliance report
of the aforesaid directions.

l‘.’
Sr. Environmental nngeer PZP -1I)
For & on behalf of Chairman

K
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M/s Bajrang Steel Rolling Mills,
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Mandi Gobindgarh

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974
and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of
effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry is a small-scale rolling mill unit and was granted consent to
operate  under the Air (Prevention & Control of Pollution) Act, 1981
CTOA/Renewal/FGS/2021/16390565 dated 28/09/2021 both valid upto 31/03/2022 for the
manufacturing Round and TMT Bars @ 23.5 MTD with certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide its order dated 01/10/2020 in
the matter of OA no. 924/ 2019 issued certain directions to the Board with one of the direction that:

"5, seremeeeaeeen — in the context of directions to shift rolling mills from coal to

PNG, we direct the State PCB to ensure that if such shifting does not take place, the non-
compliant units be closed till compliance. This should apply not only to rolling mills but
also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy
for the Industries of State of Punjab with one of the provision that any order already passed or to be
passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal
shall supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
clear fuels by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
from conventional fuels to cleaner fuels in view of the request of the industrial
associations made on the basis of closure of industrial-units and escalating prices of
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is earlier
subject to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are
requested to shift to the clear fuels",

And whereas, the Board has issued public notices in the print media for confirmation
of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG,

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared & submitted
in Hon'ble NGT, New Delhi. One of the key activity of the Action Plan is control of industrial emissions
by taking action against non-complying industrial units.

And whereas, the industry has earlier applied for obtaining renewal of 'consent to
operate' under the Water (Prevention & Control of Pollution) Act, 1974 and Air {Prevention & Control
of Pollution) Act, 1981.

And whereas, show cause notice for refusal of renewal of consent to operate under
the Air (Prevention & Control of Pollution) Act, 1981 was issued to the industry with an opportunity
of personal hearing before the Chief Environmental Engineer on 06/12/2023, as the industry was
being operated on coal and was found emitting black smoke.

And whereas, after hearing the officers of the Board and representative of the
industry, Chief Environmental Engineer (B) Patiala decided that :
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1. The industry shall comply with the fuel policy for industries of State of Punjablslaﬁ)zle
Deptt. of Science, Technology & Environment vide letter no. 469 dated 04/10/2023 and
Action Plan for Clean Air, Mandi Gobindgarh.

2. Theindustry shall immediately shift its unit to the PNG/ CNG.

Environmental Engineer, Regional Office, Fatehgarh Sahib shall verify the compliance of

Action Plan for Clean Air, Mandi Gobindgarh by the industry within 15 days and submit report

alongwith clear cut recommendations, thereafter.

4. Environmental Engineer, Regional Office, Fatehgarh Sahib shall be requested to return the
case to the industry with request to re-apply the same after compliance of fuel policy
mentioned as above.

And whereas, the proceedings of the personal hearing were conveyed to the industry
as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide no. 4532-33 dated
02/01/2024 for compliance

And whereas, the industry was visited by the AEE of Regional Office, Fatehgarh Sahib
on 29/11/2024 and found that industry was in operation. The industry has failed to shift to PNG as
fuelin its reheating furnace and still using coal as fuel. Thus, the industry has failed to comply with the
directions of Hon'ble NGT as well as Board w.r.t. use of PNG,

And whereas, the industry is also operating its unit without having valid consent to
operate of the Board as required under the Air (Prevention & Control of Pollution) Act, 1981. Thus,
violating the provisions of the said Acts.

And whereas, notice to issue directions u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 was issued to the industry vide Board’s letter no. 3483 dated 03/12/2024 with an
opportunity of personal hearing before the Chairman of the Board on 05/12/2024.

And whereas, Sh. Harmesh Chand, Partner of the industry attended the hearing on
05/12/2024 and did not submit any reply to notice issued to the industry. However, he informed that
it is not viable for the industry to shift from coal to PNG as fuel in its furnace due to increased price of
PNG as well as competition in the market. The justification w.r.t. not using PNG as fuel in its re-heating
was found not satisfactory. Also, the industry has not given any commitment/ assurance to shift from
coal to PNG as fuel in its re-heating furnace with timelines.

It was made clear to the industry by the Competent Authority that the industry has
failed to comply with the directions issued by the Board and of the Hon’ble NGT regarding switch over
to PNG in its furnace in stipulated time period.

And whereas, after hearing the Owner of the industry and the officers of the Board,
examination and considering all the facts and circumstances of the case, the Chairman of the Board
decided that following directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 shall be confirmed for closure of the unit.

And whereas, the proceedings of the personal hearing were conveyed to the industry
as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4173-74 dated
09/12/2024.

L%

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1.  The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2, The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention
& Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as
fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the industry
for its office use only.

In case of failure to comply with the above said directions, the industry and its Prop.
or any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1)
of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Chief Environmental Engineer (B)

For &[on I:Ehalf of Chairman
Endst. No. _!:] 2.5 _':l Dated

A copy of the above is forwarded to the Environmental Engine Planjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance report of the

aforesaid directions.
Chief Environm n’ta;m )L‘

For & on behalf of Chairman
A
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M/s Adarsh Steel Rolling Mills,
G.T. Road,

Mandi Gobindgarh

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
establish a plant for discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate
and appropriate air pollution control devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/21230279 dated
18/03/2023 both valid upto 31/12/2023 for the manufacturing of MS Channels & Angles @ 142
MT/Day with certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide its order dated
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of
the direction that:
"S5, —----—--—--—--- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
non-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."
And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding
use of clear fuels by the rolling mills and the same is re-produced as under:
"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
from conventional fuels to cleaner fuels in view of the request of the industrial
associations made on the basis of closure of industrial units and escalating prices of
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is
earlier subject to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are
requested to shift to the clear fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared &
submitted in Hon’ble NGT, New Delhi. One of the key activity of the Action Plan is control of
industrial emissions by taking action against non-complying industrial units.




And whereas, the industry was visited by the AEE of the Regig'u:l 54
Fatehgarh Sahib on 29/11/2024 and was found in operation. The industry has failed to shift to
PNG as fuel in its reheating furnace and still using coal as fuel. Thus, the industry has failed to
comply with the directions of Hon'ble NGT as well as Board w.r.t. use of PNG.

And whereas, the industry is also operating its unit without having valid consent
to operate of the Board as required under the Air (Prevention & Control of Pollution) Act, 1981.
Thus, violating the provisions of the said Acts.

And whereas, notice to issue directions u/s 31-A of the Air (Prevention & Control
of Pollution) Act, 1981 was issued to the industry vide Board’s letter no. 3509 dated 03/12/2024
with an opportunity of personal hearing before the Chairman of the Board on 05/12/2024.

And whereas, Sh. Diwakar Gauri, Owner of the industry attended the hearing on
05/12/2024 and did not submit any reply to notice issued to the industry. However, he informed
that it is not viable for the industry to shift from coal to PNG as fuel in its furnace due to
increased price of PNG as well as competition in the market. The justification w.r.t. not using PNG
as fuel in its re-heating was found not satisfactory. Also, the industry has not given any
commitment/ assurance to shift from coal to PNG as fuel in its re-heating furnace with timelines.

It was made clear to the industry by the Competent Authority that the industry
has failed to comply with the directions issued by the Board and of the Hon’ble NGT regarding
switch over to PNG in its furnace in stipulated time period.

And whereas, after hearing the Owner of the industry and the officers of the
Board, examination and considering all the facts and circumstances of the case, the Chairman of
the Board decided that directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 shall be confirmed for closure of the unit:

And whereas, the proceedings of the personal hearing were conveyed to the
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4175-
76 dated 09/12/2024.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:
1.  The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2.  The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to
switch over to PNG as fuel.

3.  The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
2% of the contract demand or 100 KW (whichever is less) of electric power available with
the industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Chief Environméntal Engineer (B)
For & on behalf of Chairman

Endst. No._4 206 Dated 0?&‘2@

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information afttsending compliance
report of the aforesaid directions.

DN E A9

Chief Envirohmental Engineer (B)
For & on behalf of Chairman

b
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M/s P.L Dhir Industries,
Prem Nagar,
Mandi Gobindgarh
Subject: Directions u/s 31-A of the Alr (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Contro! of Pollution) Act, 1981 to
establish a plant for discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate
and appropriate air pollution control devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CT OA/Renewal/FGS/2023/21881591 dated
18/05/2023 valid upto 31/12/2023 for the manufacturing of M.S. Bars, Round @ 22 MTD with

certain conditions mentioned therein.

'ble National Green Tribunal vide its order dated

And whereas, the Hon
oard with one of

01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the B

the direction that:
"G ooemeeee- in the context of directions to shift rolling mills from coal

to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
non-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."
And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel

Policy for the Industries of State of Punjab with one of the provision that any order already
eme Court of India, Hon'ble High Court or Hon'ble

passed or to be passed by the Hon'ble Supr
National Green Tribunal shall supersede any provision of this policy, if such provision is not in

consonance with such order.
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding

use of clear fuels by the rolling mills and the same is re-produced as under:
"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
from conventional fuels to cleaner fuels in view of the request of the industrial
associations made on the basis of closure of industrial units and escalating prices of
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is

earlier subject to the suitable conditions is now withdrawn.
The industrialyassociatlons, rolling mills operating in the area of Mandi Gobindgarh are

requested to shift to the clear fuels".
) L /"' And whereas, the Board has issued public notices in the print media for

( i [
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to

rolling mills in Mandi Gobindgarh to shift from coal to PNG.
Mandi Gobindgarh has been declared as Non-attainment City by Central Pollution

Control Board (CPCB) and Action Plan for Clean Air has been prepared & submitted in Hon'ble
NGT, New Delhi. One of the key activity of the Action Plan is control of industrial emissions by

taking action against non-complying industrial units.



— 29/11?;:2‘”'1”&5' the. industry was visited by the AEE of Regi'onal Office, Fatehgarh 1 1 56
operation. The ind 4 and sh-_ Vikas Dhir, Partner was contacted. ﬂ?e s ooy
coal as fue;l Th ndustry has failed to shift to PNG as fuel in its reheating furnace and still using
- Thus, the industry has failed to comply with the directions of Hon'ble NGT as well s
Board w.r.t, use of PNG.

And whereas, the industry is also operating its unit without having valid consents
to operate of the Board as required under the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981. Thus, violating the provisions of the
said Acts.

(Prevention & c:::fr:: ’::ef’:alsl' :ihow:a et i tor Yiolations E t.he ;')rOV‘lSiO“S o Wate'r
o ® comol o Pg":“on) ct, 1974 and notice to issu? directions u/s 314'\ of the Air
on) Act, 1981 was issued to the industry vide Board’s letter no.

3499 dated 03/12/2024 with an opportunity of personal hearing before the Chairman of the
Board on 05/12/2024.

‘ And whereas, neither the industry attended the hearing on said date, nor
submitted any reply to the show cause.

And whereas, the matter was deliberated in light of orders dated 25/10/2024 the
matter 0.A. no. 295 of 2023 titled as Dimple Kumar V/s State of Punjab and others.

And whereas, after deliberations with the officers of the Board, examination and
considering all the facts and circumstances of the case, the Chairman of the Board decided that
directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 shall
be confirmed for closure of the unit.

And whereas, the proceedings of the personal hearing were conveyed to the
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4187-
88 dated 09/12/2024.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to
switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.
4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
29 of the contract demand or 100 KW (whichever is less) of electric power available with
the industry for its office use only.
In case of failure to comply with the above said directions, the industry and its

Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Chief Environmental Engineer (B}
For & on behalf of Chairman

Endst. No._43 18 : Dated 09 1 12 | 24

A copy of the above is forwarded to the Environmergal Engineer, Punjab
pollution Control Board, Regional Office, Fatehgarh Sahib for information arid)sending compliance
report of the aforesaid directions.

N

Chief Environmental Ehgineer (B)
For & on behalf of Chairman
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M/s Devgan Steel Rolling Mills,
Vill. Mughal Majra, Near Deep Kanda,
Mandi Gobindgarh
Subject:

Directions u/s 31-A of the Ai
g e ir (Prevention & Control of Pollution) Act, 1981 as

Whereas it is mandatory on the i
Sl ' part of the industry to obtain consent to
Poll:ti';:) (:gC)lg;4the Board as required u/s 25/26 of the Water (Prevention & Control of
i by A - 'and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
a plant for discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the i

i part of the industry to obtain consent of the
Board u/s '21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises.

And whereas, it is mandatory on the i
' : as, part of the industry to provide adequate
and. a‘pprop'nate air pollution contro!l devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry is a small-scale rolling mill and was granted consent to
operate under the Air (Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Renewal/FGS/2019/10743598 dated 15/09/2019 valid upto 31/03/2021 for the
manufacturing of M.S Round, Flat Bars, Angels Channels @ 40 TPD with certain conditions
menticned therein.

And whereas, the Hon'ble National Green Tribunal vide its order dated
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of
the direction that:
"5, c———- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
non-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."
And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in

consonance with such order.
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding

use of clear fuels by the rolling mills and the same is re-produced as under:
"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
from conventional fuels to cleaner fuels in view of the request of the industrial
associations made on the basis of closure of industrial units and escalating prices of
A6y (‘:leaqer fuel, fill the finalization of the State fue'l policy or 31.12.2023, whichever is
' earlier subjeclt to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are
{ requested to shift to the clear fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG. .

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by

PCB) and Action Plan for Clean Air has been prepared &

Central Pollution Control Board (C
an is control of

submitted in Hon’ble NGT, New Delhi. One of the key activity of the Action Pl
industrial emissions by taking action against non-complying industrial units.
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Sahib on 26/11/ 23:4“;:‘;?::'" Lhteh'“dus‘fv was vis.ited by the AEE of Regional Office, Fatehgar;I 1 58
PNG as fuel in its shasting fortia at indusu:y wa.s in operation. The industry has failed to shift to
comply with the directions of 'ce and still using coal as fuel. Thus, the industry has failed to
: ns of Hon'ble NGT as well as Board w.r.t. use of PNG.
Ta—— the";'o‘;:’e;:a:e';:;ei:d::;z i:hals:.operating its unit without having'valid consents
Thus, violating the provisions of the said Acr:t. e Air (Prevention & Control of Pollution) Act, 1981.
o olton A St s g v o B 7 o
with an opportunity of personal hearing before the Chai of e B n
And whereas, Sh Pardgep Ku;areOw:ler:n oafnl: : t'hz B:ard ;ﬂ 0: /;2420;4- i
el ar, e industry attended the hearing on
?hsa/ tult/ zigz:oft'";ad;;’eﬂ;trstl:em;; :nvt reply to .notice issued to the industry. I-'Iovyever, he informed
increased price of PNG as well asl::r:\y ttt)i :hmi fr:m i PN§ a? fue'l by furnace.due .
s ) o I rehpsting s foundp‘:: tton n; e market. The justification w.r.t. not using PNG
commitment/ assurance to shift from co‘ajltsatls —a I'“sf,' - Inc?ustty b ngt pes oy
o PNG as fuel in its re-heating furnace with timelines.
s it coml o e e o Bt f o ol W i
S y the Board and of the Hon’ble NGT regarding
switch over to PNG in its furnace in stipulated time period.
And whereas, after hearing the Owner of the industry and the officers of the
Board, examination and considering all the facts and circumstances of the case, the Chairman of
the Board decided that following directions u/s 31-A of Air (Prevention & Control of Pollution)
Act, 1981 as amended in 1987 shall be confirmed for closure of the unit.
And whereas, the proceedings of the personal hearing were conveyed to the
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4189-
90 dated 09/12/2024.
Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to

switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
2% of the contract demand or 100 KW {whichever is less) of electric power available with

the industry for its office use only.
In case of failure to comply with the above said directions, the industry and its

Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Chief Environmental anineer ()
For & on behalf of Chairman

Endst. No. Sg,’z =) Dated ﬂ_l_[}_h“

A copy of the ‘above is forwarded to the Environmeptal Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information abd sending compliance

report of the aforesaid directions.
Chief Envirohmental Engineer (B)

For & on behalf of Chairman




1159

DIRECTIONS 33 and 31 - 2023

i 0 - [ L[]
T UA™ YgRE JEH 895 &~ LiFE
““ ’; PUNJAB POLLUTION CONTROL BOARD \\\ﬁ Lifestyle for
E-mail : ppcbzop2@ymail com, Web: www ppeb gov in Environment
N REGISTERED Dated :
To
M/s Maha Luxami Agro Industries,
Mugal Majra,
Mandi Gobindgarh
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
establish a plant for discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate
and appropriate air pollution control devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, earlier M/s Guru Nanak Agro Tech and was granted consent to
operate under the Air (Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Fresh/FGS/2022/17607451 dated 11/03/2022 valid upto 31/12/2022 for the
manufacturing of M.S Bars @ 5.5 TPD with certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide its order dated
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of
the direction that:
"§ o in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
non-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."
And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.
' And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding
use of clear fuels by the rolling mills and the same is re-produced as under:
"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
from Fonventional fuels to cleaner fuels in view of the request of the industrial
| associatfons made on the basis of closure of industrial units and escalating prices of
¢ cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is
earlier subjéct to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are
requested to shift to the clear fuels". ; i
And whereas, the Board has issued public notices in the print media for
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.
And whereas, Mandi Gobindgarh has been declared as Non-attainment City by
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared &
submitted in Hon’ble NGT, New Delhi. One of the key activity of the Action Plan is control of
industrial emissions by taking action against non-complying industrial units.

e ————_



I 29/11/‘2\;:4“;:edria:;et:¢:;r\;us.tr\; was visited by the AEE of Regional Office, Fatehgarh1 1 60
oot i e e industry has failed to shift to PNG as fuel in its reheating

g coal as fuel. Thus, the industry has failed to comply with the directions of
Hon’ble NGT as well as Board w.r.t. use of PNG.

And whereas, industry is also operating its unit without having valid consent to
operate of the Board as required under the Air (Prevention & Control of Pollution) Act, 1981.
Thus, violating the provisions of the said Acts.

And whereas, notice to issue directions u/s 31-A of the Air (Prevention & Control
of Pollution) Act, 1981 was issued to the industry vide Board’s letter no. 3491 dated 03/12/2024
with an opportunity of personal hearing before the Chairman of the Board on 05/12/2024.

And whereas, neither the industry attended the hearing on said date, nor
submitted any reply to the show cause.

And whereas, the matter was deliberated in light of orders dated 25/10/2024 the
matter O.A. no. 295 of 2023 titled as Dimple Kumar V/s State of Punjab and others.

And whereas, after deliberations with the officers of the Board, examination and
considering all the facts and circumstances of the case, the Chairman of the Board decided that
directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 shall
be confirmed for closure of the unit.

And whereas, the proceedings of the personal hearing were conveyed to the
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4179-

80 dated 09/12/2024. ;
Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby

directs as under:
1.  The industry shall stop operating its industrial plant and stop forthwith discharging any

emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to

switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
2% of the contract demand or 100 KW (whichever is less) of electric power available with
the industry for its office use only.

In case of failure to comply with the above said directions, the industry and its

Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Chief Envlroninen(al Engineer (B)
For & on behalf of Chairman

Endst. No._Y _7_-,’2 6 Dated 09 I 12512.‘1

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information an{l sending compliance
report of the aforesaid directions.

Chief Environmental ineer (B)
For & on behalf of Chairman

b
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REGISTERED Dated :
To
M/s Sumit Agriculture Industries,
Ft?cal Point, Mandi Gobindgarh,
Distt. Fatehgarh Sahib
Subject:
j Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987,

Whereas it is mandatory on the
part of the industry to obtain consent to
::t"agii::J (:OC) of the Board as required u/s 25/26 of the Water (Prevention & Control of
R ct, 1974 'and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
ablish a plant for discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the indu i

,tls stry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises.

, y And whereas, it is mandatory on the part of the industry to provide adequate
an' a-ppropnate air pollution contro! devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standards laid down by the Board / MOEF&CC.

And whereas, the industry is a small-scale rolling mill under green category and
was granted consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 vide
no. CTOA/Varied/FGS/2020/14441013 dated 26/11/2020 valid upto 26/11/2025 for the
manufacturing of Round/Square/Flat/Bar @ 32 MTD with certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide its order dated
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of
the direction that:
"S. emeeeeeam in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
non-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."
And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in

consonance with such order.
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding

use of clear fuels by the rolling mills and the same is re-produced as under:
"The relaxation granted by the Punjab pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
from conventional fuels to cleaner fuels in view of the request of the industrial
associations made on the basis of closure of industrial units and escalating prices of
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is
earl‘ier‘subje'ctito‘the suitable conditions is now withdrawn. i o

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are

requested to shift to the clear fuels”.
And whereas, the Board ha
confirmation, of directions u/s 31-A of the Air {Prevention & Control o

.ro\linglvmills in Mandi Gobindgarh to shift from coal to PNG.
; /And whereas, Mandi Gobindgarh has been declared as Non-attainment City by

| Board (CPCB) and Action Plan for Clean Air has been prepared &
One of the key activity of the Action Plan is control of

+ non-complying industrial units.

s issued public notices in the print media for
f Pollution) Act, 1981 to

Central Pollution Contro
submitted in Hon’ble NGT, New Delhi.
industrial emissions by taking action agains



Siliion 29/11/23d whereas, the industry was visited by the AEE of Regional Office, Fatehgarh 1 1 62 |
PN e nt ki 24 and found that industry was in operation. The industry has failed to shift to
comply wi 'ts_'eheating furnace and still using coal as fuel. Thus, the industry has failed to

ply with the directions of Hon'ble NGT as well as Board w.r.t. use of PNG.

o And whereas, the industry has failed to comply with the conditions of consents to
perate of the Board granted under the Water (Prevention & Control of Pollution) Act, 1974 and

Air (Prevention & Control of Pollution) Act, 1981. Thus, violating the provisions of the said Acts.
And whereas, show cause notice for cancellation of consent to operate granted
under the Air (Prevention & Control of Pollution) Act, 1981 as well as notice to issue directions
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to the industry vide
Board’s letter no. 3494 dated 03/12/2024 with an opportunity of personal hearing before the

Chairman of the Board on 05/12/2024.
And whereas, Sh. Sumit Jain, Owner of the industry attended the hearing on

05/12/2024 and did not submit any reply to notice issued to the industry. However, he informed
that it is not viable for the industry to shift from coal to PNG as fuel in its furnace due to
increased price of PNG as well as competition in the market. The justification w.r.t. not using PNG
as fuel in its re-heating was found not satisfactory. Also, the industry has not given any
commitment/ assurance to shift from coal to PNG as fuel in its re-heating furnace with timelines.

It was made clear to the industry by the Competent Authority that the industry
has failed to comply with the directions issued by the Board and of the Hon’ble NGT regarding

switch over to PNG in its furnace in stipulated time period.
And whereas, after hearing the Owner of the industry and the officers of the

Board, examination and considering all the facts and circumstances of the case, the Chairman of
the Board decided that consent to operate granted under the Air (Prevention & Control of
Pollution) Act, 1981 be cancelled as well as directions u/s 31-A of Air {Prevention & Control of
Pollution) Act, 1981 as amended in 1987 shall be confirmed for closure of the unit.

And whereas, the proceedings of the personal hearing were conveyed to the
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4193-
94 dated 09/12/2024 and consent to operate granted under the Air (Prevention & Control of

Pollution) Act, 1981 was cancelled vide Board’s letter no. 4197 dated 09/12/2024.
Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any

emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to

switch over to PNG as fuel.
rging emissions until it obtains 'consent to operate'

3. The industry shall not restart discha
llution) Act, 1981 as amended

of the Board u/s 21 of the Air (Prevention & Control of Po
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
2% of the contract demand or 100 KW (whichever is less) of electric power available with

the industry for its office use only.
In case of failure to comply with the above said directions, the industry and its

Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Chief Environmental Engineer (B)

For & on behalf of Chairman
Endst. No._‘j_Z-_l‘Lg__ : pated 29 ‘lzJizq

A copy of the above is forwarded to the Environmental Engineer, Punjab
pollution Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance

report of the aforesaid directions.
AU

Chief Environrhental Engineer (8)
For & on behalf of Chairman

n—



1163

on— DIRECTIONS 33 and 31 - 2023

FURIAE T = o
== UR™E YTHE JSEH 893 &~ LiFE
oA PUNJBAB_ POLLUTION CONTROL BOARD % Lifestyle for
mail : Bzgogzmgn.t_m. Web: www. 2B b, vf} Environment
No.
——— REGISTERED Dated :
To
M/s Taj Castings,
Opposite Sangam Kanda,
R.G Mill Road,
Mandi Gobindgarh
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
establish a plant for discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate
and appropriate air pollution control devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/22055315 dated
09/06/2023 valid upto 31/12/2023 for the manufacturing of M.S Round/ Angles / Channels /
Squares /Flats & Bars etc @ 52 MT with certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide its order dated
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of
the direction that:
"5, weveme in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
non-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."
And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding
use of clear fuels by the rolling mills and the same is re-produced as under:
"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
from conventional fuels to cleaner fuels in view of the request of the industrial
associations made on the basis of closure of industrial units and escalating prices of
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is
earlier subject to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are

requested to shift to the clear fuels”.
ey iy And whereas, the Board has also issued public notices in the print media for

confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to

rolling mills in Mandi Gobindgarh to shift from coal to PNG.
And whereas, Mandi Gobindgarh has been declared as Non-attainment City by

Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared &
submitted in Hon’ble NGT, New Delhi. One of the key activity of the Action Plan is control of
industrial emissions by taking action against non-complying industrial units.



A 3
Sahib on 20/11 /23: 4whzreas, the industry was visited by the AEE of Regional Office, Fatehgarh1 1 64
and Sh. Pawan Khurana, Accountant was contacted. The industry was found

in o ion. : .
peration. The industry has failed to shift to PNG as fuel in its reheating furnace and still using

Coal as uel- S the "ldustl V |IaS 1a“ed C th t Irec "(Ins O' H()ll ble NGl as We“ as

And whereas, the industry is also o i it wi i i
to operate 'of the Board as required unr;Ier the Wr;et;arti(:gr;:/se:::r:” lgt‘hg:;:::;ll:fg ;:::i?:r?;inctts
:aQiZ’aAac:sd Air (Prevention & Control of Pollution) Act, 1981, Thus, violating the provisions of the

And whereas, notice to issue directions u/s 31- i
of Pollution) Act, 1981 was issued to the industry vide Bo/ard's ?e?tfe:h:oéi;;;;e;:::;°3371§7;;;°;
with an opportunity of personal hearing before the Chairman of the Board on 05/12/2024.

And whereas, Sh. Amrit Pal, Owner of the industry attended the hearing on
05/12/2024 and did not submit any reply to notice issued to the industry. However, he informed
that it is not viable for the industry to shift from coal to PNG as fuel in its fu'rnace due to
increased price of PNG as well as competition in the market. The justification w.r.t. not using PNG
as fuel in its re-heating was found not satisfactory. Also, the industry has not given any
commitment/ assurance to shift from coal to PNG as fuel in its re-heating furnace with timelines.

It was made clear to the industry by the Competent Authority that the industry
has failed to comply with the directions issued by the Board and of the Hon’ble NGT regarding
switch over to PNG in its furnace in stipulated time period.

And whereas, after hearing the Owner of the industry and the officers of the
Board, examination and considering all the facts and circumstances of the case, the Chairman of
the Board decided that directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 shall be confirmed for closure of the unit:

And whereas, the proceedings of the personal hearing were conveyed to the
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4183-
84 dated 09/12/2024.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to
switch over to PNG as fuel. .

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
2% of the contract demand or 100 KW (whichever is less) of electric power available with
the industry for its office use only.
In case of failure to comply with the above said directions, the industry and its

Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Chief Envlron?e/rﬂal Engineer (B)
For & on behalf of Chairman

Endst. No. ‘42 b Dated 99 (12 J Zg

A copy of the above is forwarded to the Environmeptal Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information aptl sending compliance
report of the aforesaid directions.

For & on behalf of Chairman

A
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No. REGISTERED Dated :
To
M/s Shakti Steel Rolling Mills,
Vill. Jassran, Mandi Gobindgarh,
Distt. Fatehgarh Sahib
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
establish a plant for discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air {Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate
and appropriate air pollution control devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry is a small-scale rolling mill under green category and
was granted consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 vide
no. CTOA/Renew/FGS/2021/16504335 dated 06/08/2021 valid upto 31/12/2024 for the
manufacturing of Steel Ingots, Billets, Bloom and Slab @ 88.0 MT/day with certain conditions
mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide its order dated
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of
the direction that:
"5, s memreees in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
non-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."
And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding
use of clear fuels by the rolling mills and the same is re-produced as under:
"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
from conventional fuels to cleaner fuels in view of the request of the industrial
associations made on the basis of closure of industrial units and escalating prices of
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is
earlier subject to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are
requested to shift to the clear fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared &
submitted in Hon’ble NGT, New Delhi. One of the key activity of the Action Plan is control of
industrial emissions by taking action against non-complying industrial units.



And whereas, the industry was visited by the AEE of Regional Oﬂcq 6683”"
Sahib on 29/11/2024 and observed that industry has failed to shift to PNG as fuel in its reheating
furnace and still using coal as fuel. Thus, the industry has failed to comply with the directions of
Hon’ble NGT as well as Board w.r.t. use of PNG.

And whereas, the industry has failed to comply with the conditions of consents to
operate of the Board granted under the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981. Thus, violating the provisions of the said Acts.

And whereas, notice to issue directions u/s 31-A of the Air (Prevention & Control
of Pollution) Act, 1981 was issued to the industry vide Board’s letter no. 3485 dated 03/12/2024
with an opportunity of personal hearing before the Chairman of the Board on 05/12/2024.

And whereas, neither the industry attended the hearing on said date, nor
submitted any reply to the show cause.

And whereas, the matter was deliberated in light of orders dated 25/10/2024 the
matter O.A. no. 295 of 2023 titled as Dimple Kumar V/s State of Punjab and others.

And whereas, after deliberations with the officers of the Board, examination and
considering all the facts and circumstances of the case, the Chairman of the Board decided that
consents to operate granted under the Air (Prevention & Control of Pollution) Act, 1981 be
cancelled as well as directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 shall be confirmed for closure of the unit.

And whereas, the proceedings of the personal hearing were conveyed to the
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4191-
92 dated 09/12/2024 and consent to operate granted under the Air (Prevention & Control of
Pollution) Act, 1981 was cancelled vide Board’s letter no. 4195 dated 09/12,/2024.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to
switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
2% of the contract demand or 100 KW (whichever is less) of electric power available with
the industry for its office use only.
In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Chief Environrfiental Engineer (B)
For & on behalf of Chairman

Endst. No. QfZEﬂ Dated 59 1 b 1211

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information anl sending compliance
report of the aforesaid directions.
—IT oD

Chief Environymental Bngineer (B)
For & on behalf of Chairman

A —
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M/s Dhiman Industries Pvt. Ltd.,
50 Guru Ki Nagri,
Mandi Gobindgarh

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
establish a plant for discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate
and appropriate air pollution control devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Varied/FGS/2023/21787095 dated
29/05/2023 valid upto 19/07/2023 and under the Air (Prevention & Control of Pollution) Act,
1981 vide no. CTOA/Varied/FGS/2023/21787085 dated 29/05/2023 valid upto 31/12/2023 for
the manufacturing of MS Rounds, Squares, Bars, Angles etc. @ 150 MTD with certain conditions
mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide its order dated
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of
the direction that:
B T in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
non-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."
And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order,
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding
use of clear fuels by the rolling mills and the same is re-produced as under:
"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
from conventional fuels to cleaner fuels in view of the request of the industrial
associations made on the basis of closure of industrial units and escalating prices of
cleaner fuel, till the finalization of the State fuel policy or 31,12.2023, whichever is
earlier subject to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are
requested to shift to the clear fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared &



submitted in Hon’ble NGT, New Delhi. One of the key activity of the Action Plaﬂ |§IC6l8| of
industrial emissions by taking action against non-complying industrial units.

And whereas, the industry was visited by the AEE of the Regional Office,
Fatehgarh Sahib on 29/11/2024 and was found in operation. The industry has failed to shift to
PNG as fuel in its reheating furnace and still using coal as fuel. Thus, the industry has failed to
comply with the directions of Hon'ble NGT as well as Board w.r.t. use of PNG.

And whereas, the industry is also operating its unit without having valid consent
to operate of the Board as required under the Air (Prevention & Control of Pollution) Act, 1981,
Thus, violating the provisions of the said Acts.

And whereas, notice to issue directions u/s 31-A of the Air (Prevention & Control
of Pollution) Act, 1981 was issued to the industry vide Board's letter no. 3505 dated 03/12/2024
with an opportunity of personal hearing before the Chairman of the Board on 05/12/2024.

And whereas, Sh. Pawan Kumar, Manager of the industry attended the hearing
on 05/12/2024 and did not submit any reply to notice issued to the industry. However, he
informed that it is not viable for the industry to shift from coal to PNG as fuel in its furnace due to
increased price of PNG as well as competition in the market. The justification w.r.t. not using PNG
as fuel in its re-heating was found not satisfactory. Also, the industry has not given any
commitment/ assurance to shift from coal to PNG as fuel in its re-heating furnace with timelines.

It was made clear to the industry by the Competent Authority that the industry
has failed to comply with the directions issued by the Board and of the Hon’ble NGT regarding
switch over to PNG in its furnace in stipulated time period.

And whereas, after hearing the Manager of the industry and the officers of the
Board, examination and considering all the facts and circumstances of the case, the Chairman of
the Board decided that following directions u/s 31-A of Air (Prevention & Control of Pollution)
Act, 1981 as amended in 1987 shall be confirmed for closure of the unit.

And whereas, the proceedings of the personal hearing were conveyed to the
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4185-
86 dated 09/12/2024,

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to
switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
2% of the contract demand or 100 KW (whichever is less) of electric power available with
the industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Chief Envlrnnme?\tal Engineer (B)
For & on behalf of Chairman

Endst. No. _U2060 Dated 39 ||1 |]l1

A copy of the above is forwarded to the Environmental Engineer, Punjab

Pollution Control Board, Regional Office, Fatehgarh Sahib for information ard sending compliance
i

report of the aforesaid directions.

(s WAy~
- (.\ll{ ) ) L¢\|
Chlef Environmental Engirteer (B)
For & on behalf of Chairman

A<
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M/s Citizen Ispat Udyog,
Lease of M/s Balaji Alloys,
Talwara Road,

Mandi Gobindgarh

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
establish a plant for discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate
and appropriate air pollution control devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, earlier M/s Balaji Alloys was granted consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2022/19892425
dated 29/09/2023 valid upto 19/07/2023 for the manufacturing of Flats, Angles and Bars etc. @
90 MTD with certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide its order dated
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of
the direction that:
"5. w-mee----—--— in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
non-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."
And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding
use of clear fuels by the rolling mills and the same is re-produced as under:
"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
from conventional fuels to cleaner fuels in view of the request of the industrial
associations made on the basis of closure of industrial units and escalating prices of
cleaner fuel, till the finalization of the State fuel policy or 31,12.2023, whichever is
earlier subject to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are
requested to shift to the clear fuels",

And whereas, the Board has issued public notices in the print media for
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi. One of the key activity of the Action Plan is control of
industrial emissions by taking action against non-complying industrial units.

And whereas, the industry was visited by the AEE of Regional Office, Fatehgarh
Sahib on 29/11/2024 and observed that the industry has been taken on lease by M/s Citizen Ispat



Udyog and was found that the industry has failed to shift to PNG as fuel in its reh1311?f01ace
and still using coal as fuel. Thus, the industry has failed to comply with the directions of Hon'ble
NGT as well as Board w.r.t. use of PNG.,

And whereas, the industry is also operating its unit without having valid consent
to operate of the Board as required under the Air (Prevention & Control of Pollution) Act, 1981.
Thus, violating the provisions of the said Act.

And whereas, notice to issue directions u/s 31-A of the Air (Prevention & Control
of Pollution) Act, 1981 was issued to the industry vide Board’s letter no. 3507 dated 03/12/2024
with an opportunity of personal hearing before the Chairman of the Board on 05/12/2024.

And whereas, neither the industry attended the hearing on said date, nor
submitted any reply to the show cause.

And whereas, the matter was deliberated in light of orders dated 25/10/2024 the
matter O.A. no. 295 of 2023 titled as Dimple Kumar V/s State of Punjab and others.

And whereas, after deliberations with the officers of the Board, examination and
considering all the facts and circumstances of the case, the Chairman of the Board decided that

following directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 as amended in
1987 shall be confirmed for closure of the unit.

And whereas, the proceedings of the personal hearing were conveyed to the
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4181-
82 dated 09/12/2024.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to
switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
2% of the contract demand or 100 KW (whichever is less) of electric power available with
the industry for its office use only.
In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. _Y42.47 Dated eﬂiu’ lgq

A copy of the above is forwarded to the Environmdntal Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information a ending compliance

report of the aforesaid directions. :
(NN W
¢ )
)
Chief Envirgnmental Engineer (B)

For & on behalf of Chairman

he—
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M/s Jandu Steel & Agro Industries,
Amloh Road, Disposal Road Side,
Mandi Gobindgarh

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
establish a plant for discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate
and appropriate air pollution control devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry is a small-scale rolling mill unit and was granted
consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Varied/FGS/2022/18932090 dated 13/06/2022 valid upto 31/12/2023 for the

manufacturing of MS Bars, Angles, Channels and Flats etc. @ 90,0 MT/day with certain conditions
mentioned therein. '

And whereas, the Hon'ble National Green Tribunal vide its order dated
01/10/2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of
the direction that:
"S. —w-e-mm-eee- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
non-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."
And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding
use of clear fuels by the rolling mills and the same is re-produced as under:
"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
from conventional fuels to cleaner fuels in view of the request of the industrial
associations made on the basis of closure of industrial units and escalating prices of
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is
earlier subject to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh are
requested to shift to the clear fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared &
submitted in Hon’ble NGT, New Delhi. One of the key activity of the Action Plan is control of
industrial emissions by taking action against non-complying Industrial units.



And whereas, the industry was visited by the AEE of the R&ia‘lyzﬁce,
Fatehgarh Sahib on 29/11/2024 and found that industry was in operation. The industry has failed

to shift to PNG as fuel in its reheating furnace and still using coal as fuel. Thus, the industry has
failed to comply with the directions of Hon’ble NGT as well as Board w.r.t. use of PNG.

And whereas, the industry is also operating its unit without having valid consent
to operate of the Board as required under the Air (Prevention & Control of Pollution) Act, 1981.
Thus, violating the provisions of the said Acts.

And whereas, notice to issue directions u/s 31-A of the Air (Prevention & Control
of Pollution) Act, 1981 was issued to the industry vide Board’s letter no. 3487 dated 03/12/2024
with an opportunity of personal hearing before the Chairman of the Board on 05/12/2024.

And whereas, Sh. Manijit Singh, Partner of the industry attended the hearing on
05/12/2024 and did not submit any reply to notice issued to the industry. However, he informed
that it is not viable for the industry to shift from coal to PNG as fuel in its furnace due to
increased price of PNG as well as competition in the market. The justification w.r.t. not using PNG
as fuel in its re-heating was found not satisfactory. Also, the industry has not given any
commitment/ assurance to shift from coal to PNG as fuel in its re-heating furnace with timelines.

It was made clear to the industry by the Competent Authority that the industry
has failed to comply with the directions issued by the Board and of the Hon’ble NGT regarding
switch over to PNG in its furnace in stipulated time period.

And whereas, after hearing the Partner of the industry and the officers of the
Board, examination and considering all the facts and circumstances of the case, the Chairman of

the Board decided that following directions u/s 31-A of Air (Prevention & Control of Pollution)
Act, 1981 as amended in 1987 shall be confirmed for closure of the unit.

And whereas, the proceedings of the personal hearing were conveyed to the
industry as well as Environmental Engineer, Regional Office, Fatehgarh Sahib vide letter no. 4177-
78 dated 09/12/2024.
Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to
switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
2% of the contract demand or 100 KW (whichever is less) of electric power available with
the industry for its office use only.
In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Chief EnvlronnmEngineer (B)
For & on behalf of Chairman

Endst. No.!;,z.&\_ Dated ,Qﬁ_}_[ﬂ_p_g‘

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and 4ending compliance
report of the aforesaid directions.

2P
/;v’; [
Chief Environmental Engineer (B)

For & on behalf of Chairman

A/‘-\.
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AL s R N Plate Re-Rolling Nhills
G. T Road, Khanna Side,
Mand Gobindgarh,

Dttt Ratehgarh Sahib,

Subject: Directions w/'s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1387,

Whersas it is mandatory on the part of the industry to obtain consent to
establish (NOQ) of the Boand as required w/s 25/26 of the Water (Prevention & Control of
Polfution) ACL 1973 and w's 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
estadiizh 3 plant for discharge of efffuents / emissions arising from its premises.

And wheneas, it is mandatory on the part of the industry to obtain consent of ”\l&?
Soand w's 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises,

And whereas, it s mandatory on the part of the industry to provide ade.quate
I sppropriate air pollution control devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standands laid down by the Board / MoEF&CC.

And whergas, the industry was granted consent to operate under the Air
(Prevention & Control of Pollution) Act, 1881 vide no. CTOA/Renewal/FGS/2022/18385563 dated
L2022 which was valid upto 31/12/2022 for manufacturing of Bar Angle, Channel & Round
& 12 TPH with certain conditions mentionad therein.

And whereas, the Hon'ble National Green Tribunal vide its order dated
Q110 2020 in the matter of OA no. 924/ 2019 issued certain directions to the Board with one of
the direction that:
"S. ss-sssseses i the context of directions to shift rolling mills from coal
10 PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
mon-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."
And whereas. the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/ 10/2023 has notified the Fuel
Policy for the Industries of State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.
And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding
use of clear fuels by the rolling mills and the same is re-produced as under:
“The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for shifting
fom conventional fuels to cleaner fuels in view of the request of the industrial
associations made on the basis of closure of industrial units and escalating prices of
cleaner fuel, till the finalization of the State fuel policy or 31.12.2023, whichever is
earlier subject to the suitable conditions is now withdrawn.

The industnal associations, rolling mills operating in the area of Mandi Gobindgarh are
requested to shift to the clear fuels”.

And whereas, the Board has issued public notices in the print media for
confirmation of directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by
Central Pollution Control Board (CPCB) and Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi. One of the key activity of the Action Plan is control of
industnal emissions by taking action against non-complying industrial units.



And whereas, notice ufs 314 of the bie (Pregentian % f_f,hi'ri',f1.‘ 1,7‘4, for i,

1981 as amended in 1947 was ssued 10 the industey vide Beaed's tvee e, A4 dated
12/07/2024 for closure af the un

And wheresgs,, the industry was alforded an oppontunity of pecsinal hese g
before the Chief Emaronmental Engineer on 23/07/2024. But, neither atrf tepresespatioe of the
industry attended the hearing nor submitted reply of the notics to it

And whereas, anothier opportunity of personal hearing was grren 1 the ndustey
vide Board's letter no. 2326 dated 06/09/2024 before the Chairman of the Board on 14/0/3) 2024
No one from the industry sttended the hearing on the said date. Howeyer, the industry fide s
letter dated 18/09/2024 requested to adjourn the hearing to a later date.

And wihereas, the industry was visited by the AEE of Pegional Office, Fatehgact
Sahib on 02/12/2024 and found that the industry was in operation and still using oozl a2 fuel in ity
re-heating furnace. Thus, the industry has not made any efforts to shift from woal 1 PNG, even
after the lapse of about 2.5 months,

And wihereas, the matter was deliberated in light of arders dated 25/10/2924 the
matter O.A. no. 295 of 2023 titled a5 Dimple Kumar V/s State of Punjab and others,

And whereas, after deliberations with the officers of the Board, exsmination srd
considering all the facts and circumstances of the case, the Chairman of the Board decided that
directions u/s 31-A of Air (Prevention & Control of Pollution) Act, 1921 as amended in 1927 b=
confirmed for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/fs 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging 2y
emissions from its industrial premises into atmosphere.
2. The industry shall not re-start its unit till it complies with the provisions of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1927 as well 35 till it to
switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
2% of the contract demand or 100 KW (whichever is less) of electric power available with
the industry for its office use only.
In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s] responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No._M2.YY Dated _lgl_u_b_q

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and sending compliance
report of the aforesaid directions.
25 - -
t 0 yal U
Chief Environriental Engineer (B)
For & on behalf of Chairman
et
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REGISTERED L
To

M/s Shree Krishna Steel Industries,

L/o M/s G. R. Steel Rolling & Allied Industries,
Nasrali Road, Amloh,

Distt. Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2017/5625262 dated
06.06.2017 valid upto 31.03.2021 for the manufacturing of MS bars and HR coils @ 120 MTD using coal
as fuel in its re-heating furnace and with subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

B in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever
there is non-compliance, the State PCB may take coercive measures including
closure, recovery of compensations and initiating prosecution, following due
process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units,

And whereas, the industry was visited by the AEE of Regional Office, Fatehgarh Sahib on
04/11/2024 and found that the industry has dismantled its plant & machinery and no hazardous waste
was found lying at site.

And whereas, the industry was issued directions u/s 31-A of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 vide no. 3333 dated 18/11/2024 that:

“The industry shall not re-commission its unit without obtaining prior consent
to operate of the Board as required under the provisions of the Air (Prevention
& Control of Pollution) Act, 1981 under any circumstances.”

) And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry has re-commissioned its unit without obtaining consent to operate under the Air
Act, 1981 and is still using coal in its furnace in violation of the directions already issued to it u/s 31-A of

the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying with the said
directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere,

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in.1987 as well as till it to switch over to PNG as fuel,

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for ction u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. /

Z\/’Chief Envirép lle‘ntal Enmr (B)

For & on behalf of Chairman

B
Endst.No. 4245 Dated 1g |12, ng

A copy of the above is forwarded to the Environmental Engineef, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compfance report of the
aforesaid directions. .

ﬁ For & on behalf of Chairman

P
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° REGISTERED

To _
M/s Kailash Steel Rolling Mills,
Vill. Jalalpur, Amloh Road,
Mandi Gobindgarh,
District Fatehgarh Sahib.

Subject: Directions ufs 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate under the Air (Prevention &
Control of Pollution) Act, 1981 vide no. CTOA/Varied/FGS/2023/22860982 dated 28/08/2023, which is
valid upto 31/12/2023 for manufacturing of RW Pipe @ 70 TPD and M.S. Patra, Bars, Strips & Other Roll
able Products @ 112 TPD with certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5, in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law.”

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels”.

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.



And whereas, Mandi Gobindgarh has been declared as Non-attainm1n:l CZyay the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted.
in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearing given
to it, in the stipulated time. Thus, violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2923 dated 11/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“That the industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

# K Sr. Environmenta| Engineer (ZP-11)

For & on behalf of Chairman
Endst. No. _ ¥4 13¢ Dated 0{1 19_)'13 Bes

. A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compligace report of the
aforesaid directions.

| 5™
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

g
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REGISTERED
To
M/s Khan Metals,
Bidhi Chand Colony, Ward No. 15,
Mandi Gobindgarh, Amloh,
Distt. Fatehgarh Sahib.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate under the Air (Prevention &
Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2021/15993106 dated 17.08.2021 valid
upto 31.03.2022 for manufacturing of Aluminum Bars/shots @ 450 Kgs/day with certain conditions
mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction

that:

T in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of

the Government to the rolling mills operating in the area of Mandi Gobindgarh for

shifting from conventional fuels to cleaner fuels in view of the request of the

industrial associations made on the basis of closure of industrial units and

escalating prices of cleaner fuel, till the finalization of the State fuel policy or

31.12.2023, whichever is earlier subject to the suitable conditions is now

withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh

are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollutton) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearing given
to it, in the stipulated time. Thus, violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2146 dated 20/08/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“That the industry shall not operate its unit, without complying with the
decisions of hearing held on 02-05-2024 and without obtaining the consent of the
Board".

And whereas, a complaint has also been received against the industry regarding air
pollution To verify the compliance of directions of the Board and contents of the complaint and it was
observed that the industry was in operation. The industry has installed wet scrubber as APCD, but the
same was not in operation and all the processing area was filled with smoke during the visit.

And whereas, the industry was found is still using coal in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the
industry is not complying with the said directions issued by the Board.

Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1.  The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains ‘consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

V™
Sr. Environmental Engineer (ZP-I)
For & on behalf of Chairman
Endst. No. Hléo Dated Ogl [2 1211 P

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compfiance report of the
aforesaid directions.

Sr. Environmental Epgineer (ZP-I1)
For & on behalf of Chairman

P
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To
M/s Maa Ambey Steel Rolling Mills,
R.G. Mill Road, Mandi Gobindgarh
Amloh, District Fatehgarh Sahib.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,

1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2020/13341803 dated
19/09/2020, which was valid upto 31/03/2021 for manufacturing of M.S. Angles/Channels @ 3.5
MTD, subject to the suitable and additional conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, =mmmmemmeoeene- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Palicy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
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submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the

Action Plan is the control of industrial emissions by taking action against non-complying 1ndustn§|
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2861 dated 9.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under
the Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry was not in operation but still has arrangements to use coal
as fuel in its furnace in violation of the directions already issued to it u/s 31-A of the Air (Prevention
& Control of Pollution) Act, 1981. Thus, the industry is not complying with the said directions
issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3.  The industry shall not restart discharging emissions until it obtains 'consent to operate’
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4, The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directiops are liable for action

Endst. No. ?_—” ';{B

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and se compliance report
of the aforesaid directions. R.

e

"5 S
f Sr. Environmental Engineer (ZP-1I)

For & on behalf of Chairman
Ao
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To
M/s Satpal Strips Pvt. Ltd.,
vVill. Wazirnagar, Near Ambey Majra,
G.T. Road, Sirhind Side, Mandi Gobindgarh.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pallution) Act, 1981 as

amended in 1987.

to obtain consent to establish (NOC)

rol of Pollution) Act, 1974 and u/s 21
luents /

Whereas it is mandatory on the part of the industry
of the Board as required u/s 25/26 of the Water (Prevention & Cont
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of eff
emissions arising from its premises. -

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for

discharge of emissions arising from its premises.

it is mandatory on the part of the industry to provide adequ
so as to contain the various pollutants in the emissions
ds laid down by the Board / MoEF&CC.

rate of the Board under the Air
ied/FGS/2022!18573195 qlated
@ 150 MTD and ERW Pipes @

And whereas, ate and

appropriate air pollution control devices,
discharged by the industry within the standar

And whereas, the industry was granted consent to ope
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Var
13/05/2022 valid upto 31/12/2031 for the manufacturing of H R Strips
150 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction

that: ;

1, cmmmemm e eeeem in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant:
units be closed till compliance. This should apply not only to rolling mills but also -to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law." '

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already pass_e:'d or to be pa”ssed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National GreeﬁFTribﬁﬁaI':shall
supersede any provision of this policy, if such provision is not in consonance with such order. ' al

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under: A

"The relaxation granted by the Punjab Pollution Control Board on concu:r.rence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
§hihing from conventional fuels to cleaner fuels in view of the req;ae'st of th
|ndustrfa! associations made on the basis of closure of industrial 'h‘riits.a 3
:scalatmg prices of cleaner fuel, till the finalization of the State fuel poliq} r;r
w‘_lltafzjrif:, whichever is earlier subject to the suitable conditions is now

The industrial associations, rolling mi ing i
; g mills operating in the area o i i
are requested to shift to the cleaner fuels". Ml opgarh

And i i i
whereas, the Board has issued public notices in the print media for confirmation of

; I { evention i i
he :’ re I A i A r Pr‘ nt & cont|0| Oi FO"UtIOH} Act, 1981 to |0"|ng- |!|i"s i“ Iv'a“di

And wh i . :
ereas, Mandi Gobindgarh has been declared as Non-attainment City by the

Central Pollutio
ion Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon’ble NGT, New Delhi by the State Government. One of the key actasty of the fud
control of industrial emissions by taking action against nor comphying industrial unts

And whereas, the industry was visited by the officer of the Board on 101 2IA s
found that the industry has been closed permanently and there v/as 1o rnachinery siailathe

And whereas, the matter has been considered by the Corngetent Fitbe gty 500 s e
to cancel the consent to operate granted to the industry under the hit (Pregertiosn & Crane) of
Pollution) Act, 1981 as well as issue directions u/s 21-A of the Air (Preverntion

1981 for closure of the unit.
And whereas, the consent to operate granted to the industry under the fur (Ve ety

& Control of Pollution) Act, 1981 was cancelled vide no. 3551 dated 05/12/2024, due 0 Ziurens
reasons.

% Coierteed eh Bt et

Now, therefore, in exercise of the powers conferred upon ufs Bk of e Lo

(Prevention & Control of Pollution) Act, 1921 as amended in 1987, herelyy directs as under

1. The industry will stop operating its industrial plant and stop forthimith dinshatging 2t e nrsms,
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the fir (Presention %
Control of Pollution) Act, 1981 as amended in 1987 as well a5 till it to sutteh ouer 1o NG 7 fue

3. The industry shall not restart discharging emissions until it obtains ‘consent 1o operate’ of the

Board ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 a5 amended in 15927

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supphy of glectricty
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for #s offics
use only..

e T

in case of failure to comply with the above said directions, the industry and its Prop. o
any other person(s) responsible to comply with the above directions are liable for action ufs 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1927.

Xoilie. #

\_f -;3_’]-_’4_.6; .
Sr. Environmental Engineer (ZP41)
B For & on behalf of Chairman

Endst. No. “ 26 | Dated 5 h#«cp‘f o=

A copy of the above is forwarded to the Environmental Engineer, Punjzb Pollutior
Control Board, Regional Office, Fatehgarh Sahib for information and sending com?l-':ance report of the

foresaid directions.
’ rL""ﬂ&.

1 5] 12 re ey

| Sr. Environmental fngineer (zp-11)

| For & on behalf of Chairman
V- [ -
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To

M/s Satpal Strips Pvt, Ltd.,

Vill. Wazirnagar, Near Ambey Majra,

G.T. Road, Sirhind Side, Mandi Gobindgarh
Subject: Revocation/ cancellation of 'consents to operate' granted under the Water (Prevention &

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC) of
the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of
the Air (Prevention & Control of.Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consents of the Board
u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of the Air (Prevention & Control
of Pollution) Act, 1981 to operate an outlet/ industrial plant for discharge of effluents/ emissions arising
from its premises. .

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate effluent treatment facilities/ air pollution control devices, so as to contain the various
pollutants in the effluents/ emissions discharged by the industry within the standards laid down by the
Board. '

And whereas, the industry was granted consents to operate of the Board under the Water
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Varied/FGS/2022/18673318 dated
13/05/2022 and the Air (Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Varied/FGS/2022/18673195 dated 13/05/2022 valid upto 31/12/2031 for the manufacturing of H R
Strips @ 150 MTD and ERW Pipes @ 150 MTD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed in
the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction that:

"G, —emememememmmo--- 0 the context of directions to shift rolling mills from coal to PNG, we -
direct the State PCB to ensure that if such shifting does not take place, the non-compliant units
be closed till compliance. This should apply not only to rolling mills but also to other similarly
placed industries operating on coal. Wherever there is non-compliance, the State PCB may take
coercive measures including closure, recovery of compensations and initiating prosecution,
following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment vide
notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the Industries of
the State of Punjab with one of the provision that any order already passed or to be passed by the Hon'ble
Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall supersede any
provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of the
Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and escalating
prices of cleaner fuel, till the finalization of the State fuel policy or 31.12.2023,
whichever is earlier subject to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels”.



And whereas, the Board has issued public notices in the print media for confirmation of th®
directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the Central
Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted in Hon'ble
NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the control of
industrial emissions by taking action against non-complying industrial units.

And whereas, the industry was visited by the officer of the Board on 29.11.2024 and found
that the industry has been closed permanently and there was no machinery available.

And whereas, the matter has been considered by the Competent Authority and decided to
revoke/ cancel the consents to operate granted to the industry under the Water (Prevention & Control of
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 as well as issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 for closure of the unit.

As such, in exercise of the powers conferred upon the Board, the consent to operate,
granted to the industry under the Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988
is hereby revoked and consent to operate granted under the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987, is hereby cancelled, due to the aforesaid reasons. '

/&(/\Q{: W ’VV}A?

i
Environmental Engineer (ZP-11)
or & on behalf of Chairman

Endst. No. 5% 2 Dated 0%
A copy of the above is forwarded to the Environmental Engtneer! Punjab Pollution Control
Board, Regional Office, Fatehgarh Sahib for information & further necessary action.

s \;7\"’]

Environ entalf/gmeer (zP-11)
For & on behalf of Chairman
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M/s Vinayak Steel Rolling Mills,
L/o Onkar Steel, Khanna Side,
Mughal Majra, G.T. Road,
Mandi Gobindgarh

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises,

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, earlier M/s J.M.B Alloys L/o Onkar Steels was granted consent to operate
of the Board under the Air (Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Fresh/FGS/2020/12866372 dated 04/08/2020 valid upto 31/03/2021 for the manufacturing of MS
Round, Square & Bars etc. @ 3.0 MTD with subject to the certain conditions mentioned therein.
Thereafter, the industry has been taken on lease by M/s Vinayak Steel Rolling Mills has been taken on
lease since April, 2023 without obtaining consent to operate of the Board under the Air (Prevention &
Control of Pollution) Act, 1981.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"G, mmmmmemmnoeaenen in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
‘lﬁgindustriaf associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels".

Mwhereu, the Board has issued public notices in the print media for confirmation of
31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier
given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2953 dated 11/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1.  The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2.  The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3.  The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office

use only.

In case of failure to comply with the above said directions, the industry and its Prop. or

any other person(s) responsible to comply with the above directions are liable for.action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

S|y
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

',._ "; . Endst. Nﬂ._HJﬂL Dated {)5 | | ! |2_(1

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
d, Regional Office, Fatehgarh Sahib for information and sending compliapce report of the

Sr. Environmental Engineer (ZP-1)
For & on behalf of Chairman

Az
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M/s K. S. Steel Rolling Mills,
G. T. Road, Khanna Side, Mandi Gobindgarh

Amloh, District Fatehgarh Sahib.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of
Board u/s 21 of the Air (Prevention & Control of Pollution) A
for discharge of emissions arising from its premises.
it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, S0 as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA{Renewal]FGS/2023f21859583
dated 19/05/2023, which was valid upto 31/12/2023 for manufacturing of MS Bars and Rounds
@ 30 MTD subject to the suitable and additional conditions mentioned therein.

the industry to obtain consent of the
ct, 1981 to operate an industrial plant

And whereas,

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of

the direction that:

"G, =mmmmmemmmmeemm- in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in

consonance with such order.
And whereas, the Board has issued order no. 347 dated 05/ 10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

The_industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

o And whereas, the Board has issued public notices in the print media for
cormrmatruq of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment Ci
. _ ’ 5 ty by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &



1190

submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial

units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 3443 dated 28.11.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under
the Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry was not in operation but still has arrangements to use coal
as fuel in its furnace in violation of the directions already issued to it u/s 31-A of the Air (Prevention
& Control of Pollution) Act, 1981. Thus, the industry is not complying with the said directions
issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
non-compliance of directions issued to the industry, accordingly decided to issue directions u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3.  The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the
contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amgfided in 1987.

Sr. Environmental Engineer (ZP-1I)
For & on behalf of Chairman

Endst. No. _UlGo Dated ©OS halog

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending-compliance report
of the aforesaid directions.

12—
Sr. Environmental Engineer (ZP-II)
For & on behdlf of Chairman

A
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M/S JSG Steel Rolling Mills
L/O New Khalsa Iron & Steel Rolling Mills,
Guru Ki Nagri, Mandi Gobindgarh.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish
(NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for
discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant
for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the
Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/FGS/2019/8799775 dated
22/01/2019, which was valid upto 30/09/2020 for manufacturing of MS bars, round, squares &
flats @ 5 MTD, subject to the suitable and additional conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

"5, mmmmmmmmmmeneaes in the context of directions to shift rolling mills from coal
to PNG, we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling mills
but also to other similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measures including closure, recovery of
compensations and initiating prosecution, following due process, of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use
of cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on
g concurrence of the Government to the rolling mills operating in the area of
' Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in view
of the request of the industrial associations made on the basis of closure of
industrial units and escalating prices of cleaner fuel, till the finalization of the
State fuel policy or 31.12.2023, whichever is earlier subject to the suitable
conditions is now withdrawn.

AN Y E R

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
s confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to
E}i rolling mills in Mandi Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared &
submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
Action Plan is the control of industrial emissions by taking action against non-complying industrial
units.

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2863 dated 9.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under
the Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
04.12.2024 and found that the industry was not in operation but still has arrangements to use
coal as fuel in its furnace in violation of the directions already issued to it u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying with the said
directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t
| non-compliance of directions issued to the industry, accordingly decided to issue directions u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 to the industry
for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby
directs as under:

1.  The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air

(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch
over to PNG as fuel.

3.  The industry shall not restart discharging emissions until it obtains 'consent to operate'

of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987,

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the

contract demand or 100 KW (whichever is less) of electric power available with the
industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for action
u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 as amehdad in 1987.

S [Ny
Sr. Environmental Engineer (ZP-1I)
For & on behalf of Chairman

 Endst.No._1QY Dated o< | 12 [y
- A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

trol Board, Regional Office, Fatehgarh Sahib for information and sen compliance report
- of the aforesaid directions. e =

: |2y
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

/..
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REGISTERED
To
M/s Ishwar Cast & Forge,
E-68 & 69, Focal Point,
Mandi Gobindgarh.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollutlon) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21

of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for dlscharge of effluents /
emissions arising from its premises,

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an mdustrlal p!ant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, 50 as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/ 2023/23688256 dated
13/10/2023 valid upto 30/9/2027 for the manufacturing of Scaffolding Parts, Auto Parts and Other
Forged Products @ 4.5 TPD subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that: e -

"5, cmemem e in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-_compliént
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and |n|t|atmg
prosecution, following due process of Law." '

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel _Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consenance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regardlng use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence df
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The |ndustnal associations, rolling mills operating in the area of Mandi Gobmdgarh
are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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ent. One of the key activity of the Action Plan is the

in Hon’ble NGT, New Delhi by the State Governm .
nits.

control of industrial emissions by taking action against non-complying industrial u

And whereas, the industry was visited by the officer of the Board on 29.11.2024 and

found that the industry has shifted its machinery to its other unit namely M/s Ishwar Cast & Forge-II.

And whereas, the matter has been considered by the Competent Authprity and decided
to cancel the consent to operate granted to the industry under the Air (Prevention & Control of
Pollution) Act, 1981 as well as issue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,

1981 for closure of the unit. ' ‘
And whereas, the consent to operate granted to the industry under the Air (Prevention

& Control of Pollution) Act, 1981 was cancelled vide no. 3557 dated 05/12/2024, due to aforesaid
reasons.

“Now, therefore, in exercise of the powers conferred upon u/s 31-A of the Air
{Pfeventiu\n & Control of Pollution) Act, 1981 as amended in 1987, hereby directs as under:

1. The industry will stop operating its industrial plant and stop forthwith discharging any emissions
from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. . The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or

any other person(s) responsible to comply with the above directions are liable for action ufs 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. \

£ 1242024
ﬁfr. Environmental Engineer (ZP-Il)

For & on behalf of Chairman

Endst. No. 3670 Dated O-S_{-'D‘b‘f e

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending compli report of the
aforesaid directions. |

/

S+ >0
Sr. Environmental Engineer (ZP-1l)

é,\_ For & on behalf of Chairman
P —
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REGISTERED
To

M/s Ananya Steel Rolling Mills,
Village Mugal Majra, Amloh,
District Fatehgarh Sahib.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to
establish (NOC) of the Board as required u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to
establish a plant for discharge of effluents / emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial
plant for discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate
and appropriate air pollution control devices, so as to contain the various pollutants in the
emissions discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry had applied for obtaining fresh consent to operate
under the provisions of the Air (Prevention & Control of Pollution) Act, 1981 for the operation of
its reverberatory furnace using coal as fuel. However, the same were returned with request to
apply after shifting to cleaner fuel i.e. PNG as per Fuel Policy notified by the Govt. of Punjab.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020
passed in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of
the direction that:

SO e in the context of directions to shift rolling mills from coal

to PNG, we direct the State PCB to ensure that if such shifting does not take place,
the non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever there is
non-compliance, the State PCB may take coercive measures including closure,
recovery of compensations and initiating prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology &
Environment vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel
Policy for the Industries of the State of Punjab with one of the provision that any order already
passed or to be passed by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble
National Green Tribunal shall supersede any provision of this policy, if such provision is not in
consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding
use of cleaner fuel by the rolling mills and the same is re-produced as under:

“The relaxation granted by the Punjab Pollution Control Board on
concurrence of the Government to the rolling mills operating in the area of
Mandi Gobindgarh for shifting from conventional fuels to cleaner fuels in
view of the request of the industrial associations made on the basis of
closure of industrial units and escalating prices of cleaner fuel, till the
finalization of the State fuel policy or 31.12.2023, whichever is earlier
subject to the suitable conditions is now withdrawn.

The industrial associations, rolling mills operating in the area of Mandi
Gobindgarh are requested to shift to the cleaner fuels".

And whereas, the Board has issued public notices in the print media for
confirmation of the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981
to rolling mills in Mandi Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by
the Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared
& submitted in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the
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Action Plan is the control of industrial emissions by taking action against non-complying
industrial units. R

And whereas, the industry has failed to comply with the decisions of the hearings
earlier given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2921 dated 11.10.2024
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

"The industry shall not operate its unit without shifting from coal to PNG
as fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981".

And whereas, to verify the compliance of directions issued to the industry, the
industry was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on
3.12.2024 and found that the industry is still using coal as fuel in its furnace in violation of the
directions already issued to it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.
Thus, the industry is not complying with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board
w.r.t non-compliance of directions issued to the industry, accordingly decided to issue directions
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the
industry for closure of the unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board
hereby directs as under:

1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 as well as till it to
switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate'
of the Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended
in 1987. '

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of
electricity available to the industry with immediate effect and further directed to allow
2% of the contract demand or 100 KW (whichever is less) of electric power available
with the industry for its office use only.

In case of failure to comply with the above said directions, the industry and its
Prop. or any other person(s) responsible to comply with the above directions are liable for
action u/s 37 (1) of the Air (Prevention & Control of Pollution) Act, 1981 @s\amended in 1987.

; n—
Sr. Environmental |[Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. _Y1 464 Dated ¢ ]!L l2(‘1 fo—

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and sending
compliance report of the aforesaid directions. :

For & on behalf of Chairman |

}:L.--'
t\Sr. Environmental Engineer (ZP-II)
L
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No._ 370l Dated : OS’!!&!EB"’

REGISTERED
To

M/s Bhavtik Steel Rolling Mills,

(Shree Ganesh Ispat Udyog, Old Name- Manglam Ispat Udyog),
L/o B.Raj Steel & Agro Industry),

Mughal Majra Road,

Mandi Gobindgarh

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21

of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC,

And whereas, earlier M/s Shree Ganesh Ispat Udyog L/o B. Raj Steel & Agro Industry was
granted consent to operate of the Board under the Air (Prevention & Control of Pollution) Act, 1981 vide
no. CTOA/Renewal/FGS/2021/15997283 dated 18/06/2021 valid upto 30/09/2021 for the

‘ manufacturing of MS Bars, Flats, Angles @ 10.0 MTD with subject to the certain conditions mentioned
therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

! "5, --=-------—-—— in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no., 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or

31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for confirmation of

the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.
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And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in Hon’ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2901 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1.  The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2.  The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3.  The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4.  The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

KSr. Environmental Engineer (ZP-1I)
For & on behalf of Chairman

Endst. No. :5 102 Dated aS{IO‘Q"f P —

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending com ce report of the
aforesaid directions.

1 2o
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

e
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To .
M/s Sandeep Steel & Agro Industries,
Amloh Road, Near MC Disposal,
Mandi Gobindgarh
Subject: Directions ufs 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to 0
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to opera
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provid :
o contain the various pollutants in the emissions

btain consent of the Board
te an industrial plant for

e adequate and

appropriate air pollution control devices, so as t
discharged by the industry within the standards laid down by the Board / MoEF&CC.

the industry was granted consent to operate of the Board under the Air
no. CTOA/Renewal/FGS/2021/17302036 dated
facturing of Angles & Rounds @ 50 T/day with

And whereas,
(Prevention & Control of Pollution) Act, 1981 vide
17/11/2021, which was valid upto 30/06/2022 for manu
subject to the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction

that:

NG - in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-STE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels”.

o And whereas, the Board has issued public notices in the print media for confirmation of
the Fhrect:ons u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared i i
. 5 as Non-attainment City by the
_Cer:ra! Pollution Control B?ard (CPCB) and the Action Plan for Clean Air has been prepared & submitted
in onlblel NGT, r‘\Iew Qelhl by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.
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And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981. \

And whereas, the industry was issued directions vide no. 2897 dated 09/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the Air
{Prevention & Control of Pollution) Act, 1981.”

And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12.2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel.

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. Tne Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract

demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for action u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987, |

Sl
LSr. Environmental Ehgineer (zP-n)
For & on behalf of Chairman

Endst. No. H“& Dated bf'ﬁ ,'Zl1 pues=

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and sending complia report of the
aforesaid directions. '

)z—
Sr. Environmental nineer (ZP-11)
For & on behalf of Chairman

A
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REGISTERED
To

M/s Shri Shyam Steel Industries

L/o Deep Steel Industries, Khanna Side,
Mughal Majra, G.T. Road,

Mandi Gobindgarh

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987.

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21

of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to obtain consent of the Board
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution control devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, the industry was granted consent to operate of the Board under the Air
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2021/15726337 dated
27.05.2021 valid upto 30.09.2021 for the manufacturing of Round, Square @ 4.0 T/day with subject to
the certain conditions mentioned therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed
in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"G, e in the context of directions to shift rolling mills from coal to PNG,
we direct the State PCB to ensure that if such shifting does not take place, the
non-compliant units be closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating on coal. Wherever
there is non-compliance, the State PCB may take coercive measures including
closure, recovery of compensations and initiating prosecution, following due
process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Environment
vide notification no. 10/64/2020-5TE4/469 dated 04/10/2023 has notified the Fuel Policy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such order.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board on concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh for
shifting from conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization of the State fuel policy or
31.12.2023, whichever is earlier subject to the suitable conditions is now
withdrawn.

The industrial associations, rolling mills operating in the area of Mandi Gobindgarh
are requested to shift to the cleaner fuels",

And whereas, the Board has issued public notices in the print media for confirmation of
the directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG.

And whereas, Mandi Gobindgarh has been declared as Non-attainment City by the
Central Pollution Control Board (CPCB) and the Action Plan for Clean Air has been prepared & submitted
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in Hon'ble NGT, New Delhi by the State Government. One of the key activity of the Action Plan is the
control of industrial emissions by taking action against non-complying industrial units.

And whereas, the industry has failed to comply with the decisions of the hearings earlier

given to it, in the stipulated time. Thus, the violating the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

And whereas, the industry was issued directions vide no. 2967 dated 11/10/2024 u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 that:

“The industry shall not operate its unit without shifting from coal to PNG as
fuel in its furnace as well as without obtaining consent to operate under the
Air (Prevention & Control of Pollution) Act, 1981.”

B And whereas, to verify the compliance of directions issued to the industry, the industry
was visited by Asstt. Environmental Engineer of Regional Office, Fatehgarh Sahib on 03.12,2024 and
found that the industry is still using coal in its furnace in violation of the directions already issued to it

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981, Thus, the industry is not complying
with the said directions issued by the Board.

And whereas, the matter has been considered by the Chairman of the Board w.r.t non-
compliance of directions issued to the industry, accordingly decided to issue directions u/s 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987 to the industry for closure of the
unit.

Now, therefore, in exercise of the powers conferred upon him u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987, Chairman of the Board hereby directs
as under:
1. The industry shall stop operating its industrial plant and stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. The industry shall not re-start its unit till it complies with the provisions of the Air (Prevention &
Control of Pollution) Act, 1981 as amended in 1987 as well as till it to switch over to PNG as fuel,

3. The industry shall not restart discharging emissions until it obtains 'consent to operate' of the
Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

4. The Punjab State Power Corporation Ltd. is directed to disconnect the supply of electricity
available to the industry with immediate effect and further directed to allow 2% of the contract
demand or 100 KW (whichever is less) of electric power available with the industry for its office
use only.

In case of failure to comply with the above said directions, the industry and its Prop. or
any other person(s) responsible to comply with the above directions are liable for tion u/s 37 (1) of
the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987,

Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. HQ 3 Dated |o‘]3 |2Ll &2

A copy of the above is forwarded to the Environmental Enginee
Control Board, Regional Office, Fatehgarh Sahib for information and sending compl
aforesaid directions.

%i lﬁ vl

Punjab Pollution
ince report of the

130U
Chief Environmehtal Engineer (B)
For & on behalf of Chairman

B
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Ravindra Steel Corporation, L/o Karnail Steel Industries
(formerly known as Shree Jai Bharat Steel Rolling Mills), Village Mughal Majra,

Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. {086 Dated 0)’!19[93

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Enginekr (zP-n)
For & on behalf of Chairman

S

Endst. No. _ Dated

A copy of the above is forwarded to M/s Ravindra Steel Corporation, L/o Karnail
Steel Industries (formerly known as Shree Jai Bharat Steel Rolling Mills), Village Mughal Majra
Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. ’

5

Sr. Environmental Engineer (zP-n)
For & on behalf of Chairman
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No . Regd. Dated R

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Control of Pollution) Act, 1981 as

Subject: Directions u/s 31-A of the Air (Prevention &
R. G. Mill Road, Mandi Gobindgarh.

amended in 1987 — M/s Shree Ambica Alloys,

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

ed rk
Sr. Environmental Engineer (ZP-I1)

For & on behalf of Chairman

Endst. No. 4092 Dated 05’19'&:1

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

o

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

A —

Endst. No. Dated

A copy of the above is forwarded to M/s Shree Ambica Alloys, R. G. Mill Road

Mandi Gobindgarh for information.
Sr. Environmental gineer (zp-u)

For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Steelage Refractories Pvt. Ltd., G. T. Road, Talwara Road,
Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

S
Sr. Environmental Engineer (ZP-II)

For & on behalf of Chairman

Endst. No. 4O lg Dated 25 /)2 ll’j

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

s[ry

Sr. Environmental/Engineer (ZP-I)
For & on behalf of Chairman

b

Endst.No. Dated

A copy of the above is forwarded to M/s Steelage Refractories Pvt. Ltd., G. T. Road,
Talwara Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

<d
Sr. Environmental Engfineer (zP-11)

For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Gaurav Steel Industries, Old Radha Swami Satsang
Bhawan Road, Tehsil Amloh, Mandi Gobindgarh,

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-Il)
For & on behalf of Chairman

Endst. No. 14!6';1 Dated oSil’L Lj

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

. {2
Sr. Environmental Epgineer (ZP-I1)
For & on behalf of Chairman

f—
Endst. No. %_ Dated ‘O‘%lib

A copy of the above is forwarded to M/s Gaurav Steel Industries, Old Radha Swami
Satsang Bhawan Road, Tehsil Amloh, Mandi Gobindgarh for information.

ed
Sr. Environmental Engfneer (zP-n)

For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,

Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

trol of Pollution) Act, 1981 as

Subject: Directions u/s 31-A of the Air (Prevention & Con ‘
Alour Badinpur Road, Village

amended in 1987 - M/s Ekam Steel Industries,
Mughal Majra, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 K W (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 3] 66 Dated 05“9!473

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

2y
Sr. Environmental Engineer (ZP-l1)
For & on behalf of Chairman

P

Endst. No. Dated

A copy of the above is forwarded to M/s Ekam Steel Industries, Alour Badinpur
Road, Village Mughal Majra, Mandi Gobindgarh for information.

| <4
Sr. Environmental Enginleer (ZP-1I)
For & on behalf of Chairman
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L Regd. Dated :

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-,
Ludhiana.

2. The Superintending Engineer (Operations),
| Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Gupta Ceramics, G. T. Road, Sirhind Side, Mandi
Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

gdi/‘
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No.g 2 ¢ Dated S | ﬁilj&\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

by

Endst. No. Dated

A copy of the above is forwarded to M/s Gupta Ceramics, G. T. Road, Sirhind Side

Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.
_ Sq)
Sr. Environmental Engineer (zp-11)

For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

of Pollution) Act, 1981 as

Subject: Directions u/s 31-A of the Air (Prevention & Control
Mandi

amended in 1987 — M/s Parvati Ceramics, Village Wazir Nagar,
Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

":,-G\P“
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. Q o2, Dated _ . 5 J Zii 1;\)7
[} ]

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

S
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Parvati Ceramics, Village Wazir Nagar
Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. '
saf—

Sr. Environmental Engineer (zP-11)
For & on behalf of Chairman
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To
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Sharda Alloys, Vill. Kumbh, Mandi Gobindgarh, Distt.

Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-Il)
For & on behalf of Chairman

Endst. No. z ‘2 %a Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental’Engineer (ZP-11)
For & on behalf of Chairman

Dated

Endst. No.

A copy of the above is forwarded to M/s Sharda Alloys, Vill. Kumbh, Mandi
Gobindgarh, Distt. Fatehgarh Sahib for information.

<3

Sr. Environmental Erfgineer (2P-n)
For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,

Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Shankar Steel Industries, Amloh Road, Behind Octroi

Post, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

Subject:

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

d k
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman

s l
Endst. No. HO 38 Dated 5 / lg A L)
(-t
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Eh ir'&f(ib-u)

For & on behalf of Chairma};/
Endst.No. Dated

A copy of the above is forwarded to M/s Shankar Steel Industries, Amloh Road
Behind Octroi Post, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. '

) <d
Sr. Environmental Engineer (zP-I1)
For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Vishwanath Iron Steel Re-rolling Mills, G. T. Road, Sirhind
Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

e
Sr. Environmental Enginfeer (ZP-I)

For & on behalf of Chairman

Endst. No. Ll 9L_’ % Datede_{ il 7/{ 37

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

ST
Sr. Environmenta] Engineer (ZP- II)
For & on behalf of Chairman

b2,

Endst. No. Dated

A copy of the above is forwarded to M/s Vishwanath Iron Steel Re-rolling Mills, G.
T. Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

| =4 —
Sr. Environmental Enginedr (zP-11)

For & on behalf of Chairman



1213

— o | -

g YgAE JoEH 898 S 7 LiFE

== G i f

Y PUNJAB POLLUTION CONTROL BOARD \\/ Lifestye ont
N\ L{d E-mail : ppgbAmZ@)ungingm, Web: www.ppeb.gov.in

No . Regd. pated \___—

To

1. The Chief Engineer (Central),
Punjab State Power Corporati
Jagraon Road, Opp- Punjab Ag
Ludhiana.

on Ltd.,
riculture University Gate-l,

2. The Superintending Engineer (Operations),

punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.
ontrol of Pollution) Act, 1981 as

31-A of the Air (Prevention & C .
Village Mughal Majra, Mandi

Subject: Directions u/s
k Steel Industries,

amended in 1987 — M/s Meha

Gobindgarh, Distt. Fatehgarh Sahib.
It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
t demand or 100 KW (whichever is

directed to allow 2% of the contrac
less) of electric power available with the industry for its office use only.”

Sr. Environmentaglér}gq;eer (zP-11)

For & on behalf of Chairman

Endst. No. 'éf@ Dated %7

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental E'r%?iee (zP-11)
For & on behalf of Chairman

[

Dated

Endst. No.

A copy of the above is forwarded to M/s Mehak Steel | i i
' ' : ' ndustries, V
Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. e Vilage Mugha!

54

Sr. Environmental Efngineer (ZP-Il)
For & on behalf of Chairman
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No. Regd. Dated :
To
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Ashok Steel Industries, G. T. Road, Sirhind Side, Amloh,
Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sd

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. YO 56 Dated OS/IQ 192

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

S| Y
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

R

Endst. No. Dated

A copy of the above is forwarded to M/s Ashok Steel Industries, G. T. Road, Sirhind
side, Amloh, Distt. Fatehgarh Sahib for information.

2d
Sr. Environmental Engineer (ZP-Il)

For & on behalf of Chairman
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No. Regd. Dated :

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-|,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Reyance Ceramics, L/o Aggarwal Ceramics, Village
Mullanpur, Ambey Majra Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

e
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman

Endst. No. H\ el Dated 04 | l’L}ZH

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

|
sr. Environmental E g?i:gﬂ(ZP-ll)
For & on behalf of Chairman

—
Endst. No. Dated

A copy of the above is forwarded to M/s Reyance Ceramics, L/o Aggarwal
Ceramics, Village Mullanpur, Ambey Majra Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for

information.

s

Sr. Environmental En§ineer (ZP-I1)
For & on behalf of Chairman
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No. Regd. Dated :

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Samrat Ceramics, Village Talwara G. T. Road, Sirhind Side,
Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

ed)—

Sr. Environmental Engineer (ZP-1)
For & on behalf of Chairman

Endst. No. H I ls Dated bS Hl}zl/]

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

s
Sr. Environmental nquneer (zP-11)
For & on behalf of Chairman

By

Endst. No. Dated

A copy of the above is forwarded to M/s Samrat Ceramics, Village Talwara G. T.
Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

<d
Sr. Environmental Engineer (ZP-I1)

For & on behalf of Chairman
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| No _ Regd. Dated :
To
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Jaisleen Ceramics, Village Majri Mishri Wali, Mandi
Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engke\r (zP-11)
For & on behalf of Chairman

Endst. No. 1_4109 Dated 065 /]2 2'),7

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

/
Sr. Environmental EnZLZQ;((ZP-II)
For & on behalf of Chairman

Endst. No. __ Dated

A copy of the above is forwarded to M/s Jaisleen Ceramics, Village Majri Mishri
Wali, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

s%
Sr. Environmental Engirtéer (zP-n)

For & on behalf of Chairman
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No. Regd. Dated :

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,

Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s MB Ceramics, (formerly known as Mitali Steels), Village
Kumbh, Amloh Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:
“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. LLC"‘DL”— Dated SMV}?"(/\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

S

Sr. Environmental Engineer (ZP-Il)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s MB Ceramics, (formerly known as Mitali
Steels), Village Kumbh, Amloh Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information

Sr. Environmental ?nie/erTzP-ll)

For & on behalf of Chairman
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e Regd. Dated :
To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-I,

Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s J. S. Steel & Agro Industries, Village Mughal Majra,

Amloh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

S
Sr. Environmental Er‘g;e\er (zP-11)

For & on behalf of Chairman

Endst. No. L! v P Dated S ‘ 1D J-)'L[

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

|
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman
Ao

Endst. No. Dated

A copy of the above is forwarded to M/s J. S. Steel & Agro Industries, Village
Mughal Majra, Amloh, Distt. Fatehgarh Sahib for information.

Sr. Environmental Enzﬁeer (zP-n1)
For & on behalf of Chajrman
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No._ Regd. Dated :
To
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Raghunath Steel Rolling Mills, L/o B. S. Steel Rolling Mills,
Village Tooran, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

$d)—
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. &Q L A | Dated S/' 19 l)“'*/

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

1242y
Sr. Environmental Engineer (ZP-ll)
For & on behalf of Chairman

[

Endst. No. Dated

A copy of the above is forwarded to M/s Raghunath Steel Rolling Mills, L/o B. S.
Steel Rolling Mills, Village Tooran, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

Sr. Environmentélﬁgil‘gikneer (zP-11)
For & on behalf of Chairman
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To Regd. Dated :
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-I, nafa "/
Ludhiana. 7
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony, . e
Khanna. S
Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Dhiraj Alloys, Backside V.D. Kanda, Amloh Road,
Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power available with the industry for its office use only.”

sq
sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. _ 3 (g’ | Dated 9 / ZLZM

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report immegiately.

20
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

b

Endst. No. Dated

A copy of the above is forwarded to M/s Dhiraj Alloys, Backside V.D. Kanda,
Amloh Road, Mandi Gobindgarh for information.

) 9
Sr. Environmental Engineer (ZP-I1)

For & on behalf of Chairman
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e Regd. Dated :

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,

Jagron Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd., -
Near SSP Office, G. T Road, PSEB Colony, b
Khanna. FeARS........... B

Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Sunshine Steels Corporation, Plot No. 2, Sector 18-A,
G.T. Road, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power available with the industry for its office use only.”

Sr. Environmental Elgineer (ZP-11)
For & on behalf of Chairman

Endst. No. 55 2371 Dated ‘1;79_/!2/‘3’“(

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is

requested to ensure the compliance of directions and submit report immegiately.

e Yo
Sr. Environmental Engineer (ZP-ll)

For & on behalf of Chairman

ks~
Endst. No. Dated

A copy of the above is forwarded to M/s Sunshine Steels Corporation, Plot No. 2, Sector
18-A, G.T. Road, Mandi Gobindgarh for information.

Sr. Environmental Engiheer (ZP-I1)
For & on behalf of Chairman
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No._ Regd. Dated :
To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., /
Jagron Road, Opp. Punjab Agriculture University Gate-|, g fa=-11271
Ludhiana. 5

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,

Near SSP Office, G. T Road, PSEB Colony, B oM
Khanna. i
Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Simran Steel Industries, Vill. Tooran, Amloh Road,

Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 25U Dated_‘_—]_l_&t"a"‘(

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is

requested to ensure the compliance of directions and submit report immed|ately

Sr. Enwronment:{ ‘g’L’l:ruZP -11)

For & on behjlf of Chalrman

Endst. No. . Dated

A copy of the above is forwarded to M/s Simran Steel Industries, Vill. Tooran,
Amloh Road, Mandi Gobindgarh for information.

<o

Sr. Environmental Engineer (zp-n)
For & on behalf of Chairman
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No. Regd. Dated :____
To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab A riculture University Gate-l,
8 pp. Punjab Ag foe /,//

Ludhiana. HEH U

2. The Superintending Engineer (Operations),

Punjab State Power Corporation Ltd., o
Near SSP Office, G. T Road, PSEB Colony, CERTS
Khanna. FTER Burverersrorens A

Pollution) Act, 1981 as

Subject: Directions u u/s 31-A of the Air (Prevention & Control of
Amloh Road, Mandi

amended in 1987 - M/s Kirpalu Steel Industries,
Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“«That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power available with the industry for its office use only. ”

sr. Environmental gngineer (zP-l1)
For & on behalf of Chairman

Endst. No. /_-5'5‘67 Dated _ S U#M

: A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
ested to ensure the compliance of directions and submit report immediately.

requ

Sr. Environmental| Engineer (ZP-I1)
For & on behalf of Chairman
W
Endst. No. Dated
A copy of the above is forwarded to M/s Kirpalu Steel Industries, Amloh Road

Mandi Gobindgarh for information.

Sr. Environmental EZ1gineer (zpP-n)
For & on behalf of Chairman
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No. Regd. Dated :

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-I, :,'\U‘,/l
Ludhiana. i)

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd., Z5h |

Near SSP Office, G. T Road, PSEB Colony, i ‘P i
Khanna. FTES Garvenereee
Subject: Directions u u/s 31-A of the Alr (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Bhoday Steel Rolling Mills, G.T. Road, Khanna Side,
Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power available with the industry for its office use only. ”

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. 3575— Dated ‘5‘[ f#‘ > Y

A copy of the above is forwarded to the Environmental Engineer, Punjab
ollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report im iately.

lﬂfé%
Sr. Environmental En ine;ﬁZP-ll)
For & on behalf of Chairman

Endst.No.___ Dated
A copy of the above is forwarded to M/s Bhoday Steel Rolling Mills, G.T. Road,

Khanna Side, Mandi Gobindgarh for information.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman
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No.__ Regd. Dated :
To
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l, p
Ludhiana. Az ”]/)/I
oel
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd., it f8y
5 e
Near SSP Office, G. T Road, PSEB Colony, e
Khanna. b fusft......
Subject:

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Punjab Steel Works, Prem Nagar, GT Road, Mandi

Gobindgarh.
It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 3§8’ I Dated S 24

A copy of the above is forwarded to the Environmental Engineer, Punjab
\Mon Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is

requested to ensure the compliance of directions and submit report immediately.

203
Sr. Environmenta| Engineer (ZP-11)
For & on behalf of Chairman

'
Endst. No. Dated

A copy of the above is forwarded to M/s Punjab Steel Works, Prem Nagar, Mandi |
Gobindgarh for information.

Sr. Environmental Engineer (zp-n)
For & on behalf of Chairman
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To
o
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l, .
Ludhiana. I,
=
‘"Jl' .ﬂ’ 4] ..Fj y_':‘l
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
-Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Rehal Industrial Corporation, R. G. Mill Road, Mandi
Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 3 72 :i Dated Of‘lQle

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-I)
For & on behalf of Chairman
P2

Endst. No. Dated

A copy of the above is forwarded to M/s Rehal Industrial Corporation, R. G. Mill

Road, Mandi Gobindgarh for information.
3d
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman
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No. Regd. Dated :

To

@ fe-1/21315EEISAIAC

1/

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Shree Steel Industries L/o Manmohan Ispat, Mughal

Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Emr (zP-11)

For & on behalf of Chairman

Endst. No. B7S Y Dated 051 [Q/\aff

A copyef the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

S
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Shree Steel Industries L/o Manmohan
Ispat, Mughal Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

df—
Sr. Environmental Engineer (ZP-l1)
For & on behalf of Chairman
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No —_— Regd. pated
To
(AT
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l, CICORERY
Ludhiana. N 96,;
FHTT Govreeroneerer 1H
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Bansal Steel Fabricators, Village Badinpur, Mandi
Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

24 k
Sr. Environmental Engiheer (ZP-I1)

For & on behalf of Chairman

Endst. No. 3260 Dated 0§/’9Z0?7

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Bansal Steel Fabricators, Village Badinpur,
Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

S| !/
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman
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No. Regd. Dated :
To
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., ) _,J‘,a__ﬂ,.m]/.%r__z/%,p_;
Jagron Road, Opp. Punjab Agriculture University Gate-l, Al
Ludhiana. GRIEE
2. The Superintending Engineer (Operations), B
Punjab State Power Corporation Ltd., m %ﬁ
Near SSP Office, G. T Road, PSEB Colony, el - (I EIE
Khanna.
Subject: Directions u u/s 31-A of the Air (Prevention & Control of pollution) Act, 1981 as
amended in 1987 — M/s P.S Ubhi steel Industries, vill. Tooran, Amloh Road,
Mandi Gobindgarh.
supply of

It has been decided by the Competent Authority to disconnect the
dto

ubject cited industry immediately. You are, therefore, requeste

electricity available to the s

comply with the following directions:
all disconnect the supply of electricity

available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less) of

electric power available with the industry for its office use only.”

«That the authorities concerned sh

sr. Environmental Engineer (zp-I1)
For & on behalf of Chairman

Dated . ; . l 2/1‘ ;, k,/

d to the Environmental Engineer, Punjab
n and compliance. It is

tely.

Endst. No. ; 2 2\:’

A copy of the above is forwarde
pollution Control Board, Regional Office, Fatehgarh Sahib for informatio
requested to ensure the compliance of directions and submit report imm

Sr. Environmentﬁ

For & on behalf of Chairman

e =" f
Dated ;h,-i‘ ;’i_,f'

Endst. No. 22 Sl
{
forwarded to M/s P.S Ubhi steel Industries, Vill. Tooran,

41

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

A copy of the above is

Amloh Road, Mandi Gobindgarh for information.

Lifestyle for
Environmenf
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No. Regd. Dated
To
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., . i
Jagron Road, Opp- Punjab Agriculture University Gate-l, Hafe-
Ludhiana.
2. The Superintending Engineer (Operations), I
. Punjab State Power Corporation Ltd., SIEgNEE
Near SSP Office, G. T Road, PSEB Colony, A U AR
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution)' Act, 1981 ZS
amended in 1987 — M/s Bhartiya steel Rolling Mills, Ambey Majra, GT Road,

Mandi Gobindgarh.
It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:
«“That the authorities concerned shall disconnect the supply of electricity
e to the subject cited industry with immediate effect and further
contract demand or 100 KW (whichever is less) of

the industry for its office use only.”

availabl
directed to allow 2% of the

electric power available with

Sr. Environmental Engineer (zP-11)
For & on behalf of Chairman

Endst. No. ?)2 &0 Dated S ‘ l _24 2N

s forwarded to the Environmental Engineer, Punjab
Fatehgarh Sahib for information and compliance. It is
ections and submit report immegiately.

A copy of the above i
Pollution Control Board, Regional Office,
requested to ensure the compliance of dir

. Loz
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Bharti i s, A
- ya Steel Rollin
Majra, GT Road, Mandi Gobindgarh for information. & il AmESy

Sr. Environmental Engineer (ZP-ll)
For & on behalf of Chairman
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No . Regd. Dated :

1. The Chief Engineer (Central),

Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l, 51— 1 [7/31JEEISAIAC

Ludhiana. O<, Jc

2. The Superintending Engineer (Operations),

Punjab State Power Corporation Ltd., o3 {23
Near SSP Office, G. T Road, PSEB Colony, ) i_
Khanna. UG TP TH3leeeeen

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Chehal Ugyog, (formerly known as Bhathal Steel Rolling
Mills), C-53, Focal Point, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

Subject:

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

=d Z/
Sr. Environmental Enginéer (ZP-l)

For & on behalf of Chairman

Endst. No.‘s ) gS & Dated S ! D 9\1—}

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Epgineer (ZP-1)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Chehal Ugyog, (formerly known as
Bhathal Steel Rolling Mills), C-53, Focal Point, Mandi Gobindgarh, Distt. Fatehgarh Sahib for

oo e
Sr. Environmental Engirfeer (ZP-11)

For & on behalf of Chairman

information.
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Dated :

No Regd.
To
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., . L L
Jagraon Road, Opp. Punjab Agriculture University Gate-l, mEIE Alas
Ludhiana.
2. The Superintending Engineer (Operations), o
Punjab State Power Corporation Ltd., EORETIN
Near SSP Office, G. T Road, PSEB Colony, R i f?;;:ﬁ """"
Khanna. s
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution! Act, 198'1 as
amended in 1987 — M/s Arya Steel Re-rolling Mills, Lessee of Balbir Enterprises,
Village Mughal Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib.
It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

24
sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. ; [ 0;2 Dated S ' l ')/l }‘7

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman
P
Endst. No. Dated
A copy of the above is forwarded to M/s Arya Steel Re-rolling Mills, Lessee of Balbir
Enterprises, Village Mughal Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

<4
Sr. Environmental Enmr (zP-n)

For & on behalf of Chairman



1234

Jg yeRE SoEH 598 0~ LiFE
ZEHE %% Lifestyle for

NTROL BOARD Environment

)

=
L\ 17 PUNJAB POLLUTION CO
h\l/4 E-mail : ppebzop2@ymail.com, Web: www,ppeb.gov.in
No . Regd. Dated :(______ ——
e - f- {231 JEEISAIAG
AR
1. The Chief Engineer (Central), ¢
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l, < {37
Ludhiana. =
TR Brovrrrrrernes (111 P

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

ol of pollution) Act, 1981 as

vention & Contr
R. G. Mill Road, sirhind Side,

Directions u/s 31-A of the Air (Pre
Industries,

amended in 1987 —-M/sR. G. Steel & Agro
Mandi Gobindgarh, Distt. Fatehgarh Sahib.

Subject:

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

connect the supply of electricity
h immediate effect and further
and or 100 KW (whichever is
dustry for its office use only.”

“That the authorities concerned shall dis
available to the subject cited industry wit
directed to allow 2% of the contract dem
less) of electric power available with the in

sr. Environmental Engineer (zp-n)
For & on behalf of Chairman

Endst. No. _L_‘ Z Q{ & Dated §’ 12 '» 2\1

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

SEES >l1
Sr. Environmental’Engineer (ZP-11)

For & on behalf of Chairman
P

= .

Endst.No. __ .- . Dated .

A copy of the above is forwarded to M/s R. G. Steel & A i
o : : . G. gro Industries, R. G. Mill
Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. !

o

. =<
Sr. Environmental Engineer (ZP-1)
For & on behalf of Chairman
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No. Regd. pated :____
To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture

University Gate-l, mafa-

Ludhiana.
2. The Superintending Engineer (Operations),

Punjab State Power Corporation Ltd., o ‘,J?

Near SSP Office, G. T Road, PSEB Colony, . <

Khanna ?Ff’—;'T'ﬂ (¢ JUPPPPOIN 15 (< 1 S
Subject: Directions u/s 31-A of the Air (Prevention & Control of P'ollution) Act, 1981 as

amended in 1987 — M/s The Modi Oil & General Mill, Railway Godown, Mandi

Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 K' W (whichever is less) of
electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 3735 Dated OS’!QL”E

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report immedjately.

S| |22 24—

Sr. Environmental Engineer (ZP-Il)
For & on behalf of Chairman

Pz
Endst. No. Dated

A copy of the above is forwarded to M/s The Modi Oil & General Mill, Railway

Godown, Mandi Gobindgarh for information.
Sr. Environmental Engifieer (ZP-I1)

For & on behalf of Chairman



R sy e 1236

— o YA B
g g ygRE JoaEH 893 <¢” LIFE
—_———— i
LY 13 PUNJAB POLLUTION CONTROL BOARD \\M Lifestyle font
A\1/4 13-mail : ppcbzop2@ymail.com, Web: www, ppeb gov.in
No . Regd. Dated :
To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., .
Jagraon Road, Opp. Punjab Agriculture Universit

Ludhiana. GEHED

yGate-l, gz i/7

2. The Superintending Engineer (Operations),

Punjab State Power Corporation Ltd., Zrgi: (e
Near SSP Office, G. T Road, PSEB Colony, ) i
Khanna ' #73—'_1'? eosenssnsonsis ﬁ‘.f ........
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as'
amended in 1987 — M/s Shri Salasar Steel structural (P) Ltd., Ambey Majra, Mandi
Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sq
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 31(!«:2 Dated aﬂ LQ"Q:[

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental/Engineer (ZP-I1)
For & on behalf of Chairman
e

Endst. No. Dated

A copy of the above is forwarded to M/s Shri Salasar Steel Structural (P) Ltd.,

Ambey Majra, Mandi Gobindgarh for information.
<d P
Sr. Environmental Efigineer (zP-I1)

For & on behalf of Chairman
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A\ 1/4 E-mail : ppebzop2@ymail.com, Web: www.ppeb.gov.n
No Regd. pated :____ ————
To

1. The Chief Engineer (Central),
poration Ltd.,

Punjab State Power Cor| caterl
N N H H e- , R
Jagro.n Road, Opp. Punjab Agriculture University Ga o e Y ALEEIBAIAC
Ludhiana. -
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd., .
Near SSP Office, G. T Road, PSEB Colony, eI e
TPLF Bvrerrevernes feftnenen

Khanna.
Control of Pollution) Act, 1981 as

Directions u/s 31-A of the Air (Prevention & ,
amended in 1987 — M/s Shree Ganesh Alloys & Metals, Mughal Majra Road,

Subject:
Tehsil Amloh, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

it has been decided by the Competent Authority to disconnect the supply of

o the subject cited industry immediately. You are, therefore, requested to

electricity available t

comply with the following directions:

Il disconnect the supply of electricity
y with immediate effect and further
d or 100 KW (whichever is
for its office use only.”

“That the authorities concerned sha
available to the subject cited industr
directed to allow 2% of the contract deman
less) of electric power available with the industry

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 2748 Dated 05[ 19[ 9_2'1

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Ly lq’f)"'(
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No.
Dated

A copy of the above is forwarded to M/s Shree G
' . \ anesh Alloys & Met
Majra Road, Tehsil Amloh, Mandi Gobindgarh, Distt. Fatehgarh Sahib for informationals’ Muena!

Sr. Environmental Engineer (ZP-l1)
For & on behalf of Chairman
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NO . Regd_ Dated H

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,

Ludhiana.

2. The Superintending Engineer (Operations), e 2.
Punjab State Power Corporation Ltd., ) =
Near SSP Office, G. T Road, PSEB Colony, FTZR G At
Khanna.

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Nalas Steel Re-rolling Mills, Village Mughal Majra, Mandi

Gobindgarh, Distt. Fatehgarh Sahib.

Subject:

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sq
Sr. Environmental Engljér‘(ZP-ll)

For & on behalf of Chairman

Endst. No. 555 4 © Dated &‘ (j,,z,',).\\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

AY I’Df LL‘
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

A,

A copy of the above is forwarded to M/s Nalas Steel Re-rolling Mills, Village
Mughal Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

Sq
Sr. Environmental Engifieer (zP-11)

For & on behalf of Chairman

Endst. No. Dated
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A\ 1/4 E-mail : ppcbzop2@ymail.com, Web: www.ppeb.gov.in
No Regd' Dated H
To

1. The Chief Engineer (Central),
oration Ltd.,
SALARC

Punjab State Power Corp
Jagraon Road, Opp- Punja
Ludhiana.

b Agriculture University Gate-l, iz fe-1l1

2. The Superintending Engineer (Operations),
punjab State Power Corporation Ltd., T
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

tion) Act, 1981 as
hal Majra Road, G. T. Road,

Directions u/s 31-A of the Air (Prevention & Control of Pollu

amended in 1987 — M/s A. K. Steels, Village Mug
Mandi Gobindgarh, Distt. Fatehgarh Sahib.

Subject:

y the Competent Authority to disconnect the supply of

It has been decided b
therefore, requested to

electricity available to the subject cited industry immediately. You are,

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
_ available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is

less) of electric power available with the industry for its office use only.”

24
Sr. Environmental Engineer (ZP-1)
For & on behalf of Chairman

Endst. No. 3 y 5 2 Dated ‘Sl |')ﬁ'=)= Y

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

. /
Sr. Environmental r?g/i{\zé‘l' (zp-1)

For & on behalf of Chairman

Endst. No. Deted
- ate

A copy of the above is forwarded to M/s A i
: . . K. Steels, Village Mugh j
G. T. Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. ° ghal Malra fRoad,

Sr. Environmental Enlineer (zP-1)
For & on behalf of Chairman
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No . Regd, Dated HE———

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., e o
Jagraon Road, Opp- Punjab Agriculture University Gate-l, HEIZ. 15.C
Ludhiana.

2. The superintending Engineer (Operations),
punjab State Power Corporation Ltd., T (e

i PSEB Colony, o_n 2 f_a

Near SSP Office, G. T Road, PS y PP 1
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of pollution) Act, 1981 as
amended in 1987 - M/s Agni Refractories (P) Ltd., Village Ajnali, G. T. Road,
sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Enhr (zP-n)

For & on behalf of Chairman

Endst. No. 5 ngg Dated 4§ [ ] 2:{ 6}}\

y of the above is forwarded to the Environmental Engineer, Punjab Pollution

A cop
pliance. It is requested

Control Board, Regional Office, Fatehgarh Sahib for information and com
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman
Endst. No. .
Dated
A copy of the above is forwarded to M/s Agni
~ Acop ; ' gni Refractories (P) L i jnali
G. T. Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for info(rniatticc,v.rll Vilege Anal

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman
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No . Regd. Dated

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., /_
Jagraon Road, Opp. Punjab Agriculture University Gate-l, ' :

Ludhiana.

2. The Superintending Engineer (Operations), -
Punjab State Power Corporation Ltd., CIEUNTAN
Near SSP Office, G. T Road, PSEB Colony, . t N

Khanna.

e Air (Prevention & Control of Pollution) Act, 1981 as

Subject: Directions u/s 31-A of th
Backside Octroi Post, Amloh Road,

amended in 1987 — M/s Haryana Ispat Udyog,
Mandi Gobindgarh, Distt. Fatehgarh Sahib.
It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only. ”

ed

Sr. Environmental Englheer (ZP-11)
For & on behalf of Chairman

Endst. No. Bgéhg pated -C EI?/’Q\-‘j

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

. oy
Sr. Environmental(Engineer (ZP-11)

For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Haryana Ispat Udyog, Backside Octroi
Post, Amloh Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

_ >4
Sr. Environmental Engineef (ZP-Il)
For & on behalf of Chairman
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No._ Regd. Dated :

To
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-, -
Ludhiana. A.Z:fe-1/21310EE5 A
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony, o e
Khanna. _ =
BTET Buvervrrrrnennd HBH e
Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act,

1981 as amended in 1987 — M/s Ambey Industries (L/o Balbir Steel
Industries), Village Mughal Majra Road, Amloh, G. T. Road, Mandi
Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply
of electricity available to the subject cited industry immediately. You are, therefore,

requested to comply with the following directions:

“That the authorities concerned shall disconnect the supply of
electricity available to the subject cited industry with immediate effect
and further directed to allow 2% of the contract demand or 100 KW
(whichever is less) of electric power available with the industry for its
office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. Edﬂ 20 pated S[[) %L\
A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and

compliance. It is requested to ensure the compliance of directions and submit report
immediately.

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Ambey Industries (L/o Balbir Steel
Industries), Village Mughal Majra Road, Amloh, G. T. Road, Mandi Gobindgarh.

Sr. Environmental Engineer (zp-n)
For & on behalf of Chairman
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AN\1/74 E-mail : ppcbzop2@ymail.com, Web: www.ppcb.gov.in Environment
No . Regd. Dated :
To

1. The Chief Engineer (Central),

Punjab State Power Corporation Ltd., /
:_air;.on Road, Opp. Punjab Agriculture University Gate-|, Az fe -1 3emsn s
udhiana. et

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,

w3 {e:
Near SSP Office, G. T Road, PSEB Colony, =
Khanna. E Grseiiiassosens TS s
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Kohinoor Ispat Ugyog, Near MC Disposal, Amloh Road,
Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (zP-I1)
For & on behalf of Chairman

Endst. No. BS)O l Dated _. ;h 7/1%\\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Iy

Sr. Environmental Engineer (zP-11)
For & on behalf of Chairman

Re—

Endst. No. Dated

A copy of the above is forwarded to M/s Kohinoor Ispat Ugyog, Near MC Disposal,

Amloh Road, Mandi Gobindgarh for information.
S
Sr. Environmental Engfneer (zP-)

For & on behalf of Chairman

ok
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To Az fe-1/2/31
5T
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l, o fo
Ludhiana. e =
FER Brvvrerrrennn S
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Shree Durga Steel & Agro Industries, Shankar Mill Road,
Amloh Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

2| ]f
Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

< [3[,;\,

Endst. No.g&l © Dated _°

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

71>y
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. Dated

. A copy of the above is forwarded to M/s Shree Durga Steel & Agro Industries
Shankar Mill Road, Amloh Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

X J,
Sr. Environmental Erfgineer (ZP-l)

For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., ‘
Jagraon Road, Opp. Punjab Agriculture University Gate-l,

Ludhiana. 3 led;

......................

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

| of Pollution) Act, 1981 as

Directions u/s 31-A of the Air (Prevention & Contro
(L/o Nanak Nirankari Steel

amended in 1987 - M/s M. M. steel Rolling Mills,
Industries) R. G. Mill Road, Mandi Gobindgarh.

Subject:

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

=d
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 545 l b Dated S h’)/\;uv‘

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

S
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s M. M. S i i
. ' ‘ . M. Steel Rolling Mills, (L/o N
Nirankari Steel Industries) R. G. Mill Road, Mandi Gobindgarh for informationg (/o Nanak

e
Sr. Environmental Engifeer (ZP-ll)

For & on behalf of Chairman
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No Regd_ Dat d
To
1. The Chief Engineer (Central),
punjab State Power Corporation Ltd., o |
Jagraon Road, Opp- punjab Agriculture University Gate-l, ;. / |
Ludhiana. g~ 1/213
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd., .
Near SSP Office, G. T Road, PSEB Colony, e
Khanna. %’ff*ﬁ”
Subject: Directions u/s 31-A of the Air (Prevention & Control of pollution) A.ct, 1981 as
| Rolling Mills, Vvillage Mughal Majra, Amloh,

amended in 1987 - M/s B. 5. Stee
Distt. Fatehgarh Sahib.

he Competent Authority to disconnect the supply of

It has been decided by t
therefore, requested to

electricity available to the subject cited industry immediately. You are,

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
mmediate effect and further

available to the subject cited industry with il
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. o0 22— Dated S 47

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Bl
Sr. Environmental Engineer (ZP-1)
For & on behalf of Chairman
B

Endst. No. Difted
ate

A copy of the above is forwarded to M/s B. S. Steel Rolling Mills, Village Mughal

Majra, Amloh, Distt. Fatehgarh Sahib for information.
. S
Sr. Environmental Ecr{ ineer (ZP-I1)

For & on behalf of Chairman
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No . Regd. pated :____

To

Subject:

electricity available to the subject cited industry immediately. You

= ‘/
A:3:fe:-1/2/310EEISAlLC
&9 7

The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,

Ludhiana.

The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

& Control of Pollution) Act, 1981 as

Directions u/s 31-A of the Air (Prevention
G.T. Road, Khanna Side,

amended in 1987 — M/s Shree Ganesh Steel Rolling Mills,
Amloh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-l)
For & on behalf of Chairman

Endst. No.; S&g Dated t_g‘ }2 {&}7

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested

to ensure the compliance of directions and submit report immediately.

Endst. No.

Dated

A copy of the above is forwarded to M/s Shree Ganesh Steel Rolling Mills, G. T.

Road, Khanna Side, Amloh, Distt. Fatehgarh Sahib for information.

Sr. Environmental E%;{lz{r(ZP-ll)

For & on behalf of Chairman
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To . n \/ §
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1. The Chief Engineer (Central), 6%
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l, o
Ludhiana. o <Jh e
}V‘i;‘;"j:. 5 £

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

trol of Pollution) Act, 1981 as

Subject: Directions u/s 31-A of the Air (Prevention & Con '
Nasrali Road, Mandi

amended in 1987 — M/s Ajanta Steel Corporation,
Gobindgarh, Tehsil Amloh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Qd}/‘
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. 25 21_/‘ Dated S_h Llﬁ-‘y

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

122y

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

oA | S

Endst. No. _ : Dated .

o
. . A copy of the above is forwarded to M/s Ajanta Steel Corporation, Nasrali Road
Mandi Gobindgarh, Tehsil Amloh, Distt. Fatehgarh Sahib for information. I

d
Sr. Environmental Eng{neer (zP-I1)

For & on behalf of Chairman
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No. Regd. Dated :_
To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,

Ludhiana.
2. The Superintending Engineer (Operations), =g '%‘
Punjab State Power Corporation Ltd., i o0
Near SSP Office, G. T Road, PSEB Colony, FPIR Gorerreeeerene 72
Khanna.
Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Friends Industries, Amloh Road, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. 2R L1 ) Dated S ' | ')/l 9,7

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

e

Endst. No. Dated

A copy of the above is forwarded to M/s Friends Industries, Amloh Road, Mandi
Gobindgarh for information.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., )
Jagraon Road, Opp. Punjab Agriculture University Gate-l, SR
Ludhiana. FER B ,
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
Earlier Swastik Steel Industries, (L/o

amended in 1987 — M/s Malhotra Industries,

Raja Steel Rolling Mills), G. T. Road, Sirhind Side, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 3 !Skl Dated ( p. ’)\'/

ve is forwarded to the Environmental Engineer, Punjab Pollution

A copy of the abo
s requested

Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It i
to ensure the compliance of directions and submit report immediately.

S
Sr. Environmental\Engineer (ZP-Il)
For & on behalf of Chairman

.
Endst. No. Dated ____ __
A copy of the above is forwarded to M/s Malhotra Industries, Earlier Swastik Steel

Industries, (L/o Raja Steel Rolling Mills), G. T. Road, Sirhind Side, Mandi Gobindgarh for

information.

. = ’2/
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman
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No .

To ————— Regd. Dated : _

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., /
Jagron Road, Opp. Punjab Agriculture University Gate-l, 7.2~ 1/7) -
Ludhiana. GO

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd., CESY ﬁ

Near SSP Office, G. T Road, PSEB Colony, ol & o
Khanna. EALCIEREEE

Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987 — M/s Sai Ram Re-rolling Pvt. Ltd., L/o Baba
Tulsi Dass Steel Rolling Mills, Vill. Mughal Majra, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply
of electricity available to the subject cited industry immediately. You are, therefore,

requested to comply with the following directions:

“That the authorities concerned shall disconnect the supply of
electricity available to the subject cited industry with immediate effect
and further directed to allow 2% of the contract demand or 100 KW
(whichever is less) of electric power available with the industry for its

office use only.”
Sr. Environmental En;(neer (zp-1)

For & on behalf of Chairman

Endst. No. ; .2 é & Dated S( 1)/‘ /\,\]

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and
compliance. It is requested to ensure the compliance of directions and submit report

immediately.
Sr. Envnronmentil E)jmeer (zP-11)

For & on behalf of Chalrman

Endst.No. Dated

A copy of the above is forwarded to M/s Sai Ram Re-rolling Pvt. Ltd., L/o.
Baba Tulsi Dass Steel Rolling Mills, Vill.Mughal Majra, Mandi Gobindgarh.

Sr. Environmental ELgineer (zp-n)
For & on behalf of Chairman
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No
—_— Regd. Dated :_______
To gd o
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., /

Jagron Road, Opp. Punjab Agriculture University Gate-l, m:=:fa-1/
Ludhiana. 3]

2. The Superintending Engineer (Operations),

Punjab State Power Corporation Ltd., et ;?
Near SSP Office, G. T Road, PSEB Colony, _pan e
O]l Quaven
Khanna. Flc
Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act,

1981 as amended in 1987 — M/s Sai Ram Re-rolling Pvt. Ltd., L/o Baba
Tulsi Dass Steel Rolling Mills, Vill. Mughal Majra, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply
of electricity available to the subject cited industry immediately. You are, therefore,

requested to comply with the following directions:

“That the authorities concerned shall disconnect the supply of
electricity available to the subject cited industry with immediate effect
and further directed to allow 2% of the contract demand or 100 KW
(whichever is less) of electric power available with the industry for its

office use only.”
Sr. Environmental Engneer (zP-11)

For & on behalf of Chairman

Endst. No.z ) (e Dated gl 121 }V\'(

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and
compliance. It is requested to ensure the compliance of directions and submit report

immediately.
E‘ J)j 1y
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman
G~
Endst.No. Dated

A copy of the above is forwarded to M/s Sai Ram Re-rolling Pvt. Ltd., L/o.
Baba Tulsi Dass Steel Rolling Mills, Vill. Mughal Majra, Mandi Gobindgarh.

Sr. Environmental ELgineer (zP-n)
For & on behalf of Chairman
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No._ Regd.

To ' i

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l, ' )

Ludhiana. L t=1 S SO

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

ollution) Act, 1981 as

Directions u/s 31-A of the Air (Prevention & Control of P
Tehsil Sirhind, Distt.

amended in 1987 — M/s R.P. Ceramics, village Chanalon,
Fatehgarh Sahib.

Subject:

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 K W (whichever is
less) of electric power available with the industry for its office use only.”

sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 22 _O; C C Datedg ‘ f kéﬂ'{ I

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-Il)
For & on behalf of Chairman
Ne—

Endst. No. Dated

A copy of the above is forwarded to M/s R.P. Ceramics, Village Chanalon, Tehsil

Sirhind, Distt. Fatehgarh Sahib for information.
- =)
Sr. Environmental Engineer (ZP-I1)

For & on behalf of Chairman
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No._ Regd. Dated :___

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l, B

Ludhiana. el

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

-A of the Air (Prevention & Control of Pollution) Act, 1981 as

Subject: Directions u/s 31
Mandi

amended in 1987 — M/s Mela Ram lIspat, Village Jalalpur, Amloh Road,
Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

;4%
Sr. Environmental Engtheer (ZP-I1)

For & on behalf of Chairman

Endst. No. 33 )2 Dated . :\:( f)/l f%)\-l

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

122 2y
Sr. Environmental Ehgineer (ZP-Il)
For & on behalf of Chairman

bz —

Endst. No. Dated
A copy of the above is forwarded to M/s Mela Ram Ispat, Village Jalalpur, Amloh
Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. '

: =4
Sr. Environmental Engfheer (ZP-1)
For & on behalf of Chairman
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AN\1/4
No . Regd. Dated :______
To /
A.zfe: 72/31I=E
1. The Chief Engineer (Central), g
Punjab State Power Corporation Ltd., =
Jagraon Road, Opp. punjab Agriculture University Gate-l,
Ludhiana. e £
=frf 2 o 2
2. The Superintending Engineer (Operations), IR G
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Quality Multimetals Pvt. Ltd., (formerly known as Aarti

Strips Pvt. Ltd.) Guru Ki Nagri, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

ded by the Competent Authority to disconnect the supply of

It has been deci
mmediately. You are, therefore, requested to

electricity available to the subject cited industry i

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
and or 100 KW (whichever is

directed to allow 2% of the contract dem
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (zP-11)
For & on behalf of Chairman

SWIE(LEEN

rwarded to the Environmental Engineer, Punjab Pollution
t is requested

Endst. No. 3 7(‘?

A copy of the above is fo
rd, Regional Office, Fatehgarh Sahib for information and compliance. |

Control Boa
mit report immediately.

to ensure the compliance of directions and sub

ke
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Dated

Endst. No.

A copy of the above is forwarded to M/s Quality Multimetals Pvt. Ltd., (formerly
known as Aarti Strips Pvt. Ltd.) Guru Ki Nagri, Mandi Gobindgarh, Distt. Fatehgarh Sahib for

information.

e

- Sr. Environmental Engifieer (ZP-I1)
For & on behalf of Chairman



N T aﬂ' s ] .;(‘,q(\/i 256

Lifestyle for

o g ygHE JHEH 89S b‘ﬂLIFE

—_————

LY 1 PUNJAB POLLUTION CONTROL BOARD Environment
a1/ E-mail : ppcbzop2@ymail.com, Web: www,ppch.gov.in

No . Regd. Dated :_

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., yo gtz A/ TRIIEEISAIAC
Jagraon Road, Opp. Punjab Agriculture University Gate-l, },}_j,, - e

Ludhiana.

2. The Superintending Engineer (Operations), ‘
Punjab State Power Corporation Ltd., ‘ ==

Near SSP Office, G. T Road, PSEB Colony, RS B
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Shiva Ceramics, Village Jalalpur, Kumbh Road, Amloh,

Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental En!m/eer (zP-11)

For & on behalf of Chairman

Endst. No. } AR Dated _. ;l '7/' ;EL/

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

. ey
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

P

Endst. No. Dated

A copy of the above is forwarded to M/s Shiva Ceramics, Village Jalalpur, Kumbh
Road, Amloh, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

Sr. Environmental Engiker}ZP-ll)

For & on behalf of Chairman
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E-mail : ppebzop2@ymail.com, Web: www.ppeb,.gov.in

No . Regd. Dated :

To

1. The Chief Engineer (Central), mi_’}/’}.&.i,c
Punjab State Power Corporation Ltd., AP =7
Jagron Road, Opp. Punjab Agriculture University Gate-l, e
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Sher-e-Punjab Steel & Agro Industries, G. T. Road, Sirhind

side, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-1l)
For & on behalf of Chairman

Endst. No. 3 ) 30 Dated Sl D,Z)Kj

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

S IL]
Sr. Environmenta) Engineer (ZP-11)

For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Sher-e-Punjab Steel & Agro Industries, G
T. Road, Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. a

. 2q
Sr. Environmental En§ineer (zp-n)
For & on behalf of Chairman
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No. Regd. Dated i
To
1. The Chief Engineer (Central), -
Punjab State Power Corporation Ltd., .=~ 1/2/31JEEISAIES
Jagraon Road, Opp. Punjab Agriculture University Gate-|, CEREAE
Ludhiana.
2. The Superintending Engineer (Operations), I e
Punjab State Power Corporation Ltd., =fet & s
Near SSP Office, G. T Road, PSEB Colony, S
Khanna.

on & Control of Pollution) Act, 1981 as

Directions u/s 31-A of the Air (Preventi
Mughal Majra Road, Mandi

amended in 1987 — M/s Panesar Steel Industries,
Gobindgarh.

Subject:

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

hall disconnect the supply of electricity
stry with immediate effect and further
demand or 100 KW (whichever is
dustry for its office use only.”

“That the authorities concerned s
available to the subject cited indu
directed to allow 2% of the contract
less) of electric power available with the in

Sr. Environmental Engineer (zP-l1)
For & on behalf of Chairman

Endst. No. } 29 ¢ Dated _\ 1 ‘%(,]

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Kol
Sr. Environment Eiineer (zP-11)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Panesar Steel Industries, Mughal Majra

Road, Mandi Gobindgarh for information.

. 4
Sr. Environmental €ngineer (ZP-11)

For & on behalf of Chairman
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E-mnil ; ppcbzop2@ymail,com, Web: www,ppcb.gov,in Environme

No._ Regd. Dated :

To
1. The Chief Engineer (Central), Az fe-1/2/31s58101
Punjab State Power Corporation Ltd., o7 3
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.
2. The Superintending Engineer (Operations), et & ':?
Punjab State Power Corporation Ltd., T D :
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Amar Alloys, Earlier Saraswai Steel Re-rolling Mills,
Village Mughal Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

o
Sr. Environmental Engfheer (ZP-11)

For & on behalf of Chairman
Endst. No. 3?70/ Dated 5//;}2\1

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-Il)
For & on behalf of Chairmak

Endst. No. Dated

A copy of the above is forwarded to M/s Amar Alloys, Earlier Saraswai Steel Re-
rolling Mills, Village Mughal Majra, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

| s9
Sr. Environmental Engifieer (ZP-11)

For & on behalf of Chairman
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No .
) Regd. Dated :_

To
A<, 1 "/2//3/)'1/ SAIAC

Pt |

1. The Chief Engineer (Central), 0z 3
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l, Ny
Ludhiana. e l—jr?
Eat=Gika izt

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Pollution) Act, 1981 as

Directions u/s 31-A of the Air (Prevention & Control of
L/o Shree Ganpati Steel

amended in 1987 — M/s Shree Krishna Steel Rolling Mills,
Rolling Mills, R. G. Mill Road, Mandi Gobindgarh.

Subject:

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Dated _ 2| =™

Endst. No. %8 ?‘)\

the above is forwarded to the Environmental Engineer, Punjab Poll
Fatehgarh Sahib for information and compliance. It is requested
d submit report immediately.

A copy of ution

Control Board, Regional Office,
to ensure the compliance of directions an

_ ILL%
sr. Environmenta) Engineer (ZP-Il)
For & on behalf of Chairman

Endst. No. Dated
A copy of the above is forwarded to M/s Shree Krishna Steel Rolling Mills, L/o

Shree Ganpati Steel Rolling Mills, R. G. Mill Road, Mandi Gobindgarh for information.

Sr. Environmental Engiker(ZP-ll)
For & on behalf of Chairman
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No Regd. pated :\____——
To
7 :',"rnﬂ/ RN 1 Y R T-=tiays
1. The Chief Engineer (Central), LS ’]»/'/J‘/‘j/-.":.'.x Y
oration Ltd., R GRS

Punjab State Power Corp
te-l,

Jagraon Road, Opp- Punja
Ludhiana. _
It (o
2. The Superintending Engineer (Operatlons), SRR E A

punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

b Agriculture University Ga

llution) Act, 1981 as

n & Control of Po
Amloh Raod, Mandi

tions u/s 31-A of the Air (Preventio
village Kumbh,

Subject: Direc
amended in 1987 — M/s Singhal Ceramics,
Gobindgarh, Distt. Fatehgarh Sahib.
it has been decided by the Competent Authority to disconnect the supply of

the subject cited industry immediately. You are, therefore, requested to

electricity available to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
y with immediate effect and further

available to the subject cited industr
t demand or 100 KW (whichever is
e industry for its office use only.”

directed to allow 2% of the contrac
less) of electric power available with th

Sd L‘
sr. Environmental Engineer (zp-11)
For & on behalf of Chairman

Dated f[ IR {g’{aé?\')

arded to the Environmental Engineer, Punjab Pollution
Sahib for information and compliance. It is requested
bmit report immediately.

Endst. No. 38 55)

A copy of the above is forw
Control Board, Regional Office, Fatehgarh
to ensure the compliance of directions and su

_ Bk
sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

-

Dated

3 Endst. No.
. A copy of the above is forwarded to M/s Singhal Ceramics, Vi
‘ : ' , Village Kumb
Raod, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. ¢ P Amloh

. 2d
Sr. Environmental Engfneer (ZP-11)

For & on behalf of Chairman
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e E-mail : ppcbzop2@ymail.com, Web: www.ppeb.gov.in
No . Regd. Dated : _
To . /
A fe-11231EEISAIRG
1. The Chief Engineer (Central), o
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana. e i
. =
EUtcTR TN P

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

& Control of Pollution) Act, 1981 as

Directions u/s 31-A of the Air (Prevention
& Metal Industries, (L/o M/s R. G.

amended in 1987 — M/s Saraswati Steel
Machine Tools), C-9, Focal Point, Mandi Gobindgarh.

Subject:

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

2d
Sr. Environmental Erigineer (ZP-11)
For & on behalf of Chairman

Endst. No. 3 J’QE Dated 5)/7)3037‘1

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

S
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman
e

Endst. No. Dated

A copy of the above is forwarded to M/s Saraswati Steel & Metal Industries, (L/o
M/s R. G. Machine Tools), C-9, Focal Point, Mandi Gobindgarh for information. ’

. “
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman
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E-mail : ppebzop2@ymail,.com, Web: www,ppch,gov.in Environmen
No. Regd. Dated :
To
1. The Chief Engineer (Central), Foa -1/ e
Punjab State Power Corporation Ltd., ' - __;, i
Jagron Road, Opp. Punjab Agriculture University Gate-l, Y
Ludhiana.
2. The Superintending Engineer (Operations), ) e
Punjab State Power Corporation Ltd., TS G, 7
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Nisha Steel Rolling Mills, Village Mughal Majra, Mandi
Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 290 2 Dated 5/)225’02»\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

s[4y
Sr. Environmental Engineer (ZP-Ii)
For & on behalf of Chairman

by
Endst.No. Dated

A copy of the above is forwarded to M/s Nisha Steel Rolling Mills, Village Mughal
Majra, Mandi Gobindgarh for information.

Sr. Environmental Enﬁer (zpP-n)
For & on behalf of Chairman
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pated :____—

No. Regd.

1. The Chief Engineer (Central),

Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. punjab Agriculture University Gate-, v

Ludhiana.

The Superintending Engineer (Operations),

Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

of Pollution) Act, 1981 as
L/o Gobindgarh Steel
lage Mughal Majra,

31-A of the Air (Prevention & Control
i Puri Jee Steel Rolling Mmills,

Subject: Directions u/s
Ambey Steel Rolling mills), Vil

amended in 1987 - M/s Triven
Works (formerly known as Jai

Amloh, Distt. Fatehgarh Sahib.

etent Authority to disconnect the supply of

It has been decided by the Comp
y. You are, therefore, requested to

electricity available to the subject cited industry immediatel

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further
demand or 100 KW (whichever is

directed to allow 2% of the contract
less) of electric power available with the industry for its office use only.”

et e
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No.. 36’ 0{ Dated 5/);/?17

arded to the Environmental Engineer, Punjab Pollution

A copy of the above is forw
t is requested

oard, Regional Office, Fatehgarh Sahib for information and compliance. |

Control B
bmit report immediately.

to ensure the compliance of directions and su

< 2]y
Sr. Environmental’Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Triveni Puri

. uri Jee Steel Rolling Mill
Gobmdga‘rh Steel Works (formerly known as Jai Ambey Steel Rolling Mills), Village Mugh |I . '_-/0
Amloh, Distt. Fatehgarh Sahib for information. ' D

S i B
r. Environmental Engineer (ZP-Il)
For & on behalf of Chairman
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~ E-mail : ppchzop2@ymail,com, Web: www.ppeb,gov.in
No._ . Regd. Dated :
To
1. The Chief Engineer (Central),

Punjab State Power Corporation Ltd., L ‘)/_ -
Jagraon Road, Opp. Punjab Agriculture University Gate-l, .7 ::~T@/::/J.‘:E/’f?,‘.,ul ;
Ludhiana. 57 37

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Punjab Agro & Steel Rolling Mills, Amloh Road, Near

Disposal Works, Mandi Gobindgarh.

Subject:

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only. il

Sr. Environmentﬂéﬁer (zP-1)

For & on behalf of Chairman

Endst. No. -3 Z l()/ Dated §s 9] I,Q.L]

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Ay n,'?—\1
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Punjab Agro & Steel Rolling Mills, Amloh
Road, Near Disposal Works, Mandi Gobindgarh for information.

_ seaz/
Sr. Environmental tngineer (zP-m)

For & on behalf of Chairman
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No . Regd. Dated :
gl
To
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd., . e
Jagraon Road, Opp- punjab Agriculture University Gate-l, = _
SIS Bovecvrrernens fir

Ludhiana.

2. The Superintending Engineer (Operations),

Punjab State Power Corporation Ltd.,

Near SSP Office, G. T Road, PSEB Colony,

Khanna.

Directions u/s 31-A of the Air (Prevention & Control of pollution) Act, 1981 as
G. T. Road, Sirhind Side,

amended in 1987 — M/s Boparai Steel Rolling Mills,
Mandi Gobindgarh, Distt. Fatehgarh Sahib.

Subject:

o disconnect the supply of

It has been decided by the Competent Authority t
e, requested to

electricity available to the subject cited industry immediately. You are, therefor

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract deman
less) of electric power available with the industry for its office u

S4k
sr. Environmental Edgineer (ZP-I1)

For & on behalf of Chairman

Endst. No. "2 5 e Dated "S‘:’_Zz -;L.x‘

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

d or 100 KW (whichever is
se only.”

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Be

Endst. No.
9 Dated

A copy of the above is forwarded to M/s Bo i i
o ‘ . . parai Steel Rolling Mi
Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. & Mills, 6. 7. Road),

s i T :
r. Environmental Engineer (zP-n)

For & on behalf of Chairman

-~
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No._ Regd. Dated :

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana. SRR S

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

revention & Control of Pollution) Act, 1981 as

Subject: Directions u/s 31-A of the Air (P
Village Majri Mishri wali, Mandi

amended in 1987 — M/s Simar Steel Industries,
Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

sd)
Sr. Environmental Engineer (ZP-l)
For & on behalf of Chairman

Endst. No. B i% \ Dated _g_l !’)/!Z./-»}

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

S

Sr. EnvironmentallEngineer (ZP-Il)
For & on behalf of Chairmag

Endst. No. Dated

A copy of the above is forwarded to M/s Simar Steel Industries, Village Majri Mishri
Wali, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

Sd P
Sr. Environmental Engitfeer (ZP-I1)

For & on behalf of Chairman
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No._ Regd. Dated :____
To
1. The Chief Engineer (Central), Al ”_/ e

Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations), A E
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

ol of Pollution) Act, 1981 as

Subject: Directions u/s 31-A of the Air (Prevention & Contr
G. T. Road, Sirhind Side,

amended in 1987 — M/s S. R. Ceramics & Enterprises,
Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only. ”

A

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. ;% é/c Dated E,S’ i [2( /}7

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

)
Sr. Environmental E giqrje:?(ZP-ll)
For & on behalf of Chairman

Pe—
Endst. No. Dated

A copy of the above is forwarded to M/s S. R. Ceramics & Enterprises, G. T. Road
Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information. I

ronmerat ek
Sr. Environmental Engindér (zp-n)

For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l, =T A
Ludhiana. S inh ’? a

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s A. C. Steel Industries, Peer Gajju Shah Road, Village

Badinpur, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

ed]—
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No’.—3 Z 34 Dated g‘ l 9:' 47

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-I)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s A. C. Steel Industries, Peer Gajju Shah
Road, Village Badinpur, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

<)

Sr. Environmental Engineer (Zp-11)
For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-|,

Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

rol of Pollution) Act, 1981 as

Subject: Directions u/s 31-A of the Air (Prevention & Cont
R. G. Mill Road, Sirhind Side,

amended in 1987 — M/s Sangam Steel Industries,
Mandi Gobindgarh, Distt. Fatehgarh Sahib.

it has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No._ % ) H D Dated ﬂ ;LL:

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

SIS
Sr. Environmental Bngineer (ZP-Il)
For & on behalf of Chairman

g
Endst. No. Dated

A copy of the above is forwarded to M/s Sangam Steel Industries, R. G. Mill Road,
Sirhind Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

. =
Sr. Environmental En§ineer (ZP-I1)

For & on behalf of Chairman
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Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,

Ludhiana. e 40
<137 (C%
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2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Mittal Refractories, Village Kumbh, Amloh Road, Mandi
Gobindgarh, Distt. Fatehgarh Sahib.

Subject:

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sd)/
Sr. Environmental EAgineer (ZP-Il)

For & on behalf of Chairman

Endst. No. 5 Z { j\)"‘ Dated S ’ j)./ﬂ ﬁkx}

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

I’L,t
Sr. Environmental Engin :?{ZP—II)
For & on behalf of Chairman

$z.—

Endst. No. Dated

A copy of the above is forwarded to M/s Mittal Refractories, Village Kumbh, Amloh
Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

)
Sr. Environmental Efgineer (zP-)

For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Aditya Rolling Mills, L/o M/s Rehal Steel Strips, R. G. Mill
Road, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

24
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman
Endst. No. D)O ‘{a Dated 5/ }0?/3")

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

|
Sr. Environmental Engineer (zP-11)
For & on behalf of Chairman

M.

Endst. No.__ Dated

A copy of the above is forwarded to M/s Aditya Rolling Mills, L/o M/s Rehal Steel

Strips, R. G. Mill Road, Mandi Gobindgarh for information.
Sr. Environmental Enkr (zP-n1)

For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Parveen Alloys, L/o Punjab Agro Industries, C-45, Focal
Point, Mandi Gobindgarh, Distt. Fatehgarh Sahib.
It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-Il)

For & on behalf of Chairman

Endst. No._Hob$ Dated Gs'llsgb‘/

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental [Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. Dated

A cdpy of the above is forwarded to M/s Parveen Alloys, L/o Punjab Agro
Industries, C-45, Focal Point, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

ad

Sr. Environmental Engfheer (zP-11)
For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Deepak Iron & Steel Rolling Mills, Guru Ki Nagri, Amloh,
Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

2d

Sr. Environmental Engineer (ZP-II)
For & on behalf of Chairman

Endst. No. ‘_‘{Q 1':1 Dated 0{"&“23

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

S Y
Sr. Environmental|Engineer (zP-11)

For & on behalf of Chairman
P~

Endst. No. Dated

A copy of the above is forwarded to M/s Deepak Iron & Steel Rolling Mills, Guru Ki
Nagri, Amloh, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

e
Sr. Environmental Engineer (zp-n)

For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-|,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Alwar Steel Rolling Mills, Village Mughal Majra, G. T.
Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental En&e\er (zP-11)

For & on behalf of Chairman

Endst. No. HOHQ Dated 05”!3'9!

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

P

Sr. Environmental Engineer (ZP-1)
For & on behalf of Chairman
P‘L-.
Endst. No. Dated

A copy of the above is forwarded to M/s Alwar Steel Rolling Mills, Village Mughal
Majra, G. T. Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

24
Sr. Environmental Enginder (zP-n)
For & on behalf of Chairman



1,13
S ~Q” LiFE
N PUNJAB POLLUTION CONTROL BOARD N ﬂ Lifestyle for

ab ) Environment
E-mail : ppebzop2@ymail.com, Web: www,ppcb.gov.in

e Ug ygrz Joey 93 ~

No —_— Regd. Dated :

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-|,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Ravindra Steel Corporation, L/o Karnail Steel Industries
(formerly known as Shree Jai Bharat Steel Rolling Mills), Village Mughal Majra,
Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. _{0&6 Dated 0{!13!9}/

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Enginekr (zP-1)
For & on behalf of Chairman

S

Endst.No. Dated

A copy of the above is forwarded to M/s Ravindra Steel Corporation, L/o Karnail
Steel Industries (formerly known as Shree Jai Bharat Steel Rolling Mills), Village Mughal Majra,
Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

Sr. Environmental Enéger (zP-11)
For & on behalf of Chairman



ga— [a] ) e \" ®
FUNJAD ydg ]E-HE Jdo(d™H "d3 N\.I LIFE
ST PUNJAB POLLUTION CONTROL BOARD \\.ﬁ Liestyle for
“\r- E-mail : ppcbzop2iiymail.com, Web: www.ppch.gov.in nvironment
No. Y2 £6-£F Regd. Dated :
To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,

Jagraon Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,

Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 - M/s Shree Krishna Steel Industries, L/o M/s G. R. Steel Rolling

& Allied Industries, Nasrali Road, Amloh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its offic use only.”

0
[Chief Enviror\l ntal Engineer (B)
For & on behalf of Chairman

Endst. No. 3268 Dated [Q‘ 12 JQH

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliagce. It is requested
to ensure the compliance of directions and submit report immediately.

%;Chief Environmental Engineer (B)
For & on behalf of Chairman

A
Endst. No. Hléﬂ Dated {Q“Z 1211

A copy of the above is forwarded to M/s Shree Krishna Steel | dustries, L/o M/s
G.R. Steel Rolling & Allied Industries, Nasrali Road, Amloh, Distt. Fatehgarh Sahib for information.

{\— For & on behalf of chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,

Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987 — M/s Kailash Steel Rolling Mills, Vill. Jalalpur,
Amloh Road, Mandi Gobindgarh, District Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply

of electricity available to the subject cited industry immediately. You are, therefore,

requested to comply with the following directions:

“That the authorities concerned shall disconnect the supply of
electricity available to the subject cited industry with immediate effect
and further directed to allow 2% of the contract demand or 100 KW
(whichever is less) of electric power available with the industry for its
office use only.”

2y
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

ui3e o5l o=
Endst. No. __113¢ Dated _0 2 )2y

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and
compliance. It is requested to ensure the compliance of directions and submit report
immediately.

_ % wjm,
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman

A
Endst. No._ 11 Yo Dated _o_f_}_ll_] 2y

A copy of the above is forwarded to M/s Kailash Steel Rolling Mills, Vill.
Jalalpur, Amloh Road, Mandi Gobindgarh, District Fatehgarh Sahib.

STy
J Sr Environmental E ir;je‘:?zp-ll)

_ For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987 — M/s Khan Metals, Bidhi Chand Colony, Ward
No. 15, Mandi Gobindgarh, Amloh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply
of electricity available to the subject cited industry immediately. You are, therefore,
requested to comply with the following directions:

“That the authorities concerned shall disconnect the supply of

electricity available to the subject cited industry with immediate effect
and further directed to allow 2% of the contract demand or 100 KW

(whichever is less) of electric power available with the industry for its
office use only.”

+
K Sr. Environmental|Engineer (ZP-Il)
For & on behalf of Chairman

A~
Endst. No. H[ 33 Dated o ' 12 ’ L

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and
compliance. It is requested to ensure the compliance of directions and submit report
immediately.

sihH™
Sr. Environmental Engineer (ZP-I1)

For & on behalf of Chairman

A
Endst. No. 'jfﬁa Dated _0§ l[l|1L1

A copy of the above is forwarded to M/s Khan Metals, Bidhi Chand Colony,
Ward No. 15, Mandi Gobindgarh, Amloh, Distt. Fatehgarh Sahib.

Sher
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

b
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 - M/s Maa Ambey Steel Rolling Mills, R. G. Mill Road, Mandi
Gobindgarh, Amloh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

: e
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

.
Endst. No. __ W1 & | Dated Q{] 2 )Q'-j

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

1
Sr. Environmental Engineer (ZP-Il)
For & on behalf of Chairman

! &L
t. No. WISy Dated _Qg_[_lglb\

A copy of the above is forwarded to M/s Maa Ambey Steel Rolling Mills, R. G. Mill
‘Gobindgarh, Amloh, Distt. Fatehgarh Sahib for information.

<h
Sr. Environmental Engineer (ZP-Il)
For & on behalf of Chairman



—— n ) ) ]
— UATg YTHE JIEH §93 " LiFE
-—nas PUNJAB POLLUTION CONTROL BOARD \Qd Lifestyle for
s E-mail - ppcbaopiymail.com. Web: www ppeh gov.in Environment
No._"26/5-/0 Regd. Dated : %Z 12 2oy
To
1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Satpal Strips Pvt. Ltd., Vill. Wazirnagar, Near Ambey
Majra, G.T. Road, Sirhind Side, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power available with the industry for its office use only.”

For & on behalf of Chairman

Endst. No. “36 1 7] ‘Dated % / }:ﬁwlﬁ P

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report immediately.

’Jv-‘.f
f//LSr. Environmental Engineer (ZP-I1)

ronma T
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. 36) & Dated 'S !23&%@9 -

A copy of the above is forwarded to M/s Satpal Strips Pvt. Ltd., Vill. Wazirnagar,
Near Ambey Majra, G.T. Road, Sirhind Side, Mandi Gobindgarh for informati

-
Sr. Environmental Engineer (ZP-11)
S For & on behalf of Chairman

[
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987 - M/s Vinayak Steel Rolling Mills, L/o Onkar
Steel, Khanna Side, Mughal Majra, G.T. Road, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply
of electricity available to the subject cited industry immediately. You are, therefore,

requested to comply with the following directions:

“That the authorities concerned shall disconnect the supply of
electricity available to the subject cited industry with immediate effect
and further directed to allow 2% of the contract demand or 100 KW
(whichever is less) of electric power available with the industry for its
office use only.”

/( Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

iy oclnly
Endst. No. Dated o l.|

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and
compliance. It is requested to ensure the compliance of directions and submit report

immediately.
e

J———

5 l"‘r?-q
Sr. Environmental EJlgineer (ZP-11)

For & on behalf of Chairman

No._UI\Y4H Dated p_(_\_l_]JJ_L\ =

A copy of the above is forwarded to M/s Vinayak Steel Rolling Mills, L/o
l, Khanna Side, Mughal Majra, G.T. Road, Mandi Gobindgarh.

ﬂ Sr. Environmental En A:}rm~lll

|
For & on behalf of Chairman ’

b
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 - M/s K. S. Steel Rolling Mills, G. T. Road, Khanna Side, Mandi
Gobindgarh, Amloh, District Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its officeyse only.”

)2 |ty
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst.No.H!éf’z Dated &¢ }]1]2L|

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-l1)
For & on behalf of Chairman

Endst. No. U1 6Y Dated o< |12 2L1

A copy of the above is forwarded to M/s K. S. Steel Rolling Mills, G. T. Road, Khanna
Side, Mandi Gobindgarh, Amloh, District Fatehgarh Sahib for information. ('\

NA~G

i For & on behalf of Chairman

S—

‘.;.2“ : -\"f baq
f{Sr. Environmental Engineer (ZP-I1)
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No. u\55-5%6 Regd. Dated :.LG'.LLLLH
To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-|,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/S JSG Steel Rolling Mills L/O New Khalsa Iron & Steel
Rolling Mills, Guru Ki Nagri, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr Environmental ngmee ZP-11)
For & on behalf of Chalrman

Endst. No. _ 115 F Dated A5 |]j2 |;‘1

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

5 1,
ﬁr. Environmental En in?er (zP-11)

For & on behalf of Chairman

Mo
Endst. No. "_‘1\53 Dated o0& 1 l).l 2 L’

s A copy of the above is forwarded to M/S JSG Steel Rolling Mills L/O New Khalsa
~ Iron & Steel Rolling Mills, Guru Ki Nagri, Mandi Gobindgarh for information.

o o
str. Environmental Engineer (ZP-11)

For & on behalf of Chairman
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Dated :_05/19/9'f

Regd.

No._ 2(7)-72
To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd
Jagron Road, Opp. Punjab Agriculture University Gate-|

Ludhiana.
The Superintending Engineer (Operations)

2.
Punjab State Power Corporation Ltd
Near SSP Office, G. T Road, PSEB Colony,

Khanna.
Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Ishwar Cast & Forge, E-68 & 69, Focal Point, Mandi

Subject:
Gobindgarh.
It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions
“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is less) of

S 2024
ineer (ZP-1)

K/Sr. Environmental E
For & on behalf of Chairman
Az
Dated _o5 { !:beg

Endst. No. _3673
A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
i i iately.

requested to ensure the compliance of directions and submit report immedi

/

electric power available with the industry for its office use only.

/;\Sr. Environmental Engiheer (ZP-11)
For & on behalf of Chairman
e
Dated _05] 12[’23

Endst. No. ,36' 2'_-{
A copy of the above is forwarded to M/s Ishwar Cast & Forge % 68 & 69, Focal
L .-': )
: - “‘J__I

Point, Mandi Gobindgarh for information
,-{ Sr. Environmental
\ For & on behalf of Chairman
&'\—

-
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‘Majra, Amloh, Distt. Fatehgarh Sahib for information.

No . Wl&7 -48 Regd. Dated : 51122
To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Ananya Steel Rolling Mills, Village Mughal Majra, Amloh,

Distt. Fatehgarh Sahib.
It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

<[ rd
ﬁr. Environmental Engineer (ZP-Il)

For & on behalf of Chairman

Endst. No. __ Y| 69 Dated 0 G l|2,i?_t\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

SV {2
%&n. Environmental Engineer (ZP-1I)
For & on behalf of Chairman |

Endst. No. __ Y130 Dated 0S5 l]z IZU\

A copy of the above is forwarded to M/s Ananya Steel Rolling Mills, Village Mughal

Slhi™
r. Environmental Engineer (ZP-Il)
For & on behalf of Chairman

Pe_
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No .3 703-0 Regd. Dated : 25[12 1?Y
To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Bhavtik Steel Rolling Mills, (Shree Ganesh Ispat Udyog,
0Old Name- Manglam Ispat Udyog, L/o B. Raj Steel & Agro Industry), Mughal Majra
Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

e
%-Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. '2)105’- Dated 05,[3'3‘1

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

'I"'I’H y
gSr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

~ Endst. No. 2706 Dated oo’llolag

o
Mg
o

5 A copy of the above is forwarded to M/s Bhavtik Steel Rolling Mills, (Shree Ganesh
Ispat Udyog, Old Name- Manglam Ispat Udyog, L/o B. Raj Steel & Agro Industry), Mughal Majra
‘Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

For & on behalf of Chairman

| L-’ 9
er. Environmental Engineer IZLF:]I]
P
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No. Y4llq-20 Regd. Dated :m’iu_b_q

To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Sandeep Steel & Agro Industries, Amloh Road, Near MC
Disposal, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

2 —

{Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. Y12 Dated J’_ghl_?_‘]

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

ﬁSr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. H] 2D Dated ;55' 112 }:! (‘k‘—.

A copy of the above is forwarded to M/s Sandeep Steel & Agro Industries, Amloh
Road, Near MC Disposal, Mandi Gobindgarh for information.

ig For & on behgalf of Chairman
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No._Y4232-%3 Regd. Dated :_Iibj_bg

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagraon Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Shri Shyam Steel Industries, L/o Deep Steel Industries,
Khanna Side Mughal Majra, G.T. Road, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

ental Engineer (B)
For & on behalf of Chairman

&

—-:"’—" g
K Chief Envirbn

Endst. No. H2 }H Dated |Q“2 123

A copy of the above is forwarded to the Environmental Engineer Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and complian¢a. It is requested
to ensure the compliance of directions and submit report immediately. :

ri {-_D)Y’UUM
Chief Environmental Engineer (B)
For & on behalf of Chairman

Ao
Endst. No. 42 35 Dated _|O I (L [J_H

A copy of the above is forwarded to M/s Shri Shyam Steel Industries, L/o Deep
Steel Industries, Khanna Side Mughal Majra, G.T. Road, Mandi Gobindgarh for information.

S
1ol Toue

Chief Environmental Engineer (B)

N For & on behalf of Chairman

A
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To
1. The Chief Engineer (Central),
Punjab State Power Corporation Lid |
Jagron Road, Opp. Punjab Agriculture University Gate-l
Ludhiana
2 The Supenintending Engineer (Operations),
Punjab State Power Corporation L1d .
Near SSP Office, G. T Road, PSEB Colony, r
Khanna
Subject: Directions u ufs 31-A of the Alr [Prevention & Control of Pollution) Act, 1981 as

amended in 1987 - M/s Royal Industries, Model Town, Grand Trunk Road,
Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry Immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities cancerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power ovailoble with the industry for its office use only.”

i
Sr. Environmental Engineer (ZP-1l)
For & on behalf of Chairman

Endst. No. 5 5 €7 Dated %&bﬂw

A copy of the above is forwarded to the Environmental Engineer, Punjab
‘k_,// ollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report immediately.

< j‘JaFto 1
Sr. EnvironmentallEngineer (ZP-11)
For & on behalf of Chairman

Ay

Endst. No. Dated

A copy of the above is forwarded to M/s Royal Industries, Model Town, Grand
Trunk Road, Mandi Gobindgarh for information,

sr. Environmentalmineer (2P-11)
For & on behalf of Chairman
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No. Regd. Dated :
To
L. The Chiefl Engineer (Central),
Punjab State Power Corporation Ltd., _
Jagron Road, Opp. Punjab Agriculture University Gate-l, gz P 1WA
Ludhiana '
2. The Superintending Engineer {Operations),
Punjab State Power Corporation Ltd., e
Near SSP Office, G. T Road, PSEB Colony, "
Khanna, Ffedl
Subject: Directions u u/s 31-A of the Air (Prevention & Contral of Pollution) Act, 1981 as

amended in 1987 — M/s Citizen Steel Rolling Mills (L/o Mohan Steel Rolling
Mills), Amloh Road, Mandi Gohindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW {whichever is less) of
electric power available with the industry for its office use only.”

=

5r. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. ! ‘S‘ﬂ:} Dated i}i}g}é\m

A copy of the above is forwarded to the Environmental Engineer, Punjab
cllution Control Board, Regional Office, Fatehgarh Sahib for information and campliance. It is
requested to ensure the compliance of directions and submit report immedi tely.

< r}r-{}om

Sr. Environmental Engi eer (ZP-11)
For & on behalf of Chairman

Endst.No. Dated
A copy of the above is forwarded to M/s Citizen Steel Rolling Mills {L/o Mohan

Steel Rolling Mills), Amloh Road, Mandi Gabindgarh for infarmatian.

Sr. Environrnentgrgnglneer (ZP-11)
For & on behalf of Chairman
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1. The Chief Engineer {Central),
Punjab State Power Carporation Ltd., g
lagron Road, Opp. Punjab Agriculture University Gate-, Y7
Ludhiana.
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd., —
Mear S5P Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 = M/s Ambey Industries, G.T. Road, Dharam Mill Road, Mandi
Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the outhorities concerned shall disconnect the supply of electricity
gvailable to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW {whichever is less) of
electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. ':?)5_- Dated WJ‘P‘«’

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is

requested to ensure the compliance of directions and submit report immedgfately.

1—f?—. L(}_
Sr. Environmental gngineer {ZP-11)
For & on behalf of Chairman

fo_
Endst. No. Dated

A copy of the above is forwarded to M/s Ambey Industries, G.T. Road, Dharam
nill Road, Mandi Gobindgarh for information.

. 24
Sr. Environmental Engifieer (ZP-11)
For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Lid.,
lagron Road, Opp. Punjab Agriculture University Gate-l, e
Ludhiana. ?

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd,,

Near 55P Office, G, T Road, PSEB Colony, L Lr
Khanna. :
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 = M/s Shri Ram Industries L/o B.C. Industries, Dharam Mmill

Road, Lessor of M/s B.C. Industrles, G.T. Road, Vill. Ajnali, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the autharities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power available with the industry for its office use only.”

_ S=}
sr. Environmental Engineer {ZP-11)

For & on behalf of Chairman

Endst, No. _ 200 5 Dated_wm

A copy of the above is forwarded to the Environmental Engineer, Punjab

\/ﬂcllﬁi;n Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-11)
Far & on behalf of Chairman

Pt

Endst. No. Dated

A copy of the above is forwarded to M/s Shri Ram Industries L/o B.C. Industries,
Dharam Mill Road, Lessor of M/s B.C. Industries, G.T. Road, Vill. Ajnali, Mandi Gobindgarh for
information.

_ =~
Sr. Environmental Eng#l;r {ZP-1i)
For & on behalf of Chairman
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To
1. The Chief Engineer (Central), )
Punjab State Power Corporation Ld., ] 117
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana
2. The Superintending Engineer {Operations), .
Punjab State Power Corporation Ltd,, s -
Near 55P Office, G. T Road, PSEB Colony, it tra S
Khanna.
Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
bh, Amloh Road, Mandi

amended in 1987 - M/s 15.L. Springs, Vill. Kum

Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned sholl disconnect the supply of electricity
avoilable to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power available with the industry for its office use only.”

-
$r. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst.No. 26 1/ Dated ¥ [ 3ot

A copy of the above is forwarded to the Environmental Engineer, Punjab

\Alut‘lun Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report imme@iately,

| H o2
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman
ba-

Dated

Endst. No.

A copy of the above is forwarded to M/s 1.5.L. Springs, Vill. Kumbh
Mandi Gobindgarh for information. e fosd
e
5r. Environmental Engineer (ZP-1)
For & on behalf of Chairman
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No . Regd, Dated
Ihe Chiel Eagineer (Contral
Punjab State Power Corporalion L
Jagron Road Opp Punjab Agrx viltuire Usnoged sty Gale |
Tudhiana
Ihe Supenntending Eogineer (€ Jperations)
I'|_|1-|I;.||'- State Power Corporation | 1l s =
tear 550 Ofhice, G T Road, PSED Colany,
Ehanna

Subject; Directions u/s 31-A of the Alr (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 - M/s Data Udyog, Village Kumbh, Amioh Road, Mandi
Gobindgarh, Distt. Fatehgarh Sahlib,
It has been decided by the Competent Authority to disconnect the supply of

clectricity available to the subject cited industry immediately. You are, therelore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to aliow 2% of the contract demand or 100 KW {whichever is
less) of efectric power availoble with the industry far its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Dated 5',{;‘.?}4’.«-'?“

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Cantrol Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately. ™

Endst. No. "3‘._(."?5’

1% e}
Sr. Environmental Er{gineer {zP-11)
For & on behalf of Chairman
Endst. No. Dated

A copy of the above is forwarded to M/s Data Udyog, Village Kumbh, Amloh Road,
Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

' S
5r. Environmental Enineer (ZP-11)

For & on behalf of Chairman
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No._ Regd. Dated :
To 1
1. The Chiel Engineer (Central),
Punjab State Power Corporation Ltd,,
lagron Road, Opp. Punjab Apriculture University Gate-l,
Ludhiana "‘:
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd,,
Mear 55P Office, G. T Road, PSEB Caolony,
Khanna.
Subject: Directions u/fs 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 - M/s Shri Balaji Industries, Lfo M/s Shri Balaji Steel Rolling
Mills, Amloh Road, Jalalpur, Mandi Gobindgarh, Distt. Fatehgarh Sahib.
It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately, You are, therefore, requested to

comply with the following directions:
“That the authorities concerned shall disconnect the supply of electricity
availoble to the subject cited industry with immediate effect and further

directed to ollow 2% of the contract demand or 100 KW {whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmenta!sér%;mer {ZP-11)

For & on behalf of Chairman

Endst. No. 267/ Dated 57/ )727Y

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh 5ahib for information and camplnance It is requested
to ensure the compliance of directions and submit report immediately.

5r. Environmental Engineer (ZP-11)
For & an behalf of Chairman

e

Endst. No. Dated

A copy of the above is forwarded to M/s Shri Balaji Industries, L/o M/s Shri Balaji
Steel Rolling Mills, Amloh Road, Jalalpur, Mandi Gobindgarh, Distt, Fatehgarh Sahib for

infarmation.

Sr. Environmental En ineer {ZP-11)
For & on behalf of Chairman
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1 The Chied Eagineer (Centeal),
Punpab State Power Corporation Lrd ¥
lagran Road, Opp. Punjab Agnculture University Gate-l,

Ludhiana

2 The Superntending Engineer [Operations),

Punjab State Power Corporation Lud., .
Near SSP Office, G. T Raad, PSEB Colony,
Khanna

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Mohindra Alloys, Village Mughal Majra, Amloh, Mandi
Gobindgarh, Distt. Fatehgarh Sahib.

it has boeen decided by the Competent Authonty to disconnect the supply of
electnicity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to olfow 2% of the contract demand or 100 KW {whichever is
less) of electric power available with the industry [for its office use only.”

sd
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. §37 Dated -f';u'/llal 7] 794

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Contral Board, Regional Office, Fatehgarh 5ahib far information and compliance. It is requested
to ensure the compliance of directions and submil report immediately.
LT
sliHrenq
5r. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Dated _

Endst. No. __.

A copy of the abave is forwarded to M/s Mohindra Alloys, Village Mughal Majra,
Amloh, Mandi Gebindgarh, Distt. Fatehgarh Sahib for information.

Sr. Environmental Unglneer {2P-11)

For & on behalf of Chairman
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No. Regd. Dated :

| The Chiel Engineer (Central),
Punjab State Power Corporation Lud
Jagron Road, Opp Punjab Agniculure Universaty Gate |, !
Ludhiana

2 The Superinmtending Engineer (Operations),

Punjab State Power Corporation Ltd., il
Near 55P Oltice, G. 1 Road, PSEB Colony,
Khanna

Subject: Directions ufs 31-A of the Alr (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 - M/s Shri Ram Jain Steel Rolling Mills, G. T. Road, Khanna Side,
Mandi Gobindgarh, Distt. Fatehgarh Sahib.
It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned sholl disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demond or 100 KW (whichever is
less) of electric power availoble with the industry for its office use only.”

Sr. Environmental Engineer (ZP-Il)
For & on behalf of Chairman

Endst. No. 96 43 Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pallution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance, It is requested
to ensure the compliance of directions and submit report immediately.

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Kz

Endst. Ne. Dated

A copy of the above is forwarded to M/s Shri Ram Jain Steel Rolling Mills, G. T.
Road, Khanna Side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

Sr. Environmental Eiﬂf{{a; (zP-1)
For & on behalf of Chairman
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To
| The Chiel Engineer (Central)

Punjab State Power Corporation Ld,

Jagron Road, Opp. Punjab Agriculture University Gatel, .

Ludhiana I

The Supenntending Engineer (Operations),

Punjab State Power Corporation Lid.,

Near $5P Office, G T Road, PSEB Colony,

Khanna <
Subject: Directions u/s 31-A of the Air {Prevention & Control of Pallution) Act, 1981 as

amended in 1987 - M/s Quality Steels, Guru Ki Nagri, Amloh, Distt. Fatehgarh

Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the controct demand or 100 KW {whichever is
less) of electric power available with the industry for its office use only.”

)

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. Béqﬂ Dated Uf}@!b&{

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for infarmation and compliance, It is requested
to ensure the compliance of directions and submit report immediately.

[ |
Sr. Environmental Engineer (ZP-11}
For & on behalf of Chairman

e

Endst. No. Dated

A copy of the above is forwarded to M/s Quality Steels, Guru Ki Nagri, Amloh, Distt,
Fatehgarh Sahib for information.

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman
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No.__ Regd. Dated :

To

1. The Chief Engineer {Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l, i
Ludhlana.

2. The Superintending Engineer (Operations),
Punjab State Power Corparation Ltd., -
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 - M/s Madhav Stelco (P) Ltd., (Formerly Uttam Steel Rolling
Mills), Talwara Road, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

"That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect ond further
directed to allow 2% of the contract demand or 100 KW (whichever is less) of
electric power available with the industry for its office use only.”

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. 35{{ Dated 9§/19[9‘j

A copy of the above is forwarded to the Environmental Engineer, Punjab
pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report immeghately.

Sr. Environmental|Engineer {ZP-11)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Madhav Stelco (P) Ltd., {Formerly Uttam
steel Rolling Mills), Talwara Road, Mandi Gobindgarh for information.

Sr. Environmental Engineer (ZP-1)
For & on behalf of Chairman
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1 The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana -
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 - M/s Supreme Industries, Lfo Amritpal Agro Industries,
Khanna Side, Mughal Majra, G. T. Road, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the outhorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

54

Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. Zﬁéi Dated O.‘nﬂhﬂ&&

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

g FJ-'f oLl
Sr. Environmental Engineer (2P-I1)

Far & on behalf of Chairman

e

Endst. No. Dated
A copy of the above is forwarded to M/s Supreme Industries, L/o Amritpal Agro

Industries, Khanna Side, Mughal Majra, G. T. Road, Mandi Gobindgarh for information.

spl/,—
5r. Environmentat Engineer (ZP-1])
For & on behalf of Chairman
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No . Regd. Dated : .
To
1 The Chief Engineer (Central),
Punjab State Power Corporation Lid |

Jagron Road, Opp. Punjab Agriculture Universily Gate-l,

Ludhiana

LS

The Superintending Engineer {Operations),

Punjab State Power Corporation Ltd., =
Near 5SP Office, G. 1 Road, PSEB Colony,
Khanna

Subject: Directions ufs 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s United Iron & Steel Rolling Mill, Amloh Road, Mandi
Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shail disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power availoble with the industry for its office use anly.”

Sﬂi -
sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 661 Dated 0S| UIQZ

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

| L 11 2
Sr. Environmental Engineer [Zj-lll
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s United Iron & Steel Rolling Mill, Amloh
Road, Mandi Gabindgarh for information.

&d

Sr. Environmental Engineer (ZP-1)
For & on behalf of Chairman
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No. Regd. Dated :
To

1 The Chief Engineer (Central),

Punjab State Power Corporation Lid.,
lagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana

2 The Superintending Engineer (Operations),

Punjab State Power Corporation Lid,, e
Near S5P Office, G. T Road, PSEB Colony, :
Khanna.

Subject: Directions u u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended In 1987 - M/s Ishwar Cast & Forge, E-68 & 69, Focal Point, Mandi
Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned sholl disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to olfow 2% of the contract demand or 100 KW {whichever is less) of
electric power available with the industry for its office use only.”

sr. Environmental ;ngineer (ZP-11)
For & on behalf of Chairman

Endst. No. 2673 Dated Uf{f&!&gﬂ

A copy of the above is forwarded to the Environmental Engineer, Punjab
pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report immediately.

Sl >erd-
Sr. Environmental EnJineer (ZP-11)
For & on behalf of Chairman

e

Endst.No. Dated

A copy of the above is forwarded to M/s Ishwar Cast & Forge, E-68 & 69, Focal
Point, Mandi Gabindgarh far information.

Sr. Environmental Engineer {ZP-11)
For & on behalf of Chairman
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No . Regd. Dated :
To
1. The Chiel Engineer (Central), B
Punjab State Power Corporation Ltd., Y
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd., -t
Near SSP Office, G. T Road, PSEB Colony, el 7
Khanna
Subject: Directions u/s 31-A of the Air [Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Raj Steel Rolling Mills, Guru Ki Nagri, Amloh, Mandi
Gobindgarh, Distt, Fatehgarh Sahib,

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

camply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allaw 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

Sr. Environmentfl‘!nginem {ZP-N)
For & on behalf of Chairman

Endst. No. 3671 i Dated 95_[’«:”3‘{

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

“’f‘"‘l
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman
e

Endst. No. Dated

A copy of the above is forwarded to M/s Raj Steel Rolling Mills, Guru Ki Nagri,
Amlah, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

5r. Environmental Engineer {ZP-1i)
For & on behalf of Chairman
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No. Regd. Dated :
lo
1 The Chiel Engineer (Central),
Punjab State Power Corporation Lid,, -
lagron Road, Opp. Punjab Agriculture University Gate-l, v
Ludhiana d
2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony, =K
Khanna. for-t)
Subject: Directions u/fs 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 - M/s R.K. Steel Industries, Prem Nagar, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the outhorities concerned shall disconnect the supply of electricity

ovailable to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demond or 100 KW (whichever is less) of
electric power available with the industry for its office use only.”

3
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 2655 Dated mrl”-?b‘l

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report immeg{ately.

Sr. Envirenmental| Engineer (ZP-I1)
For & an behalf of Chairman

Endst.No. Dated
A copy of the above is forwarded to M/s RK. Steel Industries, Prem Nagar,

Mandi Gomindgarh for information,

_ ﬂ'{f‘
Sr. Environmental Enginéer (ZP-I1)
For & on behalf of Chairman
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No . Regd. Dated :

To

1. The Chief Enginecer [Central),
Punjab State Power Corporation Ltd., s
Jagraon Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana. R

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd., ,
Near SSP Office, G. T Road, PSEB Colony, =
Khanna. gtz [ PRNOON {  po

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Rajesh Steel Industries, Mughal Majra Road, Village

Babinpur, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Autharity to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to alfow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use only.”

4

Sr. Environmental Engineer (ZP-I1}
For & on behalf of Chairman

Endst. No. .269] Dated Ofiiﬂ,;"f

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Contral Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
ta ensure the compliance of directions and submit report immediately.

. REE R
Sr. Environmental Engineer (ZP-11)

For & on behalf of Chairman

he__

Endst. No. Dated

A copy of the above is forwarded to M/s Rajesh Steel Industries, Mughal Majra
Read, Village Babinpur, Mandi Gobindgarh, Distt. Fatehgarh Sahib for infarmation.

ad

Sr. Environmental Engfneer (ZP-11)
For & on behalf of Chairman
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No. Regd. pated :____
To
1 The Chief Engineer {Central), )
Punjab State Power Corporation Ld., v
Jagron Road, Opp. Punjab Agric ulture University Gate-l,
Ludhiana
2. The Superintending Engineer (Operatlans),
Punjab State Power Corporation Ld., 2
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

of Pollution) Act, 1981 as

Subject: Directions u u/s 31-A of the Air (Prevention & Control
Doaba Mill Road, Amloh

amended in 1987 — M/s Doaba Steel Rolling Mills,
Road, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
availoble to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW {whichever is less) of
electric power available with the industry for its office use only.”

":"’é
sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. _36‘?f1 Dated 05{.‘2,!32

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Fatehgarh sahib for information and compliance. It is
requested to ensure the compliance of directions and submit report immedjetely.

Sr. Environmental Engineer (ZP-11}
Far & on behalf of Chairman

Endst. No. Dated -

A copy of the above is forwarded to M/s Doaba 5teel Rolling Mills, Doaba Mill
Road, Amloh Road, Mandi Gobindgarh for information.

. =
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman
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No. Dated : -
REGISTERED .

To

M/s Bhavtik Steel Rolling Mills,

(Shree Ganesh Ispat Udyog, Old Name- Manglam lspat Udyog),

Lo B.Raj Steel & Agro Industry),

Mughal Majra Road, e
Mandi Gobindgarh )

Subject: Directions u/s 31-A of the Alr (Prevention & Control of Pollution) Act, 1981 as
amended in 1987,

Whereas it is mandatory on the part of the industry to obtain consent to establish (NOC)
of the Board as required u/s 25/26 of the Water (Pravention & Control of Pollution) Act, 1974 and u/s 21
of the Air (Prevention & Control of Pollution) Act, 1981 to establish a plant for discharge of effluents /
emissions arising from its premises.

And whereas, it is mandatary on the part of the industry to obtain consent of the Board

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an industrial plant for
discharge of emissions arising from its premises,

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate air pollution contral devices, so as to contain the various pollutants in the emissions
discharged by the industry within the standards laid down by the Board / MoEF&CC.

And whereas, earlier M/s Shree Ganesh Ispat Udyag Lo B. Raj Steel & Agro Industry was
granted consent to operate of the Baard under the Air (Prevention & Control of Pollution) Act, 1981 vide
no. CTOA/Renewal/FGS/2021/159597283 dated 18/06/2021 valid upto  30/09/2021 for the

manufacturing of MS Bars, Flats, Angles @ 10.0 MTD with subject to the certain conditions mentioned
therein.

And whereas, the Hon'ble National Green Tribunal vide order dated 01/10/2020 passed

in the matter of OA no. 924/ 2019 had issued certain directions to the Board with one of the direction
that:

"5. --rsr—r-m— in the context of directions to shift rolling mills from coal to PNG,
we direct the 5tate PCB to ensure that if such shifting does not take place, the non-compliant
units be closed till compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-compliance, the State
PCB may take coercive measures including closure, recovery of compensations and initiating
prosecution, following due process of Law."

And whereas, the Govt. of Punjab, Department of Science, Technology & Envirgnment
vide notification no. 10/64/2020-5TE4/469 dated 04/10/2023 has notified the Fuel Palicy for the
Industries of the State of Punjab with one of the provision that any order already passed or to be passed
by the Hon'ble Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consenance with such arder.

And whereas, the Board has issued order no. 347 dated 05/10/2023 regarding use of
cleaner fuel by the rolling mills and the same is re-produced as under:

"The relaxation granted by the Punjab Pollution Control Board an concurrence of
the Government to the rolling mills operating in the area of Mandi Gobindgarh far
shifting fram conventional fuels to cleaner fuels in view of the request of the
industrial associations made on the basis of closure of industrial units and
escalating prices of cleaner fuel, till the finalization af the State fuel policy or

31.12.2023, whichever is earlier subject lo the suitable conditions s now
withdrawn,

The industrial associations, rolling mills operating in the area of Mand| Gobindgarh
are requested 1o shift to the cleaner fuels”,

And whereas, the Board has issued public notices in the print media for confirmatian of
the directions ufs 31-A of the Air [Prevention & Control of Pollution] Act, 1981 to rolling mills in Mandi
Gobindgarh to shift from coal to PNG,
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No . Regd. Dated :
o
1 The Chief Engineer (Central),
Punjab State Power Corporation Lid,,
Jagron Road, Opp. Punjab Agriculture University Gate-|, L
Ludhiana
2 The Superimtending Engineer {Operations),

Punjab State Power Corporation Ltd.,
Near S5P Office, G. T Road, PSEDB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 - M/s Khanna Metals Pvt. Ltd., Peer Gajju Shah Badinpur Road,
Village Mughal Majra, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
avaifable to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use onlfy.”

54 ]~
Sr. Environmental Engineer (ZP-I1)
For & on behalf of Chairman

Endst. No. _ > (1] Dated of!raf

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

K112t
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

(pe—

Endst. No. Dated

A copy of the above is forwardad to M/s Khanna Metals Put. Ltd, Peer Gajju Shah
Badinpur Road, Village Mughal Majra, Mandi Gobindgarh for information.

Sd
Sr. Environmental Engifieer (ZP-11)
For & on behalf of Chairman
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No . Regd. Dated :
Te
1 The Chief Engineer {Central),
Punjab State Power Corporation Ltd.,
lagron Road, Opp Punjab Agriculture University Gate-l, Y
Ludhiana
7. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd., r, fes
Noar 550 Office, G. T Road, PSEB Colony, -
Khanna.
Subject: Directions ufs 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
d, Sirhind Side, Mandi

amended in 1987 - M/s King Steel Rolling Mills, G. T. Roa
Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power availoble with the industry for its office use only.”

Sr, Environmental Engineer (ZP-11}
For & on behalf of Chairman

Endst. No. 5” ] Dated ﬂf{ffiﬁgti

A copy of the above is forwarded to the Environmental Engineer, Punjab Paollution
ontrol Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately,

$r. Environmental Engineer (ZP-11}
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s King Steel Rolling Mills, G. T. Road, Sirhind
side, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

< 5
Sr. Environmental Efigineer (ZP-11)
For & on behalf of Chairman
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[ v
| The Chiel Engineer (Central),
Punjab State Power Corporation Lid.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana "
2 The Superintending Engineer (Operations),
Punjab State Power Corporation Lid.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.
Subject: Directions u/s 31-A of the Air [Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Bhavtik Steel Rolling Mills, (Shree Ganesh Ispat Udyog,

Old Name- Manglam Ispat Udyog, L/o B. Raj Steel & Agro Industry), Mughal Majra
Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is
less) of electric power available with the industry for its office use onfy.”

=
sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Dated _© I/ IQQ Y

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Contral Board, Regional Office, Fatehgarh Sahib for informatian and compliance. It is requested
to ensure the compliance of directions and submit report immediately.

Endst. No. _ 2 103

S[12{2ar-\
Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman
b
Endst. No. Dated
A copy of the above is forwarded to M/s Bhavtik Steel Rolling Mills, (Shree Ganesh
Ispat Udyog, Cld Name- Manglam Ispat Udyog, L/o B. Raj Steel & Agro Industry), Mughal Majra
Road, Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

Sr. Environmental En?ii!;r/[z;-ll}

For & on behalf of Chairman
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No . Regd. Dated : R

1 The Chiel Engineer (Central),
Punjab State Power Corporation Lud
lagron Road, Opp Punjab Agriculture University Gate-|,
Ludhiana

~—4
7 The Supenintending Cngineer (Operations),
Punjab State Power Corporation Lid.,
Mear 55P Office, G. T Road, PSEB Colony,
Khanna,
Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Prayag Steel Rolling Mills, G. T. Road, Sirhind Side, Mandi
Gobindgarh, Distt. Fatehgarh Sahib.
It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the autherities concerned sholl disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the controct demand or 100 KW (whichever is
less) of electric power ovailable with the industry fer its office use only.”

Sr. Environmental Engineer (ZP-11)
For & on behalf of Chairman

Endst. No. 21273 Dated er!:gjqay

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliance. It is requested
to ensure the compliance of directions and submit report immediately,

5r. Environmental Engineer (ZP-11)
For & on behalf of Chairrman
Pz

Endst. No. Dated

A copy of the above is farwarded to M/s Prayag Steel Rolling Mills, G, T. Read,
sirhind Side, Mandi Gobindgarh, Distt, Fatehgarh Sahib for information.

<

Sr. Envirenmental E gnneer {zP-1y
For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd,,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 - M/s Sumit Agriculture Industries, Focal Point, Mandi
Gobindgarh, Distt. Fatehgarh Sahib.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, request.d to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry with immediate effect and further

directed to allow 2% of the contract demand or 100 KW (whichever is less)
of electric power available with the industry for its office use only.”

Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No._44.{] Dated oﬂ l 12 ]20'

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollt tion
Control Board, Regional Office, Fatehgarh Sahib for information and compfiance. It is requested
to ensure the compliance of directions and submit report immediately.

L

/0™
Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Sumit Agriculture Industries, Focal Point,
Mandi Gobindgarh, Distt. Fatehgarh Sahib for information.

Chief Environmeﬁ Engineer (B)
For & on behalf of Chaii nan
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Dhiman Steel Rolling Mills, Amloh Road, Opp. Punjab and
Sind Bank, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less)
of electric power available with the industry for its office use only.”

Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. H}éa Dated lem IZL'

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and comdiiance. It is requested
to ensure the compliance of directions and submit report immediately.

U\
& a*o‘)\, 1
Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. Dated .

A copy of the above is forwarded to M/s Dhiman Steel Rolling Mills, Amloh Road,
Opp. Punjab and Sind Bank, Mandi Gobindgarh for information.

Chief EnvironmentalEngineer (B)
For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 - M/s Adarsh Steel Rolling Mills, G. T. Road, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less)
of electric power available with the industry for its office use only.”

Chief EnvironmenLaI Engineer (B)
For & on behalf of Chairman

Endst. No. _4209 Dated 29 l 2 ]23

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and comgliance. It is requested
to ensure the compliance of directions and submit report immediately.

Ay
/Wa’t‘) Ly
Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Adarsh Steel Rolling Mills, G. T. Road,
Mandi Gobindgarh for information.

Chief Environmentgl Engineer (B)
For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-I,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air [Prevention & Control of Pollution) Act, 1981 as
amended in 1987 - M/s Bajrang Steel Rolling Mills, Village Sounti, Amloh Road,
Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less)
of electric power available with the industry for its office use only.”

Chief Environmeﬁ;‘ Engineer (B)
For & on behalf of Chairman

Endst. No. _ Y257 Dated Qﬂ ] 12 1211

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and complignce. It is requested
to ensure the compliance of directions and submit report immediately.

\
G [l
Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. Dated ha-

A copy of the above is forwarded to M/s Bajrang Steel Rolling Mills, Village Sounti,
Amloh Road, Mandi Gobindgarh for information.

Chief EnvironmentaI;Engineer (B)
For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,

Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Taj Castings, Opp. Sangam Kanda, R. G. Mill Road, Mandi

Gobindgarh.
It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further directed
to allow 2% of the contract demand or 100 KW (whichever is less) of electric
power available with the industry for its office use only.”

Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. __ 43 1S Dated 03' 12 IZ"]

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compljance. It is requested

to ensure the compliance of directions and submit report immediately.
'k/‘\’ % 7 '}L
s )-‘{, 05

Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. Dated

A copy of the above is forwarded to M/s Taj Castings, Opp. Sangam Kanda, R. G.
Mill Road, Mandi Gobindgarh for information.

Chief Environmental Lngineer (B)
For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,

Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

Subject: Directions u/s 31-A of the Air {Pfevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Jandu Steel & Agro Industries, Amoh Road, Disposal Road

Side, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less)
of electric power available with the industry for its office use only.”

Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. 'jgu] Dated &9 ]I L'

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and complignce. It is requested
to ensure the compliance of directions and submit report immediately.

Y0
Chief Environmental aqL’{fﬁer {B)k’
For & on behalf of Chairman

Endst. No. Dated gt
A copy of the above is forwarded to M/s Jandu Steel & Agro Industries, Amoh

Road, Disposal Road Side, Mandi Gobindgarh for information.

Chief Environmental Engineer (B)
For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s P. L. Dhir Industries, Prem Nagar, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further directed
to allow 2% of the contract demand or 100 KW (whichever is less) of electric

power available with the industry for its office use only.”

Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. ';1211 Dated o4 l{z I?_El

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and compliahce. It is requested
to ensure the compliance of directions and submit report immediately.

PIAL
Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. Dated _

A copy of the above is forwarded to M/s P. L. Dhir Industries, Prem Nagar, Mandi
Gobindgarh for information.

Chief Envlronmeﬁta‘ Engineer (B)
For & on behalf of Chairman
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To

1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-I,

Ludhiana.

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,

Khanna.

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 - M/s Maha Luxami Agro Industries, Mughal Majra, Mandi

Gobindgarh.

Subject:

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to
comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less)
of electric power available with the industry for its office use only.”

Chief Environmenlal Enginee~ (B)
For & on behalf of Chairman

Endst. No. ‘_‘I’Z_SQ; Dated Qﬂ 212 E;f.’

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and com Tt@nce‘ It is requested
to ensure the compliance of directions and submit report immediately.

|'.\H ) /\,%T
1)
Chief Envirgnmental E \BEIjEE){éi \_)

For & on behalf of Chairman

ba—

Endst. No. Dated

A copy of the above is forwarded to M/s Maha Luxami Agro Industries, Mughal
Majra, Mandi Gobindgarh for information.

Chief Environm?nﬁl Engineer (B)
For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,
Jagron Road, Opp. Punjab Agriculture University Gate-|,
Ludhiana,

2. The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
amended in 1987 — M/s Devgan Steel Rolling Mills, Village Mughal Majra, Near
Deep Kanda, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of
electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less)
of electric power available with the industry for its office use only.”

Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. 9235 Dated oﬂ ‘]2 !‘2\1

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and comptiance. It is requested
to ensure the compliance of directions and submit report immediately.

\NX ;

% 1770
Chief Environmental Erigineer (B)
For & on behalf of Chairman

(4%

Endst. No. Dated

A copy of the above is forwarded to M/s Devgan Steel Rolling Mills, Village Mughal
Majra, Near Deep Kanda, Mandi Gobindgarh for information.

Chief Environmental Enginec.: (B)
For & on behalf of Chairman
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1. The Chief Engineer (Central),
Punjab State Power Corporation Ltd.,

Jagron Road, Opp. Punjab Agriculture University Gate-l,
Ludhiana.

2, The Superintending Engineer (Operations),
Punjab State Power Corporation Ltd.,
Near SSP Office, G. T Road, PSEB Colony,
Khanna.

Subject: Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as

amended in 1987 — M/s Citizen Ispat Udyog, Lease of M/s Balaji Alloys, Talwara
Road, Mandi Gobindgarh.

It has been decided by the Competent Authority to disconnect the supply of

electricity available to the subject cited industry immediately. You are, therefore, requested to

comply with the following directions:

“That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry with immediate effect and further
directed to allow 2% of the contract demand or 100 KW (whichever is less)
of electric power available with the industry for its office use only.”

Chief Environmental Engineer (B)
For & on behalf of Chairman

Endst. No. HZHS | Dated _p § ||3 Ijl,

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib for information and com +ance It is requested
to ensure the compliance of directions and submit report immediately.

WY
HRes
ental Engineer (B)
For & on behalf of Chairman

Dated

A copy of the above is forwarded to M/s Citizen Ispat Udyog, Lease of M/s L:alaji
Alloys, Talwara Road, Mandi Gobindgarh for information,

Endst. No.

Chief EnvlronmentLI Engineer (B)
For & on behalf of Chairman
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sunieta ojha <ojhasunieta@gmail.com>

OA/295/2023 DIMPAL KUMAR VS STATE OF PUNJAB &ORS

1 message

sunieta ojha <ojhasunieta@gmail.com> Thu, Dec 12, 2024 at 5:56 PM
To: ashutosh.bhardwaj13ab@gmail.com, cs@punjab.gov.in, aisra200@yahoo.com, kapilaik@yahoo.co.in

Dear Sir,

Please find the attached copy of the action taken report in the subject matter. Kindly accept service.

ACTION TAKEN REPORT.pdf

OFFICE OF SUNIETA OJHA
Advocate-on-Record

Supreme Court of India

336, Kaveri Apartment,

D-6, Vasant Kunj,

New Delhi-110070
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